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In the Parliamentary Debates (Part T—Questions and Answers) Third Session of
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In Volume VII—
1, No. 1, dated the 2nd April, 1951,—
(i) wm=w ey, 7fm 3, g & T 9T ‘g’ 9 |
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13. No. 26, dated the 3rd May 1051,—
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14. No. 27, dated the 4th May, 1951,—
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16. No. 81, dated tho 9th May, 1951,—

Col. 4087, line 21 for “Rama’ read “Rana’.
17. No. 32, datod the 10th May, 1851,—
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(ii) Col. 4129, line 21 for the words “having come" read ‘‘coming out of”,
lines 6 & 8 from bottom for the figure ‘‘1.4.51"" read *‘16.4.561"", and for "'16.4.81"
read “1.4.81" respectively.
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18, No. 33, dated the 11th May, 1951,—
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19. No. 36, dated the 15th May, lDbI,-f
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PARLIAMENT OF INDIA
Monday, 16th April, 1951.

The House met at a Quarter to Eleven
of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

RECRUITMENT OF INDIANS IN MALAYAN
Porice Force

*3138. Dr. Ram Subhag Singh: (a)
Will the Prime Minister be pleased to
state whether Indians are recruited in
Malayan Regular Police force?

(b) If so, what is the approximate
number of Indians in Malayan Regular
Police Force?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) The Indians
resident in Malaya are recruited to
the Police Force of Malaya.

(b) 3239

Dr. F Subhag Singh: May I know
whe Indians are recruited to the

Special Constabulary of Malaya?

Dr. Keskar: There is no ban on the
recruifment of Indians to the
Special Constabulary. But I would
require notice if my hon. friend wants
to know the number of Indians or
whether Indians are in the Special
Constabulary.

Dr. Ram Subhag Singh: May I know
whether there had been any casualty
among Indians, in the regular Police
or in the Special Constabulary?

. Mr. Speaker: What does he mean by
any casualty'? .

Dr. Ram Subhag Singh: They were
used by the British to suppress the
insurgents and I want to know fif
there were any casualties among the
Indians.
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Dr. Keskar: There have been casual-
tles among Indian policemen, but I
have not got the flgures here.

PROPERTY Or BELLIGERENT COUNTRIES

*3139. Shri Sidhva: Will the Minis-
ter of Commerce and Industry be
pleased to state what is the total
amount of property movable and im-
movable in India of the. belligerent
countries, Germany and Japan, during
the last war?

The Deputy Minister of Commeree
and Industry (Shri Karmarkar): The
total value of movable and immovable
property in India of belligerent ¢cnemy
dountries is estimated at Rs. 6,57,08,000.

Shri Sidhva: May I know whather
they are movable or immmovable pro-
perties and, if movable, what are the

articles?

Shri Karmarkar: The major portion
of it is immovable, I think.

Shri S8idhva: All immovable?
Shri Karmarkar: Not all, the major
portion of it.

Shri Sidhva: What are the movable
articles, may I know?

Mr. Speaker: Has he got any sepa-
rate figures?

Shri Karmarkar: No, Sir.

Shri Sidhva: What are the countries

owning the properties, generally, may
I know?

Shri Karmarkar: The countries are

Germany, Austria, Japan, Italy,
Hungary, Rumania, Bulgaria and
Siam.

Shri Sidhva: What {s the position
of these buildings, the war  having
ceased? Has any ofrecement been

arrived at?
Shri Karmarkar: The whole hutter
will be resolved uaftev P Tycaties
1 ’
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are signed and no decisions have so
iar been arrived at relating to the
final disposal of any of the assets
vested in the Custodian of Fnemy
Property. Pending a flnal agreement
they are governed by the Potsdam and
Paris Agreements.

Shii Sidhva: Has any treaty been
signed with Germany?

Shri Karmarkar: As my hon. friend
dcublless knows, Germany has been
removed, as from 1st of January, from
the list of enemy countries. But this
fact does not in any way affect the
position regarding German repara-
tions. They  continue to be
governed by the Potsdam and
Parls Agreements in  which the
Allied Powers have prescribed the
vrinciple and procedure to be followed
for reparations from Germany.

PAPER MiLLS

*3146, Shri S. C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state whether it is a fact
that negotiations are under way in the
United States of America to establish
pulp and paper mills in India for the
manufacture of newsprint from
bagasse, the waste fibre of sugar cane?

The Minister of Commerce and
Industry (Shri Mahtab): Government
have no information.

Shri 8. C. Samanta: Is Government
aware that newsprint manufactured
from bagasse, the bleached pulp of
sugarcane waste, was recently used
for the first time in U.S.A. and it
served a useful puropse to meet the
world-wide need on account of news-
print shortage?

Shri Mahtab: In fact we received
Information sometime in March 1950
that attempts were being made by one
company in U.S.A. to manufacture
newsprint out of this raw material,
but on investigation it was found that
it would not be suitable for newsprint
as Is used for newspapers. Now it is
reported that one factory has been set
up in Philippines which is using this
raw material for the purpose of manu-
facturing newsprint, and that s
being Investigated. Here in India
also the T.otus Indusfries are =setting
up a factory to manufacture news-
print eout of this raw material. but
this will go into production sometime
next year.

Shri 8. C. Samanta: Will Govern-
ment wnlease enauire whether the
American comvany has produced
newspeint out of bagasse of the re-
quisite quality, colour and receptivity
of Ink? ‘ .
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Shri Mahtab: As I have already
said, we have made enquiries through
the India Supply Mission and they re-
ported that the newsprint manufactur-
ﬁd was not suilable for our purposes

ere.

Shri Deshbandhu Gupta: I want to
know what steps, if any, Government
llxa;g taken to produce newsprint in
ndia.

Shri Mahtab: Sir. there is another
question relating to this—No. 3144 on
the question of financial help to the
Nepa mills.

Shri T. N. Singh: May I know
whether Government have taken any
step to advise their scientific depart-
ments to experiment. on their own. on
the use of bagasse for newsprint
manufacture?

Shri Mahtab: I think I stated once
here that the C.S.I.LR. and the Indian
Forest Research Institute have found
out a formuls according to which
newsprint can be manufactured out
of bamboo pulp, and that formula has
been purchased by one of the paper
fac}gries in India and they are ‘rying
at it.

OFFICERS IN INDIAN EMBASSIES ABROAD

*3141, Dr. M. M. Das: Will the
Prime Minister be pleased to state:

(a) the numbers of officers, both
gazetted and non-gazetted, in the
Embassies, Consulates, Legations and
Missions etc. of the Government of
India during each of the years 1949-
50 and 1950-51; and

(b) the increased expenditure Gov-
ernment had to incur in the year
1950-51 on account of the increase in
the number of officers?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) The number

of officers during the two years
1949-50 and 1950-51 was as foffows:
1949-50 1951-51
Gazetted. 298 278
Non-Gazetted 1002 1033
Class IV. 629 853
(b) The Iincreased expenditure

which Government had to incur in
the year 1950-51 on account of the
additional staff appointed in our mis-
gsions abroad was aoproximately Rs.
5 lakhs.

The above information does not in-
clude figures relating to our High
Commissioner’s office in London for
which figures have been called for.

Dr. M. M. Das: May I know the
reasons that Jed to the increase in the
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aumber of officers that Government
1]1§5d0 5;&; employ during the year

Dr. Keskar: It depends on the work
in the various Missions. If my hon.
friend looks at the figures he will find
that the number of gazetted oficers
has in fact decreased. There were
293 in 1949-50 while we have cnly
278 in 1950-51. It is in the non-
.gazetted staff that there is a slight
‘increagse. In certain Missions, for
-example at Rangoon, we get a sudden
‘heavy rush of demands for passports
by Indian nationals. and we have to
employ the requisite non-gazetted
stafl for that purpose. So it happens
in many other Missions that there is
:a demand, where the work increases.

Dr. M. M. Das: May I know what
portion of this increased number of
officers was newly recruited and what
particular method was adopted for
their recruitment?

Dr. Keskar: I am afraid I won't be
abkle to say offnand what numbers
were newly recruited, but with regard
‘to all staff that is recruited the recruit-
ment is done according to the rules
Taid down.

The Prime Minister (Shri Jawahar-
1al Nehru): Sir, there is one matter to
‘which I should like to draw the atten-
tion of the House. My colleague the
Deputy Minister mentioned Rangoon
and the additional staff employed
there. Now we look at the expendi-
‘ture side of it. The fact is that that
additional staff for passport and other
purposes actually brings in much
lm:ger revenue than is spent on them
—it is far greater. But that is not
shown here. That goes to the re-
venues of Government. So you don’t
balance the figure of expenditure with
that. In Rangoon, when I went there
last year, it was an extraordinary
sight, of hundreds of people waiting for
passports in very congested corridors
and not enough staff to fssue them
visas and passports. There we had
to have some staff with the result that
our income went up much more, apart
from the facilities afforded.

Dr. Deshmukh: May I know how
many of these various officers are per-
manent and how many are temporary?

Dr. Keskar: I would reouire notice
for riving the particulars in respect of
permanent and non-permanent officers.
But generally I may inform my hon.
friend that gazetted officers employed
by the External Affairs Ministry are
permanent or are on the point «f be-
ing made permanent.
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Shri Gautam: Is it a fact that some
of these embassies and legatiuns are
under-staffed while others are over-
staffed? If so what steps do Govern-
ment propose to take about {t?

Dr. Keskar: My experience is that
probably with rare exceptions our
embassies are terribly under-staffed.

Mr. Speaker: Next question.

Woop Purp (IMPORTS)

-#3142. Dr. M. M. Das: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the total quantity of wood pulp
imported into India during 1950-51 and
their value; .

(b) the industries for which they
have been imported;

(c) the countries from which they
have been imported; and

(d) the rate of import duty, if any?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
106,736 cwts. of wood pulp valued at
Rs. 33,093,864 were imported into India
in the nine months April to December
1950,

(b) Tt has been imported for paper
and rayon industries.

(c) It has been imported from Nor-
way, Sweden, Finland and Ceylon.

(d) The standard rate of import
duty is 18 per cent. ad <ualorem.
Wood plup has, however, been vxempt-
ed from the payment of so much of
the customs duty as Is in excess of
15 per cent. ad valorem in implement-
ation of the Annecy Protocol of Terms
of Accession to the General Agree-
ment on Tariffs and Trade dated the
10th October 1949.

The import duty is 10 per cent. ad
valorem when it is imported from
Burma and is the produce and manu-
facture of that country.

Dr. M. M. Das: May I know what
percentage of these total imports was
utilized for manufacture of rayon, that
is, artificial silk and what percentage

for other purposes?

Shri Karmarkar: I have given the
figure actually imported in answer to
part (a). I can tell mv hon. friend
that our actual requirements for
paper industry is 15,000 tons and rayon
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industry 10,000 tons on an average.
The total is 21,000 tons.

Dr. M. M. Das: May I know what
portion of the finished products that
are manufactured in this country out
:g ?raw materials imported are export-

Shri Karmarkar: I am not aware of
any export. 1 will ind out.

Shri Hussain Imam: Is it a fact
that the total figure which the hon.
Minister stated is based on the present
capacity or on the capacity that has
:Lr;ady been installed and not work-

Shri Karmarkar: I presume it fis
being worked at the present capacity.

Shri T. N. Singh: I want to know
whether the 15 per cent. ad valorem
duty on wood plup works out to a
much higher rate as compared 1o the
specific duty imposed on manufactur-
ed newsprint imported here.

Shri Karmarkar: I should like to
find that out. I have no ready infor-
matign on that point.

FINaNcIAL HELP TO NEPA MILLS

*3144. Dr. Deshmukh: Will the
Minister of Commerce and Industry
be pleased to state the financial or
other help which Government have
given to the Nepa Mills in Madhya
Pradesh?

The Minister of Commerce and
Industry (Shri Mahtab): No financial
help has been given by the Central
Government. The following marterials
have been released for the construc-~
tion of the Mills: .

(i) Iron and steel—2,205 tons.
(ii) Cement—4,010 tons,
(iii) Pipes—18,800 {feet.

Dr. Deshmukh: May I know if the
Central Government is interested in
the industry manufacturing newsorint
at an early date and if so, what is the
present condition of the industry and
what help if any is supposed to be
given to it hereafter?

Shri Mahtab: The Madhya Pradesh
Government approached the Govern-
ment of India for financial assistance
early in 1950 and they were told that
at that particular moment no financial
assi~tanre eould be given but the
position would be reviewed sometime
later in the year and it was reviewed
ifn November last year and again they
were told that it was not possible for
the Government of India to render
any flnancial assistance. In the mean-
while a Committee was set up by the
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Madhya Pradesh Government to in-
vestigate into the working of the
managing agency and that Committee-
is known as the Shroff Committee.
They reported that about Rs. 45
crores would be necessary for complet-
ing that project and an addition of
Rs. 35 lakhs for current expenditure:
would be required. The Madhya Pra-
desh Government have only Rs. "me
crore and odd at their disposal. So it
was not possible for the Government of’
India to go to the assistance
of the Madhya Pradesh Government
to the extent of about Rs. 3 crores..
That was the position.

Dr. Deshmukh: Is there any other
mill started in India or about {0 be
started so as to make good the defi-
ciency in newsprint? Has the Govern-
ment got any other scheme?

Shri Mahtab: There is no scheme
under contemplation of the Govern-
ment of India and so far as I am
aware no other factory proposes to
manufacture newsprint at the present.
moment.

Dr. Deshmukh: Is the Government
aware that if no assistance from the
Centre is given, all the money that
has been invested would more or less:
be lost?

Mr. Speaker: Order, order. This is.
only an argument.

Shri Kamath: Ias Government got
any information as to whether the
Madhya Pradesh Government s
negotiating the transfer of this com-~
pany to a private party subsequent to
the submission of the report by the:
Shroff Committee?

Shri Mahtab: That is correct. So
far as my information goes, they were
negotiating with the Birla Brothers
for transferring this company to them.

Shri Sondhi: That has been dropped.

Shri Mahtab: But that negotiation
has failed. So far as my other infor-
mation goes, they have transferred
one of their concerns, I am not quite
sure whether it is the newsprint or
the other mill to Karam (hand
Thapper.

Shri T. N. Singh: May I know if
Government proposes to give financial
help to the Nepa Mills during the
financial year angd if so how much?

Mr. Speaker: He hay stated already.

Shri Mahtab: As a matter of fact
you will see from the budret that
there is no provision for that purpose.

Shri R. Velayudhan: Mayv 1 know If
Government have come to kioow of an
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inventor of paper from cocoanut fibre
pulp and when he asked some finan-
cial assistance from the Government
of India, Government refused to give
’him help and that he is now employed
by the Ceylon Government for manu-
facturing paper?

Mr. Speaker: Order, order.

Dr. Deshmukh: May I know if the
hon. Minister for Industry and Com-
merce has heard the speech of the
hon. Finance Minister stating that
the financial position of India has now
improved and in view of that, whether
he is prepared to reconsider...

Mr. Speaker: Order, order. lle is
carrying on an argument.

Shri Deskbandba Gupta: May I
know whether it is a fact that the
price of newsprint has gone up
during the last 18 months from £34
per ton to £115 per ton and if so, what
steps have Government taken so far

to securc newsprint for this country _at i

a reasonable rate?

Surli Mahtab: The hon. Member's
information is correct. I have been
discussing this matter with all the
interests concerned. The only step
that Government can possibly take is
to approach the various Governments
to supply newsprint. But recently 1
am told that newsprint is available in
.any quantity but the price is very
high. I do not know how the Govern-
ment of India can put pressure on the
traders of other countries to reduce
the price but this has been taken up
.at a very high level.

.Mr. Speaker: I am going to the next
-question.

TREATY OF FRIENDSHIP WITH INDONESIA

*3148. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state
whether it is a fact that India and
indonesia are shortly going to sign a
treaty of friendship?

The Deputy Minister of External
Affairs (Dr. Keskar): The Treaty was
gigned on the 3rd March, 1951.

Dr. Ram Subhag Singh: May I know
what are the chief terms of that
treaty?

Dr. Keskar: That is a treaty of
friendship and the terms of the treaty
of friendship are generally the same
:as the terms of other treaties of simi-
lar nature that were signed before.

Dr. Ram Subhag Singh: May I know
whether any military commitment has
been contemplated according to the
terms of that treaty?
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Dr. Keskar: As 1 said, we have
already signed treaties of friendship
with many countries before and the
treaty with Indonesia also is not much
different. Of course, there is slight
variation here and there and there is
no question of military commitment in
a treaty of this sort.

Mr. Speaker: Let us go to the next
question. We had better refer to the
text of treaty document rather than
go into the contents.

Shri Hussain Imam: Is it not vsual
to place a copy in the Library of the
House?

Dr. Keskar: When a treaty is
signed, copies are immediately avail-
able to the Members of the House.

DispLACED PERSONS SEYTLED IN
GANDHIGRAM

*3149. Prof. K. T. Shah: (a) Will the
Minister of Rehabilitation be pleased
to state how many families of genuine
displaced persons have been settled in
Gandhigram of the Sindhu Resettle-
ment Corporation (Kutch) and on what
terms has each such family been
settled?

(b) How many houses in all have
been planned to be built, and how many
have been actually built, and occupied,
g_mcs the foundation of this Corpora-

on?

(c) Do Government propose to place
a statement on the Table of the House
giving the following information: (i)
the principal occupations of the
persons or families already settled in
Ghandigram (Kutch); (ii) the number
ot schools and pupils attending them
in Gandhigram; (iii) the cost of educa-
tion to the State and to the Corpera-
tion; and (iv) the cost of other deve-
lopmental activities of the Government
of India in Gandhigram?

The Minister of State for Rehabil-
tation (Shri A. P. Jain): (a) to (c).
The information is being collected and
will be placed on the Table of the
House in due course.

IMPORT or COSMETICS

*3150. Shri Kishorimohan Tripathi:
Will the Minister of Commerce and
Industry be pleased to state what was
the total value of imports in respect of
cosmetics, toilets, toys, decorating and

ishing materials, watches and
fountain-pens during the year 19507

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): A
statement is placed on the Table of
the House. [See Appendix
annexure No. 1.]
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Shri Kishorimohan Tripathi: May I
know what part of the total imports
is made under bilateral agreements,
if any?

Shri Karmarkar: I presume that
some of these must be under bilateral
agreements. I know about watches;
provision has been made in our Indn-
Swiss agreement that a certain quan-
tity of watches should be imported.

Shri Kishorimohan Tripathi: May 1
know what part of the imports was
made on Government account?

Shri Karmarkar: Of toilets?

Shri Kishorimohan Tripathi: There
are watches, fountain pens. decorating
materials.

Shri Karmarkar: I presume that all
of these must be commerrial imports
so far as I can say ofthand. None of
these toilet articles couil have been
imported by the Government on
Government account.

Stri Sidhva: On a previous occasion
the hon. Minister stated that for
cosmetics and  perfumery articles
Government did not give any
licence, but under bilateral agreements,
they were perforce asked to import
them. May I know whether these
cosmetics. toilets, and toys are import-
ed under bilateral agreements or
whether any special licences were
given to individuals?

S8hri Karmarkar: The hon. Member
has mixed up three aquestions. He
has imputed to me a statement, which
I did not make. When I was askel

about luxury articles, I did say that .

along with essential articles, some
countries had also asked us to provide
for luxury articles. Therefore, in the
case of some bilateral agrecments, we
had, perforce., if we wanted other
articles to be imported, to tmport
luxury articles. That is precisely
what I stated.

Shri Sidhva: Do these articles come
under that?

Mr. Speaker: He can have that
information later on. Next question.

FARIDABAD DEVELOPMENT BOARD

*3151. Shri Ramalingam Chettiar: (a)
Will the Minister of Rehabilitation be
gieeased to state what arrangement has

n made by the Ministry of Rehabili-
tation with the Delhi Electricity
authorities for the gupply of electricity
to Delhi from Faridabad where a big
power station is reported to be in the
process of erection?
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(b) What is the amount of electricity
available for Delhi from Faridabad and
what is likely price per unit?

(¢) In view of the availability of
ample electricity, water and other
facilities, do Government intend to
divert proposed factories from the
Delhi area to Faridabad?

(d) How many houses have so far
been built at Faridabad?

(e) What is the total number of
houses proposed to be built in Farida--
bad and what is the plinth area and
cost per square foot of these houses?

(f) What are the arrangements for
educational and health services Im
Faridabad Development Scheme?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) To
supply the surplus power of the
Faridabad Power Station to New
Delhi Municipality at their Southern
Station in Lodi Road through the

State Electricity Board.

(b) Immediately 1,500 KW out of
3,000 KW. No decision has been taken
about the second set of 3,000 KW
which is expected to be ready in Sep-
tember 1951. The likely price per unit
will be about one anna.

“(¢) No such decision has been iaken
as yet.

(d) 3.000 already built, 1,500 inder
construction.

(e) 5,000 houses. The plinth area:
of a house is 36 s.ft. and the cost is.
Rs. 4/13/- ver s.ft. of the built-in area.

(f) The Faridabad Development
Board is organizing a scheme of socia-
lised health service covering every
man, woman and child in the New
Township thraugh regular periodical
medical check-up at ive Health Cen-.
tres and curative treatment at a 125-
bed modern general hospital. The
educational arrangement in the Farid-
abad Development Scheme coasists
of 10 primary schools and 3 High
schools and a higher technical insti-
tute and these institutions will rover
all children requiring education and
training will be given with a view to.
making them fit for the various indusa-
tries which are being organised in the
Township.

Shri Ramalingam Chettiar: How
does the cost of building compare with
the cost elsewhere here in Delhi?

Shri A. P. Jain: The cost of building
at Faridabad is calculated at P.WD.
rates. I have got a full chart of the
comparison. I think that the costs are-
on the whole on a par with the cost
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in Delhi, considering the varlous
specifications. It you will permit me,
I can read it; it will be qQuite a long
staternent, 1 think it is better to lay
it on the Table of the House.

Mr. Speaker: I also think it _is better
to lay it on the Table of the House.

Shri Deshbandhu Gupta: May I
know what was the date fixed for the
electricity vlant in Faridabad to go
into production?

Shri A. P. Jain: We have to start
;tgxsplplying electricity from June 1lst,

Shri Deshbandhu Gupta: Has the
hon. Minister assured himself that he
will be able to stick to the schedule?

Shri A, P. Jain: We have to depend
on the information supplied- to us by
the Faridabad Development Board
which is an autonomous body. I
believe the information supplied by
them is correct.

Shri Ramalingam Chettiar: May I
know whether arrangements have heen
completed with reference of the supply

~of electricity to Delhi?

Shri A. P. Jain: Arrangements are
being completed.

Shri Raj Bahadur: What is the cost
per house?

Shri A, P. Jain: I have given the
average plinth area, and I have also
given the rate per square foot. All
that is left is a question of mathe-
matics.

Shri Raj Bahadur: Average .ost of
of a hoyse?

Shri A, P. Jain: Yes; that is a
.matter of calculation.

CoaL ExpPORT

*3152. Shri S. C. Samanta: (a) Will
the Minister of Commerce and Indus-
try be pleased to state the amount of
coal exported to (i) Egypt: (ii)
Denmark; (iii) Ceylon; and (iv) the
United Kingdom during the months
from June to December, 19350,
separately?

(b) What are the freight rates for
the different countries stated above?

(c) Did shipping difficulties arise
during the said peried?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
A statement is placed on the Table
of the House. [See Appendix XXII,
annexure No. 2.]
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(b) There are no fixed freight rates
for these destinations: Coal js -arried
.as a bulk cargo in tramg ships. The
rates for which tramp ships are piré-
pared to carry coal at different times
to the same destination fluctuate
widely. A statement showing some of
the fixtures to the estimations men-
tioned in part (a) of the question is.
however, glaced on the Table of the
House. [See Appendix XXII, annex-
urc¢ No. 2.)

(e) The erommerecial shiopers of
coal make their own arrangements
for shipping. For them difliculty in
shipping necessarily means difficulty
in finding shipping at the price they
are prepared to pay. As a result cf
the Korean War, shipping space all
over the world has been genevally
short and freight rates have heen
steadily going up. The steady rise in
rates is an indication that <upply
fell short of demand.

Shri 8. C. Samanta: May ] know
what are the decisions of the Coal
Commission t4 remove the difficully
¢in the way ot coal exports from the
Calcutta port?

Shri Karmarkar: 1 should ~ ikke to
have notice of the question.

Shri 8. C. Samanta: Is any arrange-
ment being made for exportii g coal
from Vizag?

Suri Karmarkar: I presume there
must be: T should like to find ~nt

Shri 8. C. Samanta: Are the Gov-
ernment aware that especially in the
winter, only 1.000 tons of coal could
be carried by the ships from the
Calcutta port?

Shri Karmarkar: Is. my hon, friend
asking me about the port facllities o
shipping facilities?

Mr. Speaker: Shipping space for
coa! ig only about 1,000 tons in the
winter?

Shri Karmarkar: I should like to
have notice. I should say that the
position as regards shippin7 soace ig
fairly easy: but freight rates have
been doubled in certain cases.

Shri 8. C. Samanata: I ask this ques-
tion because the Ganges there s being
silted nowadays. Dredging arrange-
ment is not sufficlent and more than
1,000 tons cannot be carried by
in winter especially. Will the hcn.
Minister see that this difficulty s
removed?

Shri Karmarkar: I shall look into
the matter.
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DisrrAcED PERSONS IN BAIRAGARR

*3153. Thakur Lal Singh: Wil the
};mn%:tteer of Rehabilitation be pleased
o state:

(a) how many displaced men, women,
and children are receiving training at
Bairagarh; and

(b) how many schools for the
children of displaced persons have
been opened in the towns of Bhopal
and Sehore?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) There is
no training centre at Bairagarh.

(b) As children of displaced per-
sons are freely getting admission in
the State Schools, no special schools
have bheen opened at Bhopal or
Sehore.

Thakur Lal Singh: What about the
education of displaced persons wyho do
not know Hindi? I mean Sindhi boys.

Shri A. P. Jain: I have rececived no
information that there is any difficulty
about that. Possibly they may be
receiving education in Hindi.

Shri Ramaswamy Naidu: What is
the number of children of school going
age in those places and what percent-
age is in school?

Shri A. P. Jain: I should require
notice.

D1sPLACED PERSONS IN BHOPAL STATE
SERVICE .

*3154, Thakur Lal Singh: Will the
Minister of Rehabililation be pleased
to state how many displaced persons
have been employed in Bhopal State
Government Service?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): A statement
is laid on the Table of the IHouse.
{See Appendix XXII, annexure No.
3.]

Thakur Lal Singh: How many appli-
cations were received from the dis-
placed persons and how many were
given employment?

8hri A. P. Jaia: The number of per-
sons who were given employment f{s
contained in the statement laid on the
Table of the House: that is, 886. I do
not know the total number of applica-
tions that might have been made.
Possibly, for every post, there might
have been more than one application
and I do not think that any wuseful
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purpose will be secrved by collecting
this voluminous information with re-
gard to the number of applications
received for each post that fell
vacant.

Thakur Lal Singh: How many of
them are still unemployed?

Shri A. P. Jain: We have not carried
out any economic survey to enable
me to answer that question.

LoAN TO DisPLACED PERSONS SETTLED
IN RURAL AREAS OF BHorAL

*3155. Thakur Lal Singh: (a) Will
the Minister of Rehabilitation be pleas-
ed to state how many displaced
persons settled in rural areas of
Bhopal have been granted loan?

(b) What is the amount of loan te
each family?

(c) How much acreage of land has
been allotted to each such family?

(d) Have Government satisfied them-
selves that the loan. granted for agri-
cultural purposes has not been misused
by the displaced persons?

The Minister of State for Rehabil-
tation (Shri A. P. Jain): (a) 595.

(b) The maximum amount of loan
;hva‘it4 /can be given to a family is Rs.

(c) 15 acres of barani or 10 acres
of irrigated lana.

(d) Yes.

Thakur Lal Singh: Is it a fact that
some of these displaced persons are
not prepared to do preliminary work
on land, such as the extracting of
the roots of bushes. etc., by which the
soil could be prepared for sowing in
the coming year?

Shri A. P. Jain: So far as my infor-
mation goes, these persons have been
given either land which was already
under cultivation or tractorised land.

CoaL SuprpLY TO ToBACCO BARNS

*3156. Shri A. Joseph: (a) Will the
Minister of Works, Production and
Supply be pleased to state whether
there i3 a proposal to supply coal to
Tobacco Barns in India?

(b) If so, what is the allotment for
Madras State for this purpose?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) Coal is
being supplied every year for tobacco
curing barns in India.

(b) About 1,60,000 tons for 1950-51.
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S8hri A. Joseph: In spite of the in-
.crease of tobacco barns in the year
1951-52 is there still shortage of coal
and is there any proposal on the part
of the Government to meet this coal
shortage in-the State of Madxes?

Shri Gadgil: For the year 1948-49
the allocation was 1,00,060 tons and
‘the actual despatch for tne. year
amounted to as much as 1,15,000 tons.
For the year 1949-50 the allocation was
1,00,000 tons and the despatches came
to 113,993 tons and for the year
1950-51 the allocation amounted to
160,000 tons and the actual despatch
up to February 1951 has come up to
114,780 tons. Therefore, it is clear
that there has been some short supply
during the current year which is due
to the restrictions and limitations im-
posed by the railway.

Shri Kesava Rao: Sir, is Govern-
ment aware that many barns with
tobacco ready for curing sulfered be-
cause the coal could not be delivered
to them at the time they wanted the
<orl? What is the number of such
barns which suffered and stopped for
want of timely supply of coal?

Shri Gadgil: It is not possible 1o
give the number of barns that have
been discontinued in this manner. It
is possible that the result suggested by
:ﬁe hon. Member may have been
there.

Shri Kesava Rao: Have Government
received any representations for the
supply of coal for these barns which
‘were not able to work properly?

Shri Gadgil: Representations have
been received and that is the :eason
‘why every effort is being made in
order to make supplies available.
But the limitations as I have already
stated, are imposed by the railways.

Shri R. Velayudhan: May I know,
‘Sir, whether the export of our coal
has been responsible for this shortage
of coal required for our local con-
sumption?

Shri Gadgil: Not so far.

INDUSTRIAL ENTERPRISE

*3157. Shri Kishorimohan Tripathi:
(a) Will the Minister of Commerce
and Isdustry be pleased to state
‘whether any State Governments
launched any industrial enterprise
during the years ‘1949 and 19507

(b) If so, were the plans of the
-enterprises submitted to the Govern-
ment of India for their concurrence
and advice?
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The Minister of Commerce and
Industry (Shri Mahtab): (a) and ().
As far as 1 am aware, no State Gov-
ernment, except Uttar Pradesh, laun-
ched industrial enterprises during
1949 and 1950. A Precision Instru-
ments Factory at Lucknow was estab-
lished by the U. P. Government in
1949. The Government of India's
advice was not sought in regard to
this faciory.

Shri Kishorimohan Tripathi: May I
know what is the value of the total
investment in this particular enter-
prise in Ultar Pradesh?

Shri Mahtab: I have not got the
detailed information as this was not
referred to the Government of India
at any stage.

Shri T. N. Singh: Sir, is it a fact,
in regard to the factory started or the
industries started in Uttar Pradesh,
some consultation was held by -the
State Government with the Central
Government with regard to the parti-
cular lines in which States may go in
for such enterprises?

Shri Mahtab: Sir, I could not follow
the question.

Mr. Speaker: The question is not
clear to me either.

Shri T. N. Singh: I want to know,
Sir, whether any consultations were
made by the State Governments with
the Central Government with regard
to certain lines on which industrial
undertakings on essential goods may
be undertaken by the States?

Shri Mahtab: I do not think there
has been any general -consultation
between the Government of India and
the State Governments on this subject,
I think all the State Governments and
the Central Government are following
the industrial policy which has been
declared here.

e
Dr. M. M. Das: May I know whether
the Union Government has any infor-
mation about the West Bengal Gov-
ernment making arrangements for
having factories for producing medi-
clnes such as penicillin and «ther
useful drugs?

Shri Mahtab: 60 far as penicillin
goes. 1 think the West Bengal Govern-
ment referred the matter to the Gov-
ernment of India and they secured
germission to start the undertaking.

am not aware of any other drug being
manufactured there.

Shri Gautam: Sir, did any State
Government approach the Government
of India during this period of 1040-50
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for financial aid to start State indus-
tries?

Shri Mahtab: A number of State
Governments have approached the
Government of India for financial
assistance, but it had to be declined
with great regret.

8hri Jnani Ram: Did the Govern-
ment of Bihar approach the Centre
with any proposal for financial assist-
ance for the textile industry?

Shri Mahtab: I am not aware.

Dr. Deshmukh: Will the hon Minis-
ter be pleased to state how many
industrial undertakings or enterprises
started by the States have been discon-
tinued or given up in the year
1949-507

Shri Mahﬁab: So far as my infor-
mation goes, not a single one has

been given up.
Houses ExHIBITED By HYDERABAD
GOVERNMENT

*3158. Shri Ramaswamy Naldu: Will
the Minister of Works, Production and
8Supply be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the two
types of houses exhibited by the
Hyderabad Government in the Indian
ga:le}:'national Engineering Exhibition

’

(b) if 8o, whether the Engineers of
the Government of India have examin-
ed their suitability to Delhi weather
and conditions of living; and

(c) whether Government propose to
construct similar houses considering
their cheapness and durability?

The Minister of Works, Productiom
and Supply (Shri Gadgil): (a) Yes.

(b) Yes.

(c) No Sir. These houses are not
80 much cheaper than ordinary brick
and mortar construction, as to render
a large scale experiment at Delhi
desirable.

Shrl Ramaswamy Naidu: Sir, were
the Hyderabad engineers of the opi-
nion that these houses are cheaper
and of a very durable nature? And
has this question been examined by
our engineers and if so what has been
the result of such examination?

Shri Gadgil: It is considered that
large scale construction of such
houses is not desirable in Delhi for
several reasons. These have got
arched roofs and therefore no double-
storey is possible. That means that
we will have to use more space and
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land in Delhi is very costly. It has
been the considered decision of the
Government that the further expam-
sion in Delbhi should be vertical snd
not  horizontal. Secondly  these
houses drave very little window area.
There is a certain optimum standard
according to the science of building
which lays down that at least 10 per
cent. of the floor space must be the
proposition for window area. Im
these houses it works out to only 1'75
per cent. It is not possible to have
further expansions because the win-
dows are on the sides and between
two houses there must be ample space
left and you cannot have a common
wall. Further it has bcen our expe-
rience here that one-roomed tene-
ments are not very popular even with
the refugees and these are exactly
one-roomed tenements. And the
materials used in these houses |is
inferior, but that is another consi-
deration. These are the main consi-
derations which led the Government
to come to this view, namely, that in
Delhi large-scale construction of these
houses is not desirable.

8hri M. L. Gupta: The Minister
stated that these are one-roomed {ene-
ments, Is the Government aware
that there are two-roomed and three-
roomed tenements of this kind in
Hyderabad with common walls?

Shri Gadgil: The houses shown in
the exhibition were not three or four-
roomed tenements in a line with
common walls. Such construction is
possible probably, by removing the
side-windows. But the utility of the
whole thing will be considerably
decreased. Secondly the arched roofs
make it impossible to have Jdouble
storeys.

Shri Kamath: Sir, with regard to
the vertical expansion of Delhi to
which the hon. Minister referred, may
I know how high does the Govern-
ment aspire to build?

Mr. Speaker: Order, order.
Shri Gadgil: The limit is the sky.

IMrorT CONTROL ORGANISATION

*3159. 8hri Jagannath Das: Will the
Minister of Commerce and Industry
be pleased to state the number of
corruption cases detected in the
Import Control Organisation in the
years 1948, 1949 and 1950 and the
number of convictions? )

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): The
number of cases of suspected corrup-
tion detected in the Import Trade
Control Organization during the years
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1948, 1949 and 1950 were 8, 11 and
1 respectively.

Seven of these cases were reported
to the Police but in no case has it
been possible to secure conviction so
far. As a result of Departmental
proceedings however, one officer was
dismissed; flve were discharged; one
officer has been reverted to his parent
office; nine officers were re-instated in
service as a result of the findings in
the departmental proceedings; and one
official is still under suspension pend-
ing the conclusion of the department-
al proceedings.

Shri Jnani Ram: How many of the
cases detected were the result of the
activities of the Anti-Corruption
Department?

Shri Karmarkar: I could not
answer that offhand.

Dr. Deshmukh: Would the hon.
Minister be pleased to state what was
the highest accumulation of wealth
discovered in any particular casc as
a result of corrupt practices?

Mr. Speaker: In general or in res-
pect of these nine cases?

Dr. Deshmukh: Out of these nine
cases.

Shri Karmarkar: I could not say
that. I can say in respect of what
they have been found guilty.

ExroRT CoNTROL ORGANISATION

*3160. Shri Jagannath Das: Will the
Minister of Commerce and Industry
be pleased to state the number of
corruption cases detected in the
Export Control Organisation in the
years 1948, 1949 and 1950 and the
number of convictions?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar):
Twenty-flve corruption cases were
detected in the E.T.C. Organisation in
" the years 1948 to 1950 (in 1948—15,
in 1949—3 and in 1950—7). No con-
viction was made.

8 persons were removed from ser-
vice and 4 reverted to lower posts
etc., as a result of departmental action
taken against them; 4 cases were
handed over to the police but allega-
tions against the persons concerned
were not proved;

2 persons were convicted by the
lower court but acquitted by the
Sessions Judge.

1 case is ding trial in the court
concerned; cases are still under
investigation of the police.
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Shri T. N. Singh: Out of the persons
who have been convicted or removed
from service, how many were per-
manent hands of the department and
how many were temporary men?

Shri Karmarkar: I should like to
ask for notice of that. Most of the
persons in this department were on.
what is called a temporary basis.
The department was created only in
1942 and it has been considered as.
temporary till now from year to year.
If the hon. Member wants any fur-
ther information 1 can give it.

Dr. M. M. Das: What is the exart
nature of the offences? Was it negli-
gence of their normal dutles or vio-
lation of any rules?

Shri Karmarkar: They are cases of
corruption. As to what is the:
precise nature I can give him a
sample......

Mr, Speaker: He is referring to
negligence.

Dr. M M. Das: Negligence and also
violation of rules......

Shri Karmarkar: As to what is the
exact nature of their misdemeanours
I can give some samples: Suspected
of accepting iNlegal gratification,
movements found to be of a sus-
picious character, misuse of export
licences, posting letters without their
contents, etc. etc.

Shri Gautam: Has the Government
tried to ascertain whether cases of
corruption are more among tempo-
rary hands or among permanent
hands?

Shri Karmarkar: They are much
more among the temporary iands,
according to our information.

-

T

*3161. Shri Jagannath Das: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what was the
indigenous production of tin in India
in the years 1947, 1948, 1949 and 1950
and how much was imported during
each of these years?

(h) Wnat was the price of indige-
nous tin in these years and the price

- of imported tin?

(¢) How much tin is to be imported
in 1951?

The Minister of Commerce and
Industry (Shri Mahtab): (a) There
is no indigenous production of virgin
tin. As regards imports, a statement
is laid on the Table of the tlouse.
ﬁec Appendix XXII, annexure No.
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(b) A statement is lald on the
“Table of the House. [See Appendix
XXII, annexure No. 4.] ’

(c) About 6,000 tons.

Shri Jagannath Das: Is the tin
which is imported equally distributed
‘among the manufacturers?

Shri Mahtab: From 1942 to 1849
there was state trading with regard
to tin but today it is on the O.G.L.
and under O.G.I.. anybody can import
without licence.

Shri T. N. Singh: Has any pros-

pecting for tin been done in Assam by

the Geological Survey of India?

Shri Mahtab: I cannot say: but

till now nothing has been found
-out.

_ Shri Jmani Ram: Has any attempt
been made by the Government to
work the abandoned tin mines?

is Srllx(l;: {Wa!gtnl;: Asd Ii salid, virgin tin
o be foun ia:
the Jiffoure, n India: that is

MiLLS AND FACTORIES

*3162, Shri Kishorimohan Tri :
(a) Will the Minister  of — Combnnl:
and Indusiry be pleased to state the
total number of textile mills, cement
factorips, plastie manufacturing and
moulding concerns, and paper 1rills
that were set up and have actually

-gone into productio i
fornin, n during the period

(b) What is the capital i
the said mills and fef,ctorielsq!vesmd fn

The Minister of Commere
Industry (Shri Mahtab): (a‘)! ::g
_ 'i(‘gg)‘l‘c Af ihategment is laid on the

> © e House. S i
XXII, annexure No. 5].[ ¢¢ Appendix

Shri  Kishorimohan Tri :

pathi: In
respect of the cement factories, the
total investment shows that a portion
has been spent on new erections and
A portion on expansions wund addi-
tions. What is the total amount
spent on new erections?

Shri Mahtab: The detailed
ere not with me. These are :53:::
-concerns but I can lay on the Table
a list showing which factories have
expanded their activities and which
‘Rre new ones.

Shri  Kishorimohan  Tripathi:
would like to know the locatlog
province-wise of the cement factories.

Shri Mahtab: Madhya Prad
PEPSU, Bihar, Madns‘h’ vam.-g:'il
and Cochin, Saurashtra and Mpysore.
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Shri Chaliha: How many more tex-
tile mills will be necessary to satisfy
the requirements of India?

Shri Mahtab: The hon. Member can
have the information from the report
of the Textile Panel which was set up
sometime ago. The position is that
the cotton: available is not sufficient
for the existing mills and so there is
ntl)n question of setting up new textile
mills.

Ovrices oF CONTROLLER OF IMPORTS
AND EXPORTS

*3163. Shri Rathnaswamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of gazetted posts
created during 1950 and 1851 up-to-
date in the offices of the Controller of
Imports and Exports;

(b) ithe manner in
posts were filled;

(c) how many posts were filled
through the U.P.S.C. and how many
otherwise; and

(d) whether Government propose
to consider the desirability of abpcint-
ing these officers through the U.P.S.C.?

which  these

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
38 gazetted posts were created in the
offices of Chief Controllers of Imports
and Exports.

(b) One post was fllled by direct
recruitment. three posts were filled by
Transfer Bureau Nominees of the
Ministry of Home Affairs and the
remaining posts were fllled by denart-
mental promotion and by transfer
from other offices.

(¢) Nn post was filled through the
Union Public Service Commission.

(d) A reference has been made to
the Union Public Service Commission
in the case of posts which are likely
to last beyond one year from the date,
the posts were sanctioned.

.Shri Rathnaswamy: Ilow many of
these officers have been confirmed and
may I know if there is any time limit
fixed in regard to the confirmation of
these officers?

Shri Karmarkar: In the case of
those who have been appointed for
one Yyear their appointments are
renewed as required and in the case
of the others......

Shri Rathnaswamy: What are the
offices from which these officers have
been drawn?
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Shri Karmarkar: I mentioned earlier
that one post was filled by direct re-
cruitment, three posts were filled by
Transfer Bureau nominees of the
Ministry of Home Affairs and the
remaining posts were filled by depart-

mental promotion and by transfer from

other offices.

Shri Rathnaswamy: May I know
whether it is the practice to just
appoint and then ask the UP.S.C. to
regularise it?

Mr. Speaker: Order, order. He
should not state it as a practice of
the Government but he may ask
whether that practice is followed.

Shri Rathnaswamy: May I know
whether the appointments that have
been made were referred to the
U.P.S.C. for regularisation?

Shri Karmarkar: They were taken
because there was an emergency last
year but with regard to the posts to
which people are appointed for more
than one year the flnal selection does
depend on the U.P.S.C.

Dr. Deshmukh: Is it a fact that the
money realised out of applications for
import licences is more than the expen-
diture on the Import Control organisa-
tion? If so, what is the balance?

Shri Karmarkar: I am very happ'y
to say that the Import Controller's
organisation is self-sufficient; its in-
come is more than the expenditure.

NoN-FERROUS MrETALS

*3164. Shri Rathnaswamy: Will the
Minister of Works, Production aad
8Supply be pleased to state:

(a) the total value of non-ferrous
metals sold to the public by the Direc-
torate General of Disposals after Suly
1950;

(b) why the sale of these metals
to the public was allowed; and

(¢) whether Government propose
to consider the question of stockpii-
ing these metals as is being done in
other countries?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) Sale
realisations from non-ferrous metals
including scrap, amounted to Rs. 275
lakhs anproximately from July 1950
up to end of February 1951,

(b) Sales to public were permitted
after roouirements  of Government
Denartments and Priority Indentors
had been met.
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(c) Yes Sir, the matter 1s alrea
under consideration by the Gover%:
ment of India.

Shri Rathnaswamy: In view of the
growing importance of these non-
ferrous metals, is any decision likely
to be arrived at to stop the sale of
these metals to the public?

Shri Gadgil: The first consideration
is always given to the Government
departmen}.s and priority indentors.
Nuring this period the book value of
what we sold to Government Depart-
ments and other priority indentors was.

,91:31 lakhs.

< When their demands were met {t
was considered desirable that some-
thing ought to be sold to the public and
it was donc after that.

Shri T. N. Singh: Pending consid-
eration of this question of stock-piling,
?:u?gvernmggt d _propoize to put any

an on the disposal of non-ferrous
metals to the public?

8hri Gadgil: As I stated the matter
is under consideration. It Is not
merely putting a ban on that that will
glve us the required stock-piling quan-
gty, but something else has to be
one.

8hri R. Velayudhan: May 1 know
whether Government have decided
upon any fixed quantity for stock-
piling?

Shri Gadgil: I have not followed the
question, but as I said the whole
question of stock-piling is under con-
sideration.

INDIANS IN THAILAND aND GIBRALTAR

*3165. Shri Krishnanand Ral: wilr
trg:hl'rlmo Minister be pleased (o
state:

(a) in what way the Alien
tration Act of Thailand and the Alien
Traders Ordinance of Gibraltar are
going to affect the Indians in the two
respective places;

(b) whether Government have dis-
cussed the inconveniences caused to
Indians out of those Acts, with the
Gogemments of the above countries;
an

(c) if so, what have been the re-
sults?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) The Alien
Regiitration Act of Thailand, when it
comes into force, will require all
non-Thais, including Indfuns. to re-
gister themselves and their families.
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to be in possession of identity cards
and to report to their local police
station any changes of address.

The Alien Traders Ordinance of
Gibraltar restricts the number of shops
‘that non-Gibraltarians, including In-
dians, might maintain in the island
and alsv the commodities they can deal
in.

(b) The Thai Act, which has not
yet come into force is similar to our
own Registration of Foreigners Act,
will apply to all foreigners alike, and
we have no reason to think that
Indians will be subjected to any spe-
cial inconveniences under the Act.
No discussions have therefore beert
opened with the Thai Government in
the matter. .

As regards the Gibraltar Ordinance,
our High Commissioner in London has
discussed the disabilities of Tndian
traders in the island with the United
Kingdom Government.

(¢) We have been assured that the
Ordinance is non-discriminatory and
applies equally to all non-Gibral-
tarlans. The Government of Gibraltar
have, however, expressed their will-
ingness to consider within the general
framework of the Ordinance any spe-
cific proposals from Indian traders
for the inclusion of additional com-
:lnocllities in which they may wish to

eal.

Shri Krishnanand Rai: May I know
whether these Acts or Ordinances are
ment only for Indians or for other

bal;ens also whatever their colour may
e’ . -

Dr. Keskar: I think my hon. friend
did not listen to the answer that 1
gave. The Thailand Act is meant for
all foreigners.

Shri Krishnanand Ral: And Gibral-
tar?

Dr. Keskar: The Gibraltar one {s
for all non-Gibraltarians, that is any-
body who is not considered to be a
resident of Gibraltar.

Dr. Ram Subhag Singh: Is it a fact
that some Indians who were engaged
in import and export business in
Gibraltar have been forced out of
their trade as a result of the' introduc-
tion of this Alien Traders Ordinance?

Dr. Keskar: 1 am not aware of any
Indians engaged in import-export
trade who have been forced out. The
complaint. mainly is with regard to the
question of having shopping space or
the opening of new shops in
Gibraltar and also the com-
modities jn which the people can
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deal. I don't think there has been any
question of any trader losing his
licence or permission for importing or
exporting, generally speaking.

Shri Kamath: With regard, Sir, to
the Alien Registration Act of Thailand
which the Deputy Minister said is
similar {0 our own Act, does our Act
require foreigners or aliens to report
to the police in the same manner as
the Thai Act proposes to do?

Dr. Keskar: Yes. In India all
foreigners have to register themselves
and give their address to the police
where they are residing.

Shri Kamath: Reporting to the
police?—that is what the Thai Act
says.

Dr. Keskar: It ‘is not reporting to
the police—it is giving to the police
their address.

Shri T. N. Singh: With regard to the
Gibraltar Ordinance, may know
whether British citizens will alsn be
treated on the same level as Indian
citizens?

Dr. Keskar: According to the
Ordinance, yes.

COTTAGE INDUSTRIES BOARD

*3166. Shri S. N. Das: (a) Will the
Minister of Commerce and Industry
be pleased to state the work done so
far by the Cottage Industries Board
reconstituted in July 19050?

(b) what are the schemes suggested
by the Board?

(c) What are the important cottage
industries to which the Board has
given special consideration?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A stute-
ment is laid on the Table of the
House. [See Appendix XXII, annex-
ure No. 6.]

(b) The Board has set up a Sub-
committee to/prepare a comprehensive
scheme for the establishment of a
Central Institute for research and
advanced training in the technique of
production and marketing, the forms
of organisation and the methods of
financing the cottage and small-scale
industries.

(c) The Board has recommended
that the following industries should be
taken up for special development: (i)
Textiles, (il) Oil-pressing, (iii) Rice-
husking, (iv) Leather and dead cuttle
disposal, and (v) Gur.

Shri 8. N. Das: May I know whether
the Government contemplate .naking
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~the Cottage Industries Board a statu-
tory body?

Shr! Mahtab: That cquestion was
Jdiscussed at length some time bhack,
but it was decided not to do so.

Shri 8. N. Das: May 1 know to
‘which countries our cotlage industry
products are exported?

Shri Mahtab: 1 have not got that
information with me now, but I can
offhand say that carpets, for instance,
are exported to UK., USA. and
various other countries. I am sorry I
cannot give details regarding our main
exports, but I can give them later.

. .Shri Schan Lal: In order to encou-
rage and develop these cottage indus-
trics do the Central or State Govern-
ments give any loans to them, and,
1§ so, on what grounds, and in how
many years are those loans repayable?

Mr. Speaker: He is referring to the
policy of the State Governments?

Shri Sohan Lal: State and Central
both.

Shri Mahtab: The Central Govern-
ment does not grant any loans to
industries in the States. It is the State
Governments themselves that grant
loans to them, but the Central Govern-
ment has given grants to many States
for carrying out these schemes.

Shri Gautam: What steps did the
Government take to build up these
cottage industries with the kelp of the
experts from Japan?

Shri  Mahtab: The experts frcm
Japan are expected to arrive here
some time next month or so. They
will first of all make a survey and
submit a report. In the meanwhile,
we have drawn the attention of the
State Governments to the industries
which I just mentioned and have sug-
gested schemes for their deyelopment.
We have insisted upon the State Gov-
ernments to take up these industries.
If they don’t approve of our schemes
they might think of some alternative
schemes and send them along for our
consideration.

Shri Shiv Charan Lal: In view of
the resolution passed last year by a
conference of the All-India Co-opera-
tive Society to form a Central Co-
operative Society for the purpose of
marketing the products has Govern-
ment done anything in the matter?

Shri Mahtab: I don't see how a
Central Co-operative Society can be
formed with jurisdiction in the States,
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but at present the Emporium Sub-
Committee are looking after the work
which is contemplated in that resolu-
tion.

st Wz :osar wwd Al Wy
waad fF @ T & gEr & e
e & Wk waer @ e Wi
Iqwr e frqr § o

[Shri Bhatt: Will the hon. Minister
be pleased to state whether the Gov-
ernment have started any cottage
industry in view of the recommenda-
tions made by this Board?]

Shri Mahtab: Government have
taken action on the recommendations
of this Committee, but the Cottage
Industries Board did not recommend
that a certain industry should be taken
up by Government themselves.

ot wh : s FAAE s
R AT fE ¥q qEIANT ¥
Wt & fradt 458 g & W @
dz5 g NIEF gwemi ¥ gow
% a1 gEEE 9T fradr s ad
gar g ?

[Shri Jangde: Will the hon. Minister
be pleased to state how many meet-
ings of this Cottage Industries Board
have been held and the amount of
money spent by way of travelling
allowances and daily allowances given
to the Members of the Board for
attending these meetings?]

Shri Mahtab: There was a question
on this point and that has been
answered, some days back.

Shri Ramaswamy Naidu: Is it a fact
that the Planning Commission is con~
sidering a scheme for the development
nf cottage industries and if so, will
it be complementary to the scheme
formulated by the Cottage Industries
Board or will it be separate?

Shri Mahtab: The scheme drawn up
by the Sub-Committee has
drawn up in consultation with the
Planning Commission.

WRITTEN ANSWERS TO
QUESTIONS

REFUGEE HANDICRAFT

0;314:3' '?‘f’%vm"h Mini

yay: (a the inigter of
Rehabilifation be pleased to state
what is the total value of product of
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refuges handicraft in the years 1949
and 1950 separately? '

(b) What steps are Government
taking to find markets for these pro-
ducts and with what amount of
success?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The
approximate value of the goods pro-
duced by displaced persons in various
training and work centres under the
Central and State Governments was—-

1949 Rs. 21 lakhs.
1950 Rs. 455 lakhs
Total Rs. 66'5 lakhs

Information from some centres has
not been received and only aproximate
figures have been given in respect ot
centres where both displaced persons
n:ad others are being trained side by
side.

(b) In the States of Uttar Pradesh,
Punjab, Madhya Bharat, Rajasthan,
Bombay, Orissa and West Bengal,
refugee handicrafts are disposed of
through the marketing organisations
and emporiums of the State Govern-
ment concerned. The centres are
also allowed facilities to put up stalls
in cottage industry exhibitions organis-
ed in different places. In Delhi the
Refugee Handicraft shop arranges snle
of products of the women's centres and
co-operative socletics. For the centres
run directly under the Ministry of
Rehablilitation salesmen and sale shops
have been provided.

Offices of the Government of India
at Delhi have been requested to nlace
orders for the products of women's
homes and work centres, such as
towels, dusters, soap, handloom cloth,
furniture, etc. Certain centres have
been helped to secure contracts from
the Directorate General of Supplies,
for supply of goods, e.g., chaplis and
letter-boxes. Some State Governments
have made it a practice to call for
tenders for the supply of materials
and goods from the centres. Public
and private institutions like colleges,
schools and hospitals also place orders
on these centres.

The value of goods sold during the
two years in question was about Rs.
54 lakhs. i.e. over 80 per cent. of the
total produce. Inability of the trainees
to produce high class goods somatimes
makes it difficult to dispose them of.

EMPLOYMENT EXCHANGES
*3145. Babu Gopinath Singh: Will the
Minister of Labour be pleased to state:

(a) the number of persons register-
ed with the various Employment Ex-
changes quring the last three ycars
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who have not yet been provided with
any employment; and

(b) the number of persons who have
been provided with jobs during the
last three years?

The Minister of Labour (Shri Jagii-
van Ram): (a) At the end of January
1951, there were 3,45,159 applicants
on the Live Registers of Employmnent
Exchanges still in need of jobs.

(b) 8,48,090 persons were placed in
employment during the years 1948,
1949 and 1950.

ForeicN MissioNs

*3146. Babu Gopinath Singh: (a)
Will the Prime Minister be pleased to
state whether any restrictions have
been placed on the travel of officers of
our Foreign Missions by way of
economy?

(b) What savings, if any, have
accrued or are expected to accrue by
the abolition of any our Foreign Mission
posts and curtailment of travel of
officers employed in those Missions?

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) The need for strict
economy in all directions has been
impressed upon all our Missions. Be-
sides their budget grants under travel
have been cut down. They will, there-
fore, necessarily have to reduce their
travelling to the minimum.

(b) We expect a saving of Rs. 655
lakhs by leaving unfilled a number of
posts in our Missions abroad. Besides
this. a number of trade offices are
being abolished and their work will
be taken over by our diplomatic mis-
sions. In this way another caving
of Rs. 11,70,200 is anticipated. As
compared to the year 1949-50, estimat-
ed decrease of expenditure on tra-
velling during 1950-51 is Rs. 2,31,000.

LABOUR DISPUTES

*3147. Babu Gopinath Singh: (a)
Will the Minister of Labour be pleased
to state how many cases have been re-
ceived by the Ministry of Labour for
orders during the last two years (i)
under sub-section (2) of Section 10 of
the Industrial Disputes Act, and (ii)
under Section 12(4) of the Industrial
Disputes Act?

(b) In how many cases have the
Government of India appointed Tribu-
nals for adjudication of disputes and
in how many cases have the reasons
for non-appointment of Tribunals been
explained to the parties?

(¢) How many cases are still lyiag
undisposed of?

(d) What are the dates of throe
oldest cases pending?
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The Minister of Labour (Shri Jagii-
van Ram): (a) (i) Four.
(ii) Fifty-four. 2

Written Answers

(b) Fifty-one cases have been re-
ferred to industrial ftribunals for
adjudication and in 2 cases reasons
for not making a reference have been
explained to the parties concerned.

(c) Five.

(d) (i) 20th September, 1950, (ii)
26th December, 1950, and (iii) 16th
January, 1951.

CoAL SurpLY TO SOUTH INDIAN
INDUSTRIES

*3167.. Shri R. L. Malviya: (a) Will
the Minister of Works, Produetion and
Supply be pleased to state whether
Government are aware that the Ccal
Commissioner has forced many of the
Southern Indian Industries to take
coal by sea-cum-rail route, involving
delay in supply and double cost in the
over-all price of coal?

(b) If the answer to part (a) above
be in the affirmative, what arrange-
ments are being made to supply coal
to these industries more quickly and
at reduced cost?

The Minister of Works, Production
and Supply (8hri Gadgil): (a) and
(b). As the hon. Member is aware.
on account of inadequacy of transport,
it is not possible to supply the coal
requirements of South Indian indus-
tries in full by the all-rail route. A
portion of the requirements therefore
has to be supplied by the costlier sea
route, but no compulsion is used by
the Coal Commissioner. It is only
because it is in the interest of the
industries that they accept sea borne
coal, as in the alternative they may
have to go without any coal. This
position will continue so long as the
rail transport position to South India
continues to be dificult. In this
connection I would invite the attention
of the hon. Member to the reply given
by me on 11th April 1951 to Starred
Question No. 3042.

BEQUESTS BY ex-RULERs or OUDH

*3168. Shri Sidhva: (a) Will the
Prime Minister be pleased to state
whether the news in the papers that
the British Embassy in Bagdad has
handed over to the Indian Legation in
Bagdad the bequests instituted by ex-
rulers of Oudh is correct?

(b) If so, what is the total value
of these bequests and what is its rea-
lisation from such bequests and what
are the terms and conditions?
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(c) To whom is the income derived
from these bequests distributed?

(d) What are the liabllities the
Government of India have undertaken
in this respect?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) and (c). Three bequests made
by the ex-Rules of Oudh, viz, the
Oudh Bequest, the Wajid Alf Shah's
Bequest and the Masuma Begam
Sahiba’s Bequest are being distributed
in Iraq. The Oudh Bequest is based
on a loan of Rupees one crore granted
by King Ghazi-ud-din Haidar to the
East India Company in perpetuity on
the condition that while the principal
was never to be repaid. interest at 5
per cent. should be paid by the Ccm-
pany in perpetuity to certain specified
beneficiaries and for certain other
specified purposes, which include inter
alia disbursements to the poor at
Kerbala and Najaf of Rs. 1,22,616/-
annually through the agency of =
committee set up for the purpose.

(d) In virtue of this transfer, the
liabilities now undertaken by the
Government of India are those of the
administration and disbursement of
the amounts in Iraq.

CENTRAL SECRETARIAT CANTEEN

*3169. Prof. K. T. Shah: (a) Will
the Minister of Labour be pleased to
state the money invested by Govern-
ment to start the Central Secretariat
canteen in the North Block which was
Lnte‘n;ied to run on no-profit no-lnss
asis?

(b) What is the net profit or iass in
1948-49 and 1949-50 and what are the
Revised Estimates for 1050-51 and
Budget Estimates for 1951-52 for this
enterprise?

The Minister of Labour (S8hri Jagji-
van Ram (a) Rs. 7,500/,

(b) The Central Secretariat Canteen
North Block was established in Ccto-
ber 1048 and the savings made during
November 1948 to March 1949 and
1949-50 are Rs. 2901-11-3 and Rs.
9881-8-8 respectively. There are no
profits as such as the Canteen is run
on no-profit basis. The savings are
Intended for providing improved ser-
vices and amenities.

This {8 a purely commercial organi-
sation and the expenditure on account
of the Canteen is met from the sale
proceeds. No budget is prepared for
this organisation.
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Texries CoNTROL COMMITTEE

*3170. Shri Biyani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the progress made by the Tex-
tiles Control Committee which was
set up by Government to assist them
in the working of the present cotton
textile and cotton controls;

(b) whether the action taken by the
‘Government of West Bengal in en-
trusting the work of issuing cloth
licence through the Deputy Commis-
sioner ¢f Police instead of through
the Director of Textiles, is part of a
general policy to entrust the Police
Department with the work of textile
control; and

(c) if so, what are the reasons
therefor?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
Cotton Textiles and Cotton Control
Committee have already met thrice.
They made certain  recommendations
which the Government have considered

in detail and taken action wherever
necassary.
(b) No. Sir.

(¢) Does not arise.
YARN SUPPLY TO ASSAM

*3171. Shri R. K. Chaudhuri: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
Government are aware that practically
all household looms in the District of
Kamrup in Assam have been lying idle
for want of cotton yarn?

(b) When did the last quota of yirn
reach Assam and when did the last
distribution take place in the various
districts of that State?

(c) Have Government received any
complaint about the inadequacy of
supply to that State and what action
has been taken by Government to re-
move the grievance?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes. -

(b) Yarn quota Is belng released
to Assam State every month by the
Textile Commissloner, Bombay, and
its internal distribution is done by
the State Government. Under the
All India Distribution Scheme the
State Governments or their nominees
lift yarn quotas by the 21st of every
month and thereafter the State (iov-
ernments distribute yarn to the indus-
tries in their respective areas.

(c) Yes. To make more yarn
available for controlled distribution
the Government of India have now
directed the mills to reserve 874 per
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cent. of their total packings with effect
from March 1951 for domestic con-
sumption. Incentive for increased
production of yarn has also becn
given by restoring 4 per cent. cut on
free yarn and increase in prices of
yarn. Against the remaining alloca-
tion of yarn of 922 bales in March
1951, offers including ad hoc allot-
ment has been of the order of 061
bales. In view of the steps taken
above itris expected that the yarn
allocation to Assam would be better
during the following months.

Di1sPLACED PERSONS IN ASSAM

*3172. Shri R. K, Chaudhuri: will
the Prime Minister be pleased to state:

(a) the total number of displaced
persons who came from Egstern
Pakistan to Assam in the year 1950;

(b) how many of them have gune
back to their homes in Eastern Bengal;
and

(¢) how many displaced persons
who had gone back to their homes in
Eastern Bengal have again returned
to Assam?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) to (c¢). It
has not been possible to maintain
statistics separately of the move-
ment of displaced persons from East
Pakistan to Assam and vice wversa
during the year 1950. Figures have,
however, been kept of all Windu
passengers, including displaced per-
sons, ordinary passengers and others,
moving in either direction. During
the year 1950, approximately 4.75,060
Hindus came from East Bengal to
Assam, while approximately 1,24,000
Hindus went from Assam to East
Bengal.

It has also not been possible to
ascertain the number of displaced
persons who went back to their
homes in East Bengal but again
returned to Assam.

DESTRUCTION OF NEWSPRINT BY FIRE

»3173. Shri Kamath: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that a large
quantity of newsprint was recently
destroyed by fire in Calcutta;

(b) if so, the quantity and value of
newsprint so destroyed; and

(c) the cause of the fire?

The Minister of Commerce and
Industry (Shri Mahtab): (a) to (c).
Informatlon is being collected and
will be laid on the Table of the
House.
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CorToN, YARN AND TEXTILES (PRICES)

*2174. Dr. Deshmukh: (a) Will the
Minister of Commeree and Industry
be pleased to state the average inter-
national prices prevailing in each of
the months beginning from Septem-
ber 1950 of (i) cotton, (ii) yarn, and
(iii) textiles?

(b) What were the prevailing ave-
rage prices in India?

(c) Have Government any informa-
tion regarding the margin of profit in
the export of cottrn, yarn and tex-
tiles?

(d) It so, what has been the margin
ggghlxg ghe above months per bale of

S.?

(e) What was the quantity of cotton,
yarn and textile in bales of 400 lbs. ex-
ported during each of the months be-
ginning from 1st September 1950 to
31st March 19517

The Minister of Commerce and
Industry (Shri Mahtab): (a), (b)
and (e). Statements are placed on
the Table of the House. [See Appen-
dix XXII, annexure No. 7.] -

(c) There is no price control on
export of cotton, yarn and textiles.
The Government have no information
regarding the margin of profit in
these commodities.

(d) Does not arise. e

ORISSA SALT DEVELOPMENT SUB-
COMMITTEE REPORT

*3175. Shri B. K. Pani: (a) Will the
Minister of Works, Production and
Supply be pleased to state whether
Government propose to place on the
Table of the House the report submit-
ted by the Orissa Salt Development
sub-committee with Mr. D. N.
Mukherjee, Ex-Salt Controller, as
Chairman?

(b) What steps have Government
taken so far or propose to take to im-
plement the recommendations made
by the said sub-committee and when?

(c) Is it a fact that the Salt Expert
Committee of the Government of
India had made recommendations to
locate one Assistant Salt Controller’s
office at Berhampur in Orissa?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) This
will be done if House wishes.

(b) Those recommendations which
have to be implemented by the salt
manufacturers and the State Govern-
ment have been accepted and for-
warded to them for implementation.
The remaining recommendations are
under consideration.

(c) Yes.
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CoLours AND DyEs

[*3176. Shri Khaparde: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the places where factories for
the manufacture of colours and dyes
have been established within the lost
four years and the varieties of colours
and dyes prepared therein during the
years 1948, 1949 and 1930;

(b) the names of foreign countries
from which colours and dyes were
imported in 1949 and 1950 and the
quantity in maunds and its price;

(c) whether the colours and dyes
manufactured in India are exported
to any foreign countries, if so, in what

uantities and to which countries
nt;se colours were exported in 1950;
a

(d) whether efforts are being rrade
to export them in future also?]
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The Minister of Commerce and
Industry '(Shri Mahtab): (a) )
Colours.

Two factories were established in
Bombay for the manufacture of
colours. Varieties of colours manu-
tactured are Chrome colours, Prus-
sian Blue, Brunswick Green and

Lakes. 8

(ii) Dyes.—Three factories were
established for the manufacture of
dyes—one in Delhi, another in Bom-
bay and the third in Amritsar.
Varletles of dyes manufactured are
Rapid fast colours, Stabilised Azoics,
Solubilised Vats, Bases, Developing
Salts and Acid Orange, Acid Magenta,
Acid Red and Post-Office Red

(b) A statement is laid
Table of the House.

(¢) Yes, Sir. The following quan-
tities were exported in 1950:

(i) Burma—33 tons 1 cwt 2 qrs.
(1i) Australia—10 cwts.
(iil) Ceylon—3 cwts.

(d) Export of indigenous colours
and Dyes as well as 6f imported dye-
stuffs processed. and repacked in
India is allowed freely to all per-
missible destinations without any
quantitative restrictions.

on the

STATEMENT
(i) Colours
Imports were made mainly from

the U.K. The {following statement

shows the quantity and value of

colours imported:

Year Quantity Value
(in mn\ll-l.d'.s) (in supo-o-s

1040 90064 81,31,817/-
1950 100072 86,64,119/.
(1) Dyes

Importa were made mainly from the

. K., Switzerland and Ger-
many The following statement shows
the quantity and value of dyes
imported:

Year Quantity Value
(in maunds) (in rupees

1949 1,02,240 8,85,32,419

1950 1,22,800 8,53,64,633
T J9T IHIT
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HIDES AND SKINS

[*3177. Shri Khaparde: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity in maunds of hides
and skins as well as tanned leather
exported from India in 1850;

(b) the quantity of tanned leather
imported from foreign countries in the
year 1950 and the value thereof; and

(c) whether the export of hides and
skins will be discontinued as a result
of the establishing of tanning fac-
tories in India, or whether it will
continue?]

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): iﬂ)
4,92,800 maunds of hides and sk
and 6,94,764 maunds of -tanned or
dressed leather were exported from
India in 1950.

(b) 2,100 maunds of tanned or
dressed leather valued at Rs. 1,92.812
were imported from foreign countries
in the year 1950. -

(c) Strict restrictions on export of
hides and skins already exist in order
to meet the growng dsmand of the
indigencus tanning and leather manu-
facturing industry. Export will be
discontinued if necessary.
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TANNING FACTORIES

[*3178. Shei Khaparde: Will the
l\f‘laixgster of Labour be pleased to
state:

(a) the number of labourers who
are engaged in factories for tanning
raw hides in India and the number of
hours these workmen have to work
daily;

(b) whether modern leather tan-

ning processes are being introduced
in these factories;

(c) whether houses have been cons-
‘jeted and health centres opened for
1abourers by the factory owners; and

(d) if so, at what places and in
which States?]

The Minister of Labour (Shri Jag-
Jjivan Ram): The information is be-
ing collected and will be placed on
the Table of the House.

RADAR FACTORY

*3180. Shri Sidhva: Will the Minis-
ter of Commerce and Industry be
pleased to state what is the decision
regarding the establishment of a
Radar factory in India?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): The
matter is still under consideration.

Raw MATERIALS FOR PAPER

212. Shri Kishorimohan  Tripathi:
Will the Minister of Commerce and
Industry be pleased to state the sub-
stances or raw materials from which
. baper is manufactured in India?
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The Minister of Commerce and
Industry (Shri Mahtab):

(1) Bamboo.

(2) Sabai grass.

(3) Waste paper.
(4) Cotton rags.
(5) Wood pulp.

CoaRsx CLOTH FOR BHOPAL

214. Thakur Lal Singh: (a) Will
the Minister of Commerce and Indus-
try be pleased to state how many
yards of coarse cloth was manufac-
tured by the Bhopal Cloth Mill in the
vards 1947, 1948, 1949, and 1950 and
what part of it was distributed to
the local inhabitants in those years?

(b) Was any complaint received by
the local authorities from the local
cloth merchants or inhabitants re-
garding the insufficient supply of
coarse cloth to the people of the State?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A state-
ment, showing roarse cloth manufac-
tured by Bhopal Cloth Mills and the
quantities made available to local
inhabitants out of local production ir
placed on the Table of the House.

(h) Yes.

STATEMTNT

Production of Quantity released
coarse cloth for oonsumption
Year by Bhopal in Bhopal BState
Cloth Mill. (includes coarse and
medium manufac-
tured in the State),

(‘Bllol of 1,500 yards)

1947 16,504,000 yds. 3,600 bales
1048 8,452,000 ,, 1,247 , %¢
1049 34,000 ,, 3,730 ,,
1950 525,000 ,, 2,576 ,,

**Cloth was decontrolled for the
period January—July, 1948. The
quantity represents cloth made avail-
able during remaining months of 1948.
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PARLIAMENT OF INDIA
Monday, 16th April, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I) -

11-46 A.M.

STATEMENT BY PRIME MINISTER
RE. BIHAR FOOD SITUATION

The Prime Minister (Shri Jawahar-
lal Nehru): Many hon. - Members
from Bihar especially are naturally
very deeply concerned with the food
situation there. In fact, 1 am sure
every Member of this House and cer-
tainly every Member of Government
feels that anxiety and is determined
to do his utmost in this regard. 1 do
not wish to say much at this stage
in regard to figures etc. All I wish to
state is that we have been in cons-
tant. touch with the situation there,
and pnly a little while agovtoday the
Director-General of Fond has return-
ed from the affected areas of Bihar
with his report. Two lakh tons of
wheat had been allotted to Bihar by
the end of this month out of which
*1,40,000 tons have already been sent
to them and we are trying our ut.
most to send much more and I hope
we will be able to do so. Yesterday, I
believe there were speeches made in
the Bihar Assembly on this subject
and I can very well understand the
deep feeling of anxiety that Mem-
bers of the Bihar Assembly and of
the Bihar Government feel cver thjs
matter. We naturally share that, and
the only way we feel that we can
meet the situation is through the
utmost co-operation between the Bihar
Government and our Government and
putting all our resources together. In
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so far as I am concerned, I am al-
most beginning to feel that perhaps
I can serve hetter, if I may say so,
by going to Bihar if necessity arises
and sitting there than even serving
from these Benches here.

APPLICATION (NO. 2) BILL

Shri Kamath (Madhya Pradesh):
May I request you for a decision
about the hours of sitting? The
House would like to know whether
any change is contemplated.

Mr. Speaker: That matter is under
consideration and before I come to
any decision, I think I must consult
some Members. ] must consult Gov-
ernment also. I must consult the
conveniences of all befgre announcing
what I myself alone feel. So, hon.
Members will wait for some time.

The Minister of Finance (Shri C.
D. Deshmukh): 1 beg to move:

“That the Bill t{o authorise
payment and appoepriation of
cerlain sums from and ont of
the Consolidated Fund of India
for the service of the year ending
on the 31st day of March, 1952,
be taken into consideration.”

Mr. Speaker: Motion moved:

“That the Bill to authorise
payment and appropriation of
certain sums from and out of
the Consolidated Fund of India
for the service of the year ending
on the 31st day. of March, 1952,
be taken into consideration.”

Shri Sidhva rose—

Mr. Speaker: What does he want
to say?

Shri Sidhva (Madhya Pradesh): I
want to speak on the question of
revaluing the rupee.

Mr. Speaker: 1 am afrald, I shculd
fnvite the attention of the hon. Mem
bar to a convention that has been
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[Mr. Speaker]

agreed to. I am not prepared to say
that no observation is permissible on
this Bill. Certainly, on every Bill,
at any stage, any Member can speak—
whether at the consideration stage,
clause by clause stage or
the third reading stage. I am
making this clear, so that there will
pe no misunderstanding on that
point. But after a discussion of
fourteen days, when nearly all possi-
ble matters—including 1" believe re-
valuation—have been covered, 1
think it will hardly be fair to the
House as a whole, to repeat the
same arguments now. The hon.
Member has an opportunity to speak
when the Finance Bill comes befure
the House. In the Approprialion Bill,
the House has already voted the sums;
so there is no question of there being
a further vote in respect cf them.
The only constitutional safeguard,
which is put in here is to put all
the voted items in a Consolidated
Fund, so that Government may not be
able to draw on it at its pleasure, any-
- thing it likes. That is the objective
of the Appropriation Biil. 1 can
theoretically understand the possibi-
lity of a speech, but to my mind, it
would be practically a waste of time
and - a repetition of arguments.
1 would, therefore, earnestly request
Members to stick to the convention
which we have tried to set up. I
think the House agreed at that time
that the Appropriation Bill skould be
treated purely as a matter of farm
just like the introduction of Bills,
when leave is asked for. We have
adopted that convention. Of course,
it does not mean that it is not com-
petent for a Member to speak when
leave is asked for—it is perfectly
competent for him—and yet these
motions are treated as formal ones,
unless there is something very special
which has happened in bhetween the
sanctioning of the Demands and the
bringing in of the Appropriation B#I.
I do not think it is either fair or
oroper to inflict any further speeches
nr arguments on the same question.
I would, therefore, earnestly appeal
te the hon. Member who wants to
speak just to forbear and seek
another opportunity instead of, on
the Appropriation Bill. It is a con-
vention which we wanted to estab-
lish and I think the House is almost
unanimous on this point. (Several
Hon. Members: Yes). If that is so,
I would not say that the hon. Mem-
ber has no right to speak, but then
I am shutting my eyes so that nobody
is able to catch them! I shall put the
motion straightaway to the House.
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Shri Sidhva: My point is that it
was not definitely decided last time
that the convention was clearly estab-
lished. But by the thumping of the
tables now, if it is agreed that from
today there should be a convention
—if the House is of that view-—then
in view of your statement that no-
body is barred  from speaking even
with that convention, at any time
will certainly have no6 objection in
accepting your view. I only wanted
to say this

Mr. Speaker: That is entering into
an argument. The question is:

*“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the
service of the year ending on
the 31st day of March, 1952, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: Taking the convention
to- its logical conclusion, I am putting
all the clauses, the Schedule, the
Enacting Formula and the Title to
the House.

sescassse

The question is:

“That Clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule,
the Title and the Enacting Formula
were added to the Bill

Shri C. D. Deshmukh: I beg to
move:

“That the Bill be passed.”
Mr. Sped®er: The question is: ¢

“That the Bill be passed.”
The motion was adopted.

MOTION RE. REPORT OF AIR
TRANSPORT INQUIRY COMMITTEE

The Minister of Communications
(Shrl Kidwai): I beg to move:

“That the Report of the Air
Transport Inquiry Committee
1950, be taken into consideration.”

The report has been in the hands
of hon. Members for more than six

months and I think that this rerlad
has enabled them to study it as

closely as it deserves. We have ta
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be thankful to Mr. Justice Rajadya-
ksha and other Members of the Com-
mittee who have produced such a
wonderful Report. The Report s
full of information and the facts that
have been marshalled there will be a
guide to the policies of the Govern-
ment on civil aviation for some time
to come,

Having said this, I would lke
briefly to say what our attitude is
towards this Committee's recom-
mendations and leave it to Members
of the House to express their opinion.
The Committee has estimated a
certain operation cost for Dakotas.
It is a little higher than what we
think it should be and the working
of certain air companies in 1950 and
even in 1949 show that the cost should
be lower. Yet.we accept this as a
standard cost. and our future policy
about subsidy will depend upon this
estimated cost.

The Committee has recommended
certain tariff rate: that is on different
routes the charges should be between
two limits. We accept the upper
limit as the maximum which a com-
pany can charge, but if any company
can operate at a lower cost, ve think
it should be free to fix a lower tariff.
With this modification we accept this
recommendation.

The Committee has recommended
certain rate for the carriage of air
maifl., It is Rs. 3-1-0 per ton mile.
We have already fixed it at Rs. 3
per ton mile and I do not think any
modification is needed.

The Committee has recommended
that, for the present the enterprise
should be in the hands of private
business. We accept this with one
modification: Government propose to
take over the management of the
Deccan Airways and run it as a
State service. -

. The Committee has made certain
recommendations about subsidies.
Government has not yet been able to
finalise this. I hope that within this
month we will be able to finalise the
system of subsidy. It may, perhaps,
be as recommended by the -Com-
mittee.

The Committee has suggested the
reconstitution of the Air Licensing
Board. - The recommendation is under
consideration. -

The Committee has recommended
that most of the air services have got
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more aeroplanes than they can make
use of and that Government should
take them over and maintain them.
We accept this and if the companies
are willing to transfer their planes
to us, we will maintain them at
Government’s cost and the planes will
be available to them whenever they
are required.

These, Sir, are the principal recom-
mendations. There are certain minor
recommendations in regard to which
I would like to say a few words.

The Commitiee has recommended
subsidy for the Bharat Airways Ex-
ternal Service. We have not yet
accepted it, because we are watching
the work of first year's experiment
and we will decide after the results
o{) lthe first year’s working are avail-
able.

The Committee has recommended
that India is not suited for coach
service. I do not agree with that
recommendation. We have already re-
ceived an application for such a
service between Gauhati and Delhi, at
very cheap rates:, passing via Bihar
and the cities-of UP. The matter
is under consideration and I hope it
will soon be in operation. The seats
will not be as comfortable as in the
present Dakota, but it will Le a safe
service within the load permitted for
Dakota and I think it will be a popular
service.

Shri Sidhva (Madhya Pradesh)
What is that service?

Shri Kidwai: In the US.A. it is
known as ‘coach service’. Lighter
seats are placed on Dakota, so that
it can carry a larger number o? per-
song thar it is allowed to do today.
It is not a very comfortable service.
but it is a utility service and the
pntssengers can utilise it at cheap
rates.

12 Noow

The Committee has made certain
other recommendations about the im-
provement of the routes for the night
service. This matter has been taken
in hand and will soon be implemented.

These, Sir, are the recommendations
of the Committee. In my 1eply I
shall deal with the criticism that will
be offered on our attitude towards
these recommendations.

Shri Sidhva: May I know whether
there is any definite proposal before
the House or the House will cnly
express {ts views? .
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Mr. Speaker: The - proposal before
the House is:

“That the Report of the Air
Transport Inquiry Committee,
1950, be taken into consideration.”

Pandit Thakur Das Bhargava (Pun-
jab): Now that the hon. Minister has
taken definite decisions on the recom-
mendations nf the Committee I do
not know what useful purpose would
be served by discussing them.

Shri Kidwal: The hon. Member has
not understood me correctly. If we
had placed the report for considera-
tion of the House without expressing
our views, then hon. Members would
certainly have asked what our atti-
tude is. None of what I have said
has been implemented. Therefore,
the views expressed by the House will
‘naturally have their influence on the
Government’s final decisions.

Pandit Thakur Das Bhargava: Then
they are only tentative decisions?

Shri Kidwai: Every policy that is
pursued by Government is tentative,
;lllat is subject to the approval of this

ouse,

Mr. Speaker: The point of enquwy,
as 1 could make it out, was that if
Government had already ' taken their
decisions, then it is no use discussing
this point here.

The hon. Minister’s intention ap-
pears tq be that if there be critiesm
over what they are putting as their
tentative proposals and certainly any
discussion will be helpful to them.

Shri Kidwal: That is exactly what
1 said

Mr. Speaker: Motion moved:

“That the Report of the Air
Transport Inquiry Committee,
1950, be taken into consideration.”

There are amendments, by Prof.
Shah and by Mr. A. C. Guha. Let
the amendments be moved first and
let them speak on the amendments.

Shri Sidhva: Can you permit me
to move an amendment at this stage?

Mr. Speaker: Let me see the charac-
ter of the amendment.

Shri A. C. Guha (West Bengal): I
have two amendments. I beg to
move:

That for the original motion the
fcllowing be substituted:

“Having considered the Report
of the Air Transport Inquiry Com-
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mittee, this House is of opinion
that effective steps should be
taken to reduce the high costs of
operation and that the Government
subsidy should not be allowed to
encourage extravagance and
inefAiciency.”

I am moving only the first one, I
do not like to move the other.

The hon. Minister has given the
reactions or the recommendations of
the Government on this Report. But
I think it would have been better for
the House if these recommendations,
or tentative decisions, of the Govern-
ment had been circulated to us
earlier. Then we could have come
prepared to make our own observa-
tions on the recommendations made
by the Government.  Whether they
are recommendations or tentative de-
cisions, we would bave been placed in
a better position to make our own
observations on them.

Civil aviation has to be taken as
something like a second line of de-
fence. Just as the merchant navy is
a second line of defence on the sea,
civil aviation has also to be taken
as a, second line of defence in the
air. So we should try earnestly and
seriously to develop our civil avia-
tion. But the question is how far
the" Government has been able to
develop this on rational lines. Civil
aviation in India started sometime
about fifteen or sixteen years &ago.
But there has been no atterapt on the
part of the Government to rationalise
the private enterprises. We have
beem told in this Report that Rs. 97
croréss of money have been put in
this by the different air companies,
and the Committee has come to the
conclusion that the money so far
invested is much beyond what was
actually necessary for the air trans-
port as yet organised by the different
lines or as yet authorised by the
Government to be run.

The Report refers to some other
points, as to how our resources and
energies have been wasted by dupli-
cation of certain facilities and by
having surplus materials and so on.
So, 1 can say that the Governmen:t
has not been able to do what was
expected of them. We can see that
certain companies which have been
operating tor a long time have nox
yet been able to come up to the
standard required of them.

Caleutta is the biggest airport in
India; perhaps it is the biggest air-
port in Asia; nay it is one of the
biggest airgorts in the whole world.
The Government derives about 75
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per cent. of the aerodrome reverue
simply from one aerodrome, namely
the Dum Dum aerodrome in .Calcutta.
But I find that the ¢ompanies operat-
ing from Calcutta have been treated
rather not justly and fairly, whereas
companies operating from other cities
have been treated more gcnerously,
much beyond what they would deser-
ve from the point of view of effi-
ciency and economy. The standard
rate flxed by the Government is I
think, Rs. 3-10-0 per ton mile. But
I sce that the operating cost of Air
India is Rs. §-5-0, it earns revenye at
Rs. 4-11-0, and thus it is runni at
a loss of about ten annas per ton
mile.  Although it has been given
the most remunerative route and
the largest route mileage, in fact 1/3
of the total route mileage according
to the Report of the Committee, its
working has been found to be defec-
tive in almost every respect. Its
costs, particularly on the upper level
of its establishment charges, have
been very high, much beyond what
has been prevalent in other compa-
nies. And the Government have all
along been showing particular privi-
lege to this company. The external
services, that is to 'the west of India,
have been given over to this comnpany,
and the Government have guaranteed
loss.to the tune of about Rs. 20 lakhs
evteiry year simply for that one ope-
ration.

From the point of view of Calcutta’s
importance and from the point of
view of the present international
situation, I think, the services emanat~
ing from Calcutta should get better
attention from the Government
Paricularly we should develop our
lines with the eastern sides of India.
with countries lying in South East
Asia. These countries and the Pacific
Regicns have become much more im-
portant now than they were ten cr
twelve years ago.

In regard to the petrol rebate of
about Rs. 60 lakhs a year, which is
a sort of Government subsidy, there
also we have not had the fullest
utility of the subsidy that is given.
We have not been able to get the
fullest benefit of this generosity of
Government. The rebate on petrol on
a flat rate comes to this that the
companies which have been operat-
ing on economic and remunerative
lines and which have been given the
largest .route mileage get the same
privilege as is given to those com-
panies which have been asked to
work on unremunerative lines or on
short routes. is subsidy, whether
it is In the form of rebate or other-
wise, comes from the Central revenues
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of the country, and it should be given
on the basis so that the purpose of
developing civil aviation may
achieved to the fullest. So I would
ask the Government and the hon.
Minister to examine the propusal that
this subsidy may be given with some
discrimination, particularly to com-
panies which have been asked to oper-
ate on lines which are not remu-
nerative or companies which have not
got much route mileage. For exam-
le, in regard to railways, particular-
y before partition, the Government
was maintaining some  strategic
railways and running those railways’
at heavy losses, simply on account of
their strategic importance.

Certain air routes also may be
necessary for our own national in-
terest such as one of strategic im-
portance or even for communication
service. The other day we were told
that Manipur and Tripura have prac-
tically no communication except
perhaps a meagre consolation of an
air transport. The Companies which
have been asked to connect Agartala
or Manipur with other parts of India
should have been given some special
rebate and special subsidy so that
gheg{ can work on a remunerative

asis.

There is one line from Calcutta to
Kathmariu, which owing to recent
political events in Nepal, has become
an important link for India. We
should develop this line and we should
see that this can be operated quite
efAciently and on an’ economic basis.
As the line emanates from Calcutta,
permission to run the line should go
to certain compauy which has its
head office in Calcutta. I put parti-
cular stress on the companies emanat-
ing from Calcutta, because Calcutta
is the most important air port of
India and of Asia and because of the
growing importance of the South
East Asian countries and Calcutta be-
ing the only link between those coun-
tries and India. I learn that licence
for this line has been given to a
company which cannot take any
passenger from Calcutta to Patna or
from Patna to Calcutta. The services
of this airline Company frgm Calcutta
to Patna have become practically re-
dundant. So it should be given to
some company which can take also
passengers from Calcutta to Patna
and from Patna to Calcutta. Other-
wise, this extra service from Calcutta
to Patna is uselessly taxing our nation-
al- resources and it is an unnecessary
waste of petrol.

Then, Sir, the report has recom-
mended that there should be a re-
organization of the Air lines and
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practically 5 lines are to be retained,
that means, Air India, I.N.A., Airways
India, Bharat and Air Services of
India and Deccan combined. We find
that they have eliminated the Hima-
layan Airways. Considering the ser-
vices rendered by this Air Company
in a very difficult time, when other
air lines practically combined to
browbeat and bully the Government
to submit to their dictation, and the
fact that this Company came forward
and maintained the night air mail
service of the Government and that
they have also incurred certain ex-
penses in purchasing some planes for
running the services, I do not think
it would be fair for the Government
to ask this Company to liquidate itself
or to exclude it from the scheduled
Air Services.

1 may also mention, that the two
companies operating from Calcutta,
i.e., the Airways India and the Bharat
have the lowest operating costs, com-
pared to those of all the other Indian
Comparies. I admit, of course that
in certain of these companies the
amenlities, particularly in the air port
offices, need improvement. Govern-
ment should make a survey of the
whole thing and ask these companies
to improve their conditions, consider-
ing the fact that these companies have
been running at the lowest costs and
have been giving very good service.
They should be given some particular
facilities so that they can operate as
economic units. With the partilion
of Bengal, certain parts of Assam and
even certain paris of Bengal have
practically been disconnected with
the rest of India. These companies
as well as some small companies have
been operating - from Calcutta and
giving good service and they have
been practically the only link for those
parts of India. with the rest of India.
So, these companies should be helped
as much as possible by the Govern-
ment because it is in the interest of
the nation.

My particular amendment is that
Government subsidies should not be
allowed to encourage extravagance and
inefficiency. In certain of the
Bombay
has been practically the cese. The
cost of operation of Air India has
been increasing year after year and
the report has tabulated serles of
causes as to why this Company has
been incurring this loss. - Most of
these causes are removable and
remediable. 1 hope Government will
take effective steps to see that this
subsidy is not utilized as an encou-
ragement for inefficiency and extra-
vagance. :
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As for the proposal for rationeliza-
tion, I would very much like that the
entire services should be nationalized.
Just as the Railway is nationalized,
just as the Post and Telegraph Ser-
vices have been nationalized, this
Civil Aviation should also be nationa-
lized because it is an important link
in our communication services, be-
cause it serves a very vital purpose,
in our national defence.

[SHRIMATI DURGABAI in the Chair]

1 can'not understand why the Com-
mittee has come to the conclusion that
this sheuld not be nationalized, though
they have recorded so many reasons
in favour of nationalization. (Inter-
ruption). Their recommendation is
definite that it should not be natio-

" nalized. The Committee has recorded

that nationalization would lead to
maximum utilization of the aircrafts
and minimum duplication *f workshcp
and many other facilities; it would
mean economic running; it would
mean the fullest utilization of the
planes and other materials. Strangely
enough yet the Committee has con-
cluded with recommendation against
nationalization; and one of the reasons
adduced for such opinion is too
much interference by Jegislature. T
wonder why the Committee should
have such suspicions about this
House: and I would also like the
House to take note of this fact that
interference by this House has been
given as one of the causes against
nationalization. Considering the
financial position of the Government
and the conditions imposed in our
Constitution for taking over any
private enterprise for any nationaliza-
tion scheme, I think the proposal for
nationalization may not be quite
feasible just at present; but yet I
would like to urge upon the Govern-
ment that they should take the ear-
liest opportunity to nationalize this
very important sphere of our national
life and of our ~ommunication service.
Otherwise the Government will be at
the mercy of some private profit-
makers, whose operations we have
seen in cloth, jute, sugar and in many
other things.

Another tragedy of our national life
is that the same set of people :re
operating in the different spheres.
Whether in the Civil Aviation, cement
or steel or jute or cotton or sugar the
same set of people have been operatin,
and we are gradually being encircle
by a ring of profiteers and T want 1o
caution Government against this state
of affairs. For this reason I would
ask the Minister to see that as soon
as it is possible, the entire civil avia-
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tion service should be mationalized.
Pending that whatever subsidy the
Government may give either in the
fo! of rebate or by direct subsidy or
defnite guarantee for loss as in the
case of the two external services, we
should see that the country should get
the fullest benefilt of the subsidy or
help that is given from Government
revenues.

Before concluding, again I would
urge that our external services to the
South East Asian countries should be
developed. These areas are coming
into political importance and interna-
tional importance too quickly.
should not neglect these countries. We
should try to put to the best use our
resources to develop our communica-
tions with these areas.

Mr. Chairman: Amendment moved:

That for the original motion
the following be substituted:

“Having considered the Report
of the Air Transport Inquiry Com-
mittee this House is of- opinion that
effective steps should be tuken to
reduce the high costs of operation
and that the Government subsidy
should not be allowed to encou-
rage extravagance and in-
efficiency.”

I would like to know whether the
hon. Member Prof. Shah wishes fto
move his amendment. -

Prof. K. T. Shah (Bihar): 1 beg to
move:

That at the end of the motion the
following be added:

“and having considered it, this
House is of opinion that the time
has now arrived when the entire
Air Transport Service, and the
industry making and supplying
flying machines, parts, spares and
accessories, including the arrange-
ments for training of pilots and
other members of the crew, as
well as ground staff needed for
the proper operation of the Air
Transport Service, and the re-
pair, servicing and maintenance
of aircraft in efficiently airworthy
condition, be nationalised: and
accordingly requests Government
that immediate and effective steps
he taken to acquire and take
over the fleet, equipment, spares
and other accessories, and appur-
tenances, rights and title of the
existing -Air Transport Companies
operating in or from India, with
such compensation for the fleet,
equipment, spares, accessorias and
appurtenances, rights, title and
interests, as the nstitution may
require.”
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It would perhaps be within the
recollection of many Members of the
House that it was in the last yesr that
8 similar motion of mine led to the
appointment of this Committee. It
was not, of course, in direct response to
my amendmemt that the committee
was decided upon. But, the pro-
nouncements made by the Ministers
responsible made it quite clear that
the crisis was tided over by the
appointment c¢f this committee which
has investigated the entire seope of
the Air Transport industry and has
presented a report, the recommenda-
tions of which have not yet all been
decided upon by the Government.
The particular form in which this
motion has been tabled by the hon.
Minister has made it difficult to prod
pose an amendment, and still more
so, regarding the fate of the amend-
ment, if one chose to take a very
direct line in clear-cut terms regard-

. ing the future of this industry.

The re'port relates mainly to the
civil aviation of the Air ‘Iransport
industry for public purposes. It can-

not be overlooked that the industry
has a still more important national
aspect from the point of view of
defence. Therefore, it is not only for
the reasons of the particular balance
sheets  of individual conipanies or
correct results judged from a financial
standpoint of the working of civil
aviation that we have to consider
this problem. @ We have also to bear
in mind' the utility, the possibility of
gervice of this /industry and cther
points as well, not the least important
being national defence. We have had
experience already in the case of
Kashmir, and latierly in Assam of

- the use the available air force in the

country, civil as well as military, can
be put to. Therefore, I repeat that
while in terms, the report of this
committee is conflned only to the civil
side of the industry, or rather to the
service, the other.side cannot be neg-
lected. The general agreement also
about the utility and importance of
this service to the industry minister-
ing to it cannot be exaggerated. The
industry by itself, though confined in
this Committee only to the gervice,
has a much larger aspect, that of
building and supplying all aircraft, all
its accessories, spare parts and other
equipment necessary for an efficient
machine. Still more important is the
training of crew, pllots and olhers and
their adequate certification for operat-
ing the machines. Incidentally also
there is the very important requisite
of servicing and mainta the en-
tire aircraft, in all of which cases this
report reveals that the present com-
panies have erred in one way o
another.
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It has been made abundantly clear
that in many cases the companies
have ' got more machines than they
could profitably use. 1t has been
equally demonstrated thag they are not
able to utilise the man power they
have to the fullest advantage and
therefore their overhead costs tend to
rise or be out of proportion to their
earning capacity. The available or
rather the explored route mileage
within the country has also been
found to be not sufficient for the
machines, that we have already in use.
If we throw back "a glance at the pre-
war or war time report of Mr. Timms
in regard to the possibility of this
service, it would be easy to see that
our present equipment i8 much larger
than what about 6 or 7.years ago
was - thought likely to be wuseful. I
do not take the view necessarily that
the present equipment is impossible
to be utilised to its optimum level as
private companies are working in this
industry. Today, it is clear that in
most cases, there is a surplus of flying
machines, surplus of staff and equip-
ment, which necessarily adds to the
overhead costs and therefore renders
everything more expensive and more
a luxury than need be the case. The
standard costs worked out by the
Committee which have been given in
the report are exceeded in several
cases and the available pay-load, as
they call it, is not also coming to the
required level in many cases. Gov-
ernment have therefore to offer sub-
sidies as the price for making these
profit makers operate their services.....

Shri Kidwai: 1 agree.

Prof. K. T. Shah: And I hope you
will agree with my main motion, and
therefore -there will be no difficulty
afterwards. I trust your agreement
will not fall half-way.

Shri Kidwal: It will not {all.

Prof. K. T. Shah: I am very glad
to get this assurance. If you will
keep it, I will stop even now. My
purpose is achieved.

Shai Kidwai: I will say what I have
to say in my reply.

Prof. K. T. Shah: The point I wes
making was that the private people
are concerned primarily not with
the service, not with the industry, not
with the larger aspect that such an
industry wnay have, but with making
both their ends meet and leave a
handsome profit for themselves. The
profit, of course, is calculated In &
number of wai's. You do not look
at all to the Indirect gratification or
advantages they obtain by employing
high paid staff, sometimes of course
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from the sacred circles of their cousin-
hood, very ° often from high placed
Government officers retired or -abaut
to retire, and thereby getting -
vantages, in obtainlng Governmént
help, if not subsidy, then contracts,
if not contracts then - licences, and
if not licences then in some other
ways, so that the company can show
a profit or even continue to show a
loss, even though the individuals em-
ployed there, coming very often from
the families of the operators them-
selves, do not suffer any way.

do not see how the excegsive stafl in
number and still more excessive in
the remuneration allowed will ever
help to bring down the rates in this
industry, to anything like a reasonable
commercial level. I am not by any
means convinced that the report as
it is before us—and I have tried to
study it' carefully—reveals the im-
possibility of working a nation-wide
Transport service which would be
within the means, if not of every
citizen, but at least of the middle
classes, and not remain merely a
luxury that it is, for high paid Gov-
ernment officials or the bloated
capitalists of the country. To-
day the Government is subsidis-
ing this service indirectly in many
respects and directly also. It pays
indirect subsidy by paying for the
passages of its officers and others
attending its committees and so on and
thus facilitate travel by air. There-
fore these companies are glad to make
some show of a satisfactory working,
even though no direct profits may be
shown. But may I voice my suspi-
cion or feeling? The loss is also not
quite so clear and they would be much
less if reasonable precautions were
taken to utilise and work the compa-
nies’ equipment in the most advant-
ageous manner and in the most econo-
mical manner. The loss is perhaps
continued to be shown because if the
Government or if the Government’s
advisers were to see only tae success,
they may not be frightened away
from undertaking any such enterpris-
es. For my part, I need only say that
there is no necessity for any such
losses. On the other hand there is
great chance of development and the
advantages would be much greater
than the private industries would let
you notice. This industry, if proper-
ly worked can, like the railways of
old, yield substantial returns to the
exchequer, if only the exchequer has
the courage to face the grivate inte-
rests, however powerful they may be,
however well-connected they may be.
The Government should be c¢ourage-
ous enough to come to a definire and
clear policy of nationalisation ‘There-
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fore 1 have tabled this amendment.
Not only should the air transport
service by itself be nationalised, but
the entire.industry including the fac-
torigw - or the workshops for revairs
and™or building up aeroplanes, for
their servicing and maintenance,
should be taken over, along with the
recruitment and training nf tha ofil-
cers and crew necessary, along with
-also those other devices and those
other helps to aviation, such as the
meteorological department, the we-
ather reports and so on, the ground
staff and all those things which rre
necessary and indispensable for an
efficient operation of the air-service.
Even to-day Government do provide
these facilities. They keep the aero-
dromes without which civil aviation
simply would not operate. And Gov-
ernment have also, in contract, for
instance to the Railways, left it open
to the companies to operate the ser-
vices, organise the frequency, engage
the staff in such manner as they
please. The Government of course,
lay down the minimum regulations
such as for instance the standard of
qualifications  for the staff _ of
a minimum character and certain
conditions in the lMcences. But be-
yond that Government's interference is
nowhere to be found, though I have
found interested parties complaining
of undue interference on the part of
Government which prevents them
from running services in such a
manner that if a crash occurs n¢ one
wculd be responsible, except Govern-
ment which forgot to take some
rrecaution. Indeed, cases have been
noticed of a company which makes
no provision for depreciation and
another which makes no provision for
insurance and so on. They harp on
so many difficulties. But I feel that
all these difficulties would Ye solved
and much greater advantage obtained,
if the Government would only make
up their mind to act swiftly upon it
and permit no further nonsense being
placed before them by interested
parties, but nationalise the entire
industry lock, stock and barrel, if I
may use such a pharse. The advan-
tage is nol confilied only to the
Government being able to operate, let
us say, the mail or postal services
much more widely and much more
efficiently and much more regularly
and promptly than is the case to-day.
Whatever the hon. Minister and his
advisers may feel, the all-India air-
mail service is at present the privilege
*of about a quarter of the population.
Rather only about a quarter of the
mail is carried through this service
and if it is further to be extended all
over the country and brought within
the range. so to say, of at least every
place with- not less than 2,000 inha-
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bitants, then a far greater degree of
co-ordination and integration is neces-
sary as between the air transport,
road transport, railway and water
transport, in fact all the transport ser-
vices and that only the Government
can do. Private operator will choose
the timings, private operator will choose
the rates, private operators will choose
the machines and- so many other
things according to their own con-
venience or calculations of piofits. It
is only the Government that can inte-
grate them all and operate them all
as from a single centre, so to say,
bearing in mind the needs c¢f all the
parts of the countiry and all the Stajes
and qf all classes of the population
which the private entrepreneur will
never do. A type of complaint was
raised by the previous speaker—that
of discrimination between one part
and another. It may be adventitious,
and without any forethought or deli-
berate design about it; but it was
mentioned that there is discrimination
between services operating from Cal-
cutta and those operating from Bom-
bay. No charge, no suspicion, no
doubt at all, of the Government’s
favouritism in any direction would
cxist. Therefore from that point of
view also apart from - reasons of
rupees, annas and pies, I feel that it
is highly desirable and the fime hss
come for it, that the whole industiry
should be mationalised. The trans-
port services in most parts of the
countiry have already been nationalis-
ed, In the scnse that the Railway is
an entirely national concern, and also
the road transport in most of the
States is a State concern. There
remain the coastal and overseas
water-transport. or the inland naviga-
tion. I see no reason why all these
supplements of the transport service
should not be nationalised and natio-
nalised forthwith.

The argument has been used,
that we may not be able, in our
resent financial position, to nationa-
ise this industry. I feel very =scepti-
cal about this argument. After all
the total capital investment in Civil
Aviation as has been mentioned in
this report is less than Rs. 10 crores.
If 1 am wrong. the hon. Minister will
please correct me. Now, if this is the
size of the investment, in an annual
budget of some Rs. 400 crores, with
the prospects that we have of extend-
ing and developing and . expangding
this service to the extent that we very
well can. if it is administered from
the Centre, in view of all this gond
prospect that we have before us, this
sum of Rs. 10 crores will not be any«
thing. Our annual currency varia-
tion from one part of the year to
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another is somewhere about Rs. 50
crores or more in note circulation.
If this much is paid to the people in
the same way as was proposed in the
case of zamindars expropriated in the
shape of non-negaotiable bonds or
even nhegotiable bonds, what will be
the result? How will the inflationary
position Be worsened? Mew is the
Governmenit not in a positlen to
afford to do this? 1 thimk it would
benefit by that. The benefit is not
merely in respect of the efficlency of
the industry from the commercial
sense, from the success of the indus-
try as measured in terms of rupees,
annas and pies. The benefit is much
greater from’'the point of view of the
development of the service and of an
industry which is one of the highest
national importance from the point
of view of national security and still
more s» from the point of view of
technical development in which we
are told we are backward to-day. In

this  industry we are willingly
or unwillingly paying - tribute
to the foreign manufacturer,
for the ©plants, for the parts

and equipments that the- planes re-
quire for being properly operated.,K 1f
we do not wish to pay this tribute, if
we want to keep all this money with-
in the country, if we want also to
have all the eguipment and parts that
can possibly be made here to be made
in this country itself, and if we want
to have all the training and the skill
engendered in that training to be in
this country, then 1 think it is upto
the Minister and up to the Govern-
ment to see that no further dilatory
tactics are permitted in this matter,
and interested parties should not
succeed again, as they did last year
in avoiding a conclusion or a decision
to nationalise this industry. I have
heard that many of them are gloat-
ing on some of the remarks made in
the report and they are gtill hoping
that by bringing out ques?ions about
the advisability in the present finan-
cial position or financial stringency of
taking over this industry, by careful
attention to the powers that be. by
«proper flattery, by proper attention to
their conveniences, they may be able
still to secure a new lease of life for
themselves by another period of pri-
vate enterprise being guaranteed to
tlhem. Whatever the Government may
dd in this matter I do hope that they
will not agree to any indeflnite period
of Ncence being issued to them. I
am not therefore to be understood to
tecommend or approve of the sug-
gestion that only temporary licences «
should be issued. I do not feel it
necessary that this system should be

16 APRIL 1951

Air Transport Inquiry

', 6829
Committee

continued at all, But I do think that
even if they want to continue the
private operation, they ought to see
to it that the operators do not get an
indefinite lease of life. If the histcry
of the railway enterprise has any

. lesson, it was achieved at a tremen-

dous cost to this country. It is apt
to be overlcoked but for a periodical
revision and if in the case of the
railways it is 25 years it should be
a much shorter period and from the
beginning it should be counted as a
kind of notice that at the end the
Government may or will take over the
enterprise. I do not like any exten-
sion of private enterprise or its conti-
nuance in this essential public utility
service of such vital importance to
the defence of the country. But even
if they do so against all advice and
all considerations of national interest
in the long run., my earnests renuest
is that the Government should see to
it that no kind of indefinite lease of
life is assured to private enterprise.
If you adopt a policy of nationalisa-
tion, as would advise, it should
not be confined to this or that sector
of the industry, it should not be con-
fined to this or that service but to the
entire industry taking all its parts,
branches and sectors together, so
that probably in the result, it will not
be possible to distribute it so to say
amongst Government on the one hand
for discredit and private enterprise,
on the other, for credit.

Mr. Chairman: Amendment rnoved:

That at the end of the rotion the
following be added:

“and having considered it, this
House is of opinion that the time
has now arrived when the entire
Air Transport Service, and the
industry making and supplying
flying machines, parts, spares and
accessories, including the arrange-
ments for training of pilots and
other memberg of the crew, as
well as ground staff needed fqr
the proper operation of the Air
Transport Service, and the repair,
servicing and maintenance of air-
craft in efficiently airworthy con-
dition be nationalised; and ac-
cordingly requests Government
that immediate and effective
steps be taken to acquire and
toke over the fleet. equipment,
spares and other accessories, ard
appurtenances, rights and title
-of the existing Air Transoort
Companies operating in or from
India, with such compensation fcr
the fleet, equipment, spares, acces-
sories and appurtenances, rights,
title and interests, as the Consti-
tution may require.” :
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Shri Sidhva: I have read very care-
fully this report which was circulated
to Members six months ago. It is a
very illuminating report: it gives the
whole history of the air services in
India, their operation costs,
how the companies are func-
tioning, their various routes and
what will be the -attitude of the Gov-
ernment in the future ag regards
nationalisation or the retention of
private enterprise. This book ‘there-
fore is a guod guide to the House and
the Government for coming to a
decision,

I will take first nationalisation, be-
cause it is an important factor, parti-
cularly because it is an essential ser-
vice. I have always " very strongly
held the view that all essential ser-
vices like post and telegraph, tele-
phones, railways, buses, tramways
and airways should be nationalised ..

Shri Kidwai: What about the bullock
carts, which serve 90 per cent. of the
population?

Shri Sidhva: That is antiquated. I
am for nationalisation of all kinds of
modern essential communication ser-
vices. As far as this industry is con-
cerned there is no doubt that there
is a very strong case in favour of
nationalisation for two reasons. One
is that it is an essential service and
the other is that it is useful to us in
the event of a national emergency

that might arise for purposes of our -

defence. In all the dountries 1 have
seen I found that these air services
are considered as a national asset
although they are owned by private
companies and Government subsidises
them. From this you will observe
what great importance other Govern-
ments attach to this service. They
feel that, in addition to their defence
gervices in their hour of need this
service would be essential and should
be available to the country. 1t would
not be possible for the State to keep
these services for that purpose only
and therefore the other countries
have realised that although they can-
not introduce absolute nationalisation,
they can treat the service as a national
asset. ] was surprised to hear that
in foreign countries—even railways
though owned by private companies—
the Governments of those countries
attach such great importance to the
railways that when there is a loss they
subsidise those companies. In Swit-
zerland I was surprised to mote that
the railway companies were purchased

by : the Government but the
shares held by private indi-
viduals were allow to b

e re-
tained but the shares held by banks
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and insurance companies were taken
over by the Government. When I
asked them why private individuals
were allowed to retain their shares,
the answer was that their citizens
who have invested in these concerns
must earn their dividends and there-
fore they did not want to disturb
the investments that they had made.
They have even guaranteed a 4 per
cent. return whether the railways
worked at a loss or profit. I only
want to point out how the various
countries run their essential service

at the same time bearing in min

how useful the communications are
to the country at all times. ‘Therefcre
when -I heard froni the Communica-
tions Minister that he is going te
take over the Deccan Airways I was
very glad.

The Committee has suggested the
pros and cons of nationalisation and
ultimately has come to the decision,
quoting our Government’s resolution
on the nationalisation of industries,
that this does not come within the
purview of shat resolution and bear-
ing all facts in mind the companies
should be allowed to run privately as
at present. Personally in spite of
the strong views I hold I have to take
into consideration the financial pcsi-
tion of the Government. Prof. Shah
may say that it is a matter of only
ten crores but you, Madam, will re-
member how you and I appealed te
the Finance Minister for one crore
for educational purposes and ne
could not give it. \ge must face
realities. Jf the money is availabie
we can take over as many concerns
as we desire. But the Finance Minis-
ter under present financial conditions
could not give one crore for a nation-
building  service like education.
Therefore the Deccan Airways which
was run by the Hyderabad State......

Shri Kidwai: No.

Shri Sidhva: It has the majority of
the shares in the concern. When

‘Hyderabad has been integrated it is

but natural that at least this roncern
should be taken over by our Govern-
ment. The Communications Minister
has not stated on what routes he ig
going to run.........

Shri Kidwai: I may inform the hon
Member that they are the presen:
routes that are being operated on b»
the Deccan Airways and the routes
operated by the Himalayan Airways.

Shri Sidhva: I am gla th
addition to the present gouc:as thaatt l::
covered by the Deccan Airways thers
wllltebe njght services on all the
routes.......... .
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8hr1 Kidwai: I have stated what I
intend to.

Shri Sidhva: All the routes? Delhi
to Bombay, Bombay to Calcutta,
Dell_;i to Calcutta, Delhi to Nagpur
ete.? '

Mr. Chairman: If the hon. Member
could wait he will have all the infor-
mation.

Shri Kidwal: He wants more com-
mitments than 1 have made.

Shri Sidhva: I want to know whe-
ther the night airmail service will be
on the Himalayan Service routes.

Shri Kidwai: That is so.

Shri Sidhva: The Himalayan Air-
ways is out of the picture, if I corrsct-
ly understand......

Sbpri Kidwal: You have not correctly
understood it.

Mr. Chairman: I would request the
hon. Member to make all his sugges-
tions and then wait for the reply. If
the reply is given bit by bit, then he
may lose his point.

Shri Sidhva: Yes, Madam. I was
driving particularly at the questiun of
the night airmail service. We know
now last year when the Government,
and particularly the Communications
Minister, wanted a night service to

be run, accéusations were made that the’

popular scheduled companies who
wanted to run the night service were
not given the opportunity. I revuted
those allegations that were made at
the time of discussion last year. I
do not want to go into that matter
again, but my point is this. At a
time when all the interests in Bombay
and Calcutta combined and demanded
fromn the Government a guarantee of

three rupees per mile, the Fimalayan-

Airways came to the rescue, not only
of the Government but of the travel-
ling public. Today we find that this
Himalayan Airways has really paid its
way and the other companies, after
the coming into the fleld of Himalayan
Airways, have opened their eyes.
They who wanted a guarantee of
three rupees per mile are now running
the night service  without any
guarantee. This Is a clear
pro6t that they wanted at that
time a kind of subsidy from the
Government and to force the hands
nf tlie Government they said, “If you
want us to run the night service, you
must accede to out terms.” Well
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the Himalayan came to the rescue.
Eventually even the Air Indla en-
tered the fleld. Why? In order that
the Himalayan may close down. But
they have stood firm. When their
fare for Delhi-Bombay was Rs. 118/-,
Air India started with Rs. ~110/-
Very good, passengers liked this kind
of competifion. But subsequently Air
India raised the fare to Rs. 122/- and
yet they are getting almost a full load
every night as also the mails that
they carry.

Madam, I want to state that the
Air Transport Inquiry Committee has
paid high compliments to the Hima-
layan for its efficiency. I would re-
quest the hon. Members, and particu-
larly the Minister, if they have not
read that chapter of the report to
read it now.

Shri Kidwai: I have read it.

Shri Sidhva: I am glad. The
Committee has not only complimented
the Himalayan Airways for their
efficiency but it has sald that even
in the matter of operation charges
they err on the right side—of course,
the Committee feels that in the long
run they will have to work under a
loss. While praising this cempany
from the efficiency point of view
still the Cpmmittee says that in the
long run this concern may have to
work under a loss and that it was not
proper on the part of Government to
give a non-scheduled company a
licence ignoring the other. It was
most uncharitable on the part of the
Committee to pass that remark after
paying such high compliments. If
the Committee had sald that the
Company was no good and then had
made this remark, I could have under-
stood it. But they have paid a com-
pliment—they say they came at a
time when thg Government wanted
the service to be run. I do not know
what is the intention of the Govern-

Shri Kidwal: Government is thank-
ful to them.

Shri Sidhva: Thanks alone are not
sufficient, I must tell the Communica-
tions Minister. You will be doing
disservice to the coyntry if you ignore
this company absolutely and turn
them out from the fleld of gir ser-
vices. They came not to your rescue

but to the rescue of the travelling
publie.

Shri Kidwai: What about the Cofn-
mittee’s recommendations?

Shri  Sidhva: The Committee’s
recommendation i{s that no licen
should be issued to them. ‘
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Mr. Chairman: May I know if the
hon. Member wishes to take more
time?

Shri Sidhva: Yes.

Mr. Chairman: Then he may con-
tinue after Lunch.

The House then adjourned for
Lunch till Half Past Two of the Clock.

The House _re-auembléd after
Lunch at Half-Past Two of the Clock.

[PANDIT THAKUR DAs BHARGAVA
in the Chair]

Shri Sidhva: I was referring when
we adjourned for Lunch to the Hima-
layan Aviation. I want to draw the
attention of the hon. Minister to cer-
tain paragraphs in the Committee's
report relating to this Company. The
Committee says in para. 204, on page
113, as follows:

“So far as the technical effici-
ency is concerned, we have no
hesitation in joining with others
in paying a tribute to the manner
in which the Himalayan Aviation
has carried out the task entrust-
ed to it. Some of us have had
actual experience of the way in.
which the night services were
being operated and we have no
doubt that Himalayan Aviation
has made a success of the task
undertaken by it so far as techni-
cal efficiency is concerned.”

As regards the Company's financial
position, although the Company says
that it will be in a position to run at
a profit, the Committee feel that .it
may eventually run at a loss. This
is very unfair. Having paid com-
pliments, the Committee seems to
have been prejudiced against this
Company. Because this was an
unscheduled Company, therefore all
this trouble has come about; other-
wise, theré would have been none,
I do not certainly agree with or accept
the Committee’s view. I think I have
a right to differ. -

. As regards the financial position,
the Committee says:

“Although on the basis of nine
months’ working which include
only 5} months of scheduled o
rations, the Company’s operating
costs per mile are not high (viz.,
Rs. 3-6-0 per mile) there are fac-
tors which go to show that Iits
expenses are likely to go up in
the near future.”

So, the Committee presumes that
although it finds the present cost low
it is likely to go high. Against the
Company’s operating cost of Rs. 3-6-0,
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the Committee has recomménded
Rs. 4-2-7.

Shri Kidwai: I think the hon.
Member is under some misapprehen-

sion. The Commiitee has recom-
mended a cost of Rs. 3-89-10.

Shri Sidhva: Against Deccan Air-
ways' cost of Rs. 4-2-7 the Committee
has suggested Rs. 4-1-5. I will read
the para. which is disadvantageous to
the Himalayan Aviation also. I am
not concerned whether it is A, B, or
C. I want the House to come to an
independent judgment. I think the
Communications Minister and the
Government must be faithful. Had
not this Company helped Mr. Kidwai
last year, what would have been his
position?

Shri Kidwal: There would have
been no night service. .

Shri Sidhva: The Committee says:

“Himalayan Aviation’s revenue,
on the other hand, is likely to
decrease as the pay .load of the
Company’s aircraft is tending to
become  progressively  smaller.
The Company started operation
with afrcraft having no interior
furnishings . . . ”

And that is correct. I myself
travelled once and there was no fur-
niture, although the accommodation
was commodious.. But subsequently
they have made all the necessary
arrangements and what the Com-
mittee says is as follows:

“The Company started operation
with aircraft having no interior
furnishings, which have now been
provided practically on the same
standard as the day services of
other companies. More seats
have been provided with greater
convenience to the passengers.
Provision has also been made for
carriage of refreshments. Addi-
tional radio and navigational
equipment has been installed.”

Having stated all this, the Com-
mittee comes to the conclusion:

“The least harm would be done
to the public and the industry
as a whole it the provisional
licence of Himalayan Aviation
which expires at the end of Janu-
ary 1951, is not renewed.”

After paying all this grand tribute,
this is the conclusion to which the
Committee has come. I do not know
to what extent the industry will suffer.
The Committee states that the Hima-
layan Aviation had no capital and it
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started from a Dakota service, whereas
28 other Companies thinking that
there was a great future purchased a
large number of Dakotas and Vikings.
The Cormittee have stated that these
Companies had no business to invest
so much money and put so0 -many
aircraft, which has accounted for
their costs going high. The Himalayan
Aviation on the other hand started
with a limitéd opumber of air-
craft. So, with due respect to the
Committee, -1 should say that they have
somehow been prejudiced against this
Company. Governmenf have not
stated what they are going to do as
far as this Company is concerned,
but the night service is going to be
given to Deccan Airways.

_ Shri Kidwai: What is your view?2

Shri Sidhva: My view is that certain
profitable routes should be given
. to this Company. I am quite clear
about that in my mind. You may
give some interior route from Cutch
or Kathiawar and Saurashtra, or one
between Cawnpore and Delhi, and say
that you have given them a route.
But that route may not be paying. I
want them to be considered for a good
route. :

Shri Kidwai: Taking it away from
others?

Shri Sidhva: When- you wanted to
utilise their services, you did not put
forward this argument of taking it
away from others. When you gave
the work to this Company, Air India
and other companies protested that the
service should not be given to a non-
scheduled Company, They wanted
it to be given to them.

Shri Kidwal: What is your recom-
mendation?

Shri Sidhva: My recommendation
is: give them the best route. I can-
not give details. Those are for Gov-
ernment to consider. According to
the Committee, Deccan Airways have
the best workshop in Hyderabad and
their operating cost is lower—Rs.
4-2-7.

Shri Kidwai: It is now much lower.

Shri Sidhva: I am glad. The Com-
mittee were impressed by the neat
and effcient arrangement of ¢
workshop of the Deccan Airways in
Hyderabad. Considering all these
' factors, Government have come to a
decision to take the Deccan Alrways.
1 welcome it. But I want the hon.
Minister, when he gives the service
to another Company, to bear in mind
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the passengers’ conveniences and par-
ticularly fares. -

The Committee have recommended
that for non-stop flights there should
be standard fare, whether it is by
night or by day. They recommend a
fare of Rs. 165. I do not share that
view. It has 1o be realised that
though the passengers travel by night
for the sake of convenience they have
to lose their sleep. But they pay
only Rs. 122 as against Air India’s
Rs. 145 from Delhi to Bombay or vice
versa.

Dr. Deshmukh (Madhya Pradesh):
Rs. 50 for loss of sleep!

Shri Kidwal: May I ask a question
of the hon. Member? How does it
affect the cost of operation whether a
passenger travels asleep or awake?

Shri Sidhva: There is no gquestion
of cost of operation. After all it is
a well-known fact that when a com-
pany ‘is taken over by Government, it
it doubtful whether it will run at a
profit: it may perhaps run at a loss.
But as I said, if Government is going
to pay a subsidy to the other com-
panies, this company is also equally
entitled to a subsidy from the genera]
revenues. But I submit to the hon.
Minister that if the question of fares
is not kept in mind his ambition will
be frystrated.

Shri Kidwai: I have no ambition.

Shri Sidhva: You should be proud
of the fact that your ambition to con-
tinue the night service has materia-
lised. I give you credit for that.
Why do you say you have no ambi-
tion? You must take justifiable pride
for your success. But if you do not
keep this important fact in mind, I
am afraid that will be frustrated. By
raising the fares to Rs. 165, I am
afraid you will not get sufficient num-
ber of passengers. 1 am telling you
this from my experience as President
of the Passengers’ Association for the
last twenty years. I- can tell you,
Sir, that the whole scheme will be
unsuccessful if you are going to raise’
the fares. When the company comes
into the hands of Government, if it
is managed properly, [ am sure the
cost may come down. But even if it
does not come down, I would ask him
not to raise the fares.

My friend just now was telling me
that in America the air fares are only
as much as third class railway fares
on special kind of aircraft. Ii may
perhaps not be very convenient. But
1 welcome his proposal to start a
coach service. Why should we not
put 35 chairs ipstead of 21, if thereby
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we can bring down the fares. If you
really want to make people airminded;
particularly as our civil aviatien is
in its infancy. you can do it only by
reducing the fares. So far as the air-
frame and engines of the Dakota are
concerned, it is a matter for techyi-
cians. But so far as the replacement
of the present seats by light chairs,
it is an easy matter. At any rate the
air fares should be brought down to
the second class railway fare. Then
the air services will become very
vopular. After all India is a poor
country and people will not be able
to pay high fares as they are doing in
America and other countries. Take
the case of out railways for instance.
Bvery time they are increasing the
fares despite the profit they .make.
So far as the air services are concern-
ed, he must bear in mind that if they
are to become popular the fare should
not be higher than Rs. 122. ,

The Committee has found that
there are some Dakotas which are
surplus to the requirements of the
Jperating companies. The maintenan-
ce cost of each Dakota is Rs. 10,600 per
vear. The Committee has recommend-
ed that the Dakotas should be handed
yver to Government .for maintenance.
Of course the surplus Dakotas should
not be sold, because they will be very
useful in times of emergency. So,
instead of keeping them idle new
avenues should be found to utilise

‘them, and this will enable the com- .

panies to bring down the fares. You
should not merely count their value
from the point of view of rupees,
annas and pies. That is the funda-
mental point which I want the
Minister to bear in mind.

In this connection I may tell my
hon. friend Mr. Masani that Air
India is one of the best companies. I
must certainly pay a compliment to
that company—there is no doubt
about that. But in their zeal to ex-
pand, they d¢ not consider the pas-
sengers’ point of view. They go on
increasing their overhead charges, by
< engaging retired Directors-General of
Posts and Telegraphs on a salary of
Rs. 6,000 and over. There are a num-
ber of posts in the Air India Office in
Bombay on a salary of Rs. 5.000 and
more. 1 am prepared to admit that
their office is maintained tip-top. But
the superfluous officers and consequent
overhead charges put up the cost of
operation. The Air India have nad-
mitted this fact before the Committee.
There is no doubt that” Air India is
one of the best managed companies:
but this should not be allowed - to
happen at the cost ot the travelling
public. They have at any rate done a
distinct dissgrvice by demanding Rs.
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3 per mile last time for the ni arr-
mail service. Are they- not ? ting a
rebate .of nine annas per mile.

Again it was at the instance of Mr.
Masani that this Committee was
appointed. So far as the question
of subsidy Is concerned, I
am at one with the committee that it
should be paid, if we are to retain our
air services as a second line of de-
fence in time of emergency.

As regards the cost of operation of
other Companies is concerned, the
Committee says that they were not
satisfied  with the accounts of the
Indian National Airways. It is also
said that they are not depeadable for
the carriage of mails and that they
have recently stopped insuring their
aircraft. I fail to understand how
any business concern cali work on
this basis., If one aircraft {s lost
it means-a loss of Rs. 10
Take for instance the "Air India
Internafional. One of their aircraft
was lost recently. But since it was
insured they got Rs. 30 lakhs. I ask
had this aircraft not been insured
what would have happened. More-
over it is a partly Government con-
cern. We have 51 per cent. of the
shares.

Shri Kidwai: 49 per cent.

Shri Sidhva: You have given them
31 per cent. I thought we were
having 51 per cent, and they were
having 49 per cent.

At any rate this is a matter which
Government should take up early
and ask all the air companfes to
insure their afrcrafts. Otherwise it
will be disastrous. It may not mean
anything to the Managing Agents or
Managing Directors; it will be the
sharebholders who will suffer. .

So far as the Air Services of India
are concerned, the Commfftee sayy
that they have S.O. 95, whose cost
is much higher than that of a Dakota.
Whenever, the_engines of their ajroraft
go out of order, they send the afr-
craft to France for repairs! Is there
no workshop here to repair their air-
craft as to necessitate their being sent
to France?

Such kinds of companies should
certainly not be allowed to continue.

Dr. Deshmukh: They want artistic
repalirs!

Shri Sidhva: Deccan Airways, as I
told you, is certainly a ve good
concern. Airways (India) ?; again
the second best. Tt has the lowest
operation cost, Rs. 3-10 per mile and
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the Committee have paid compliments
to it. The Committee says that the
reason for this low operation cost is
that “the proportion of skilled to
unskilled staff is higher. This has
enabled them to get the maximum
productivity. Its efficlency suggests a
high level of employee’s morale.”
Tatas is quite the reverse.

Shri Kidwai: Do
share in Tatas?

Shri Sidhva: I have no share, I may
tell my friend, in any company.

Shri Kidwal: That is wrong.

Shri Sidhva: If you do not believe
me then I have nothing to say. Tatas
have got a larger number of unskilled
staff. That is the difficulty with
Tatas. If they cut down their staft
according to their requirements, to
which they have agreed now, I can
assure that this company will certain-
ly ‘be one of the best companies in
India and we will be proud of it.
Our Government is actually subsidis-
ing Air-India International the shares
of which were purchased. What for?
Because Government knew that this
is one of the best companies and that
to join hands with thém is certainly
in the interests of the country. Sir,
‘as I pointed out last time, my re-
marks should not be misunderstood.
Tatas are my friends and Tata is my
friend. But friendship aside, when
the question_of the country comes in
I must espouse the cause of the
country and make my remarks.
Therefore - in this matter, as I have
stated, I hope that they will be a
little reasonable and Tatas may rest
assured, through Mr. Masani, that
the House will certainly support them
without the least hesitation.

Shri Goenka (Madras): What bas
Mr. Masani got to do with it?

Shri Sidhva: What is your object in
putting this question? R

In regard to Indian Overseas “Air-
lines the Committee says that they
have a surplus of 11 Dakotas, 18
Norsemen, 2 Narvards and 4 Proc
tors and they have got only three
routes. According to the Report of
the Committee the Company have
brought the difficulties upon them-
selves by their own action. It is a
very fair suggestion that the Com-
mittee has made_and its recommenda-
tion of the operating cost should be
maintained by all the companies.
Government 1h9uld take early steps
'to see that this" operating cost is

you hold any
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maintained, and when that is main-
tained there is no~ teason for any
apprehensiori for the company losing
immensely as they are losing now.

As regards the Licensing Board to
which my hon. friend the Communi-
catlons Minister made a reference,
the Committee has recommended 1ts
reconstitution arid the Govergment
have not taRen a decision.

Shri Kidwal: They have taken a
decision. They are reconstituting it.

Shri Sidhva: On the suggestious
made by the Committée?

Shri Kidwal: Almost.

Shrl Sidhva: I do not agree, and 1
will give my reasons. The Com-
mittee has suggested that the Deputy
Director-General should not be on
the Committee. 1 agree. It says
there should be two Members from
Aviation and one retired High Court
Judge should be the Chairman. First
it prefers the Minister to be the
Chairman. If it ig stated that it may
not be possible for the Minister to
preside, then I can understand. But
in the same paragraph the Committee
straightway says that it prefers a
retired High Court Judge on salary
for nine months. ,

8hri  Kidwai: Do they not prefer
the Minister?

Shri Bidhva; Yes, they have stated
that they would prefer the Minister.
But then they say—I will quote you
the relevant paragraph.

Shri Kidwai: You have not read the
Report!

Shri Sidhva: I have read everything.
I have read the whole thing much
more than you. I will quote from it.

Shri Kidwal: In the meantime let
somebody speak.

Mr. Chairman: I may suggest to the
hon. Member to cut short his speech.
Hs has already taken an abnormally
long time and there are other Mem-
bers anxious to speak.

Shri Sidhva: I will finish it very
soon, Sir. I must assure the Commu-
nications Minister that the Committee
has recommended that the Minister
should be the Chairman, but subse-
quently they refer to a High Court
Judge. I do not know what fascina-
tion they have for a High Court Judge.
Whatever it may be, I feel that ins-
tead of the High Court Judges if the
hon. Minister agrees to serve as Chair-
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man, then I have no objection. That
will be a good check. The Committee
also suggesty one official from the
Finance Min! r% I would suggest two
Members from Parliament, and one of
the Members of Parliament should be
the Chairman.

Shri Kidwai: Will he .ot become
disqualified from Membership of Parlia-
ment?

» Shri Sidhva: It will not be a whole
time post. I suggest there should be
two Members of Parliament on it; the
Director-General should be one Mem-
ber, and there should be one Member
.from the Finance Ministry as the Com-
mittee has récommended. From
amongst the two Members of Parlia-
ment one should be the Chairman.

Shri Kidwai: What about the Minis-
ter?

Shri Sidhva: If the Minister accepts
it I have no objection. The Committee
has made these recommendations. If
the High Court Judge has no know-
ledge of aviation and can be suggested
to be the Chairman, then I feel that
Members of Parliament with their
broad and sound commonsense have
the ability to understand and grasp
any matter.

Shri Kidwai: Everyone of them has
got it?

Shri Sidhva: I would suggest the
Board to be comprised of these Mem-
bery instead of what has been suggest-
ed by the Committee.

I had to say something ‘nrore, but
with due deference to your suggestion,
Sir, I will close my speech with one
remark. The Committee has made a
suggestion that the present nine annas
rebate on petrol may be continued this
year, but from 1952 it should be cut
down to six annas. I agree with this.
I also agree with the proposal of the
Committee for subsidy to a certain
extent, provided that the operation
cost is brought down to the one sug-
gested by the Committee. "That should
be one of the conditions and I am sure
with that incentive all the companies
will bring down their cost and also
try to see that efficiency is increased.
The Committee has suggested 4} per
cent. dividend. I suggest it should
not be more than 3 per cent. They
said if' the Government aid is not
taken then the dividend......

Mr. Chalrman: The Committee has
suggesied only 3} per cent.

Shri Bidhva: All right. I am only
Just making a suggestion that in any

91. P.S.

16 APRIL 1951

-

. ment.

. brought and that

Air Transport Inquiry 6848
- Committee

case, if the Government aid is not
taken the divided should not be more
than 3} per cent.

There is one poigt that the Pilots’
Association has stated before the
Committee, that as in all the countries
the flying hours should be 1,000 instead
of 1,200 as at present. I submit that
is a very fair proposal and Govern-
ment should kindly consider their
suggestion.

Then it is stated here as to why the
operation cost is high. The Com-
mittee says that the cost of petrol in
Australia is Rs. 1-12-5.

Shri Kidwai: The cost in Australia
has been brought to our level.

Shri Sidhva: Today?

Shri Kidwai: Not today. Sometime
back.

Shri Sidhva: It must be recent. I
do not know, but the Committee has
made the suggestion that our cost is
Rs. 2-8-3 and the difference is 11 annas
and 10 pies. If the cost there is Rs.
2-8-3 I have nothing to say.

Shri Kidwal: There is an analysis
of the difference. Some is in duty,
some is in cost.

Shri Sidhva: They are using aviation
fuel of a certain grade, and we aré not
using that grade of fuel. It should be
examined whether there is any chance
of our getting cheaper fuel as Austra-
lia consumes. If the quality, is quite
different, then has any effart been
made to import that kind of petrol
from Australia?

3 P.M.

. At the end, Sir, with your permis-
sion I submit that all these points
should he borne in mind by Govern-
We are glad that the hon.
Communications Minister has brought
this proposal ‘before this House. We
were told in the last session that this
report wouid be considered, but we
had no chance and we thought that
in this session also, it would not be
Government will
take the decision and I am very glad
that' the hon. Minister has brought
this report before us and I do hope
when he has brought this proposal
before the House.... ..

Shri Kidwai: I will be guided by
your opinion.

Shri Sidhva: He has not eventaken
a pencil to take a note of the points,
He is accumulating all the facts in
lt::s bx;ai;. l:]er}tlmpﬁ he has made up
s mind and he hag eimply ?
this before the House... .. Bl hrought
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Shri Kidwai: The hon. Member has
forgotten that I have noted every
point that he has referred to.

Shri Sidhva: I hope that the points
which I have raised will be borne in
mind and particularly apout the fares.
If that point is not borne in mind,
the idea of making people in India
who are poor to become air-minded,
will be absolutely frustrated. With
these words, I support the motion.

Shri Ramaswamy Nuidu (Madras): I
do not propose to take up the time of
the House by discussing the various
details of the report submitted by the
Inquiry Committee. First of all I
should like to have all the eairways
nationalized. I would also like to
have the fares brought down. I would
also like to suggest to the Jovernment
that while issuing tickets ‘hey should
see that the passengers are compul-
sorily insured. Of course, it will be
very difficult to ix a minimum vsalue
for a human being that is in the plane
but we can fix some value for people
so far as Members of Parliament are
concerned. We can at least be
valued at about Rs. 5,000. That is
the normal daily allowance which we
may be entitled to ff the House sits
throughout the year. So far as other
members of the land are concerned,
we can fix their value at least on the
same basis because every member of
our nation is a potential parliamenta-
rian. This Rs. 5,000 should be fixed
as the minimum value of a human
being and that charge should be in-
cluded in the ticket that is issued to
those who travel by air. We are much
concerned about comfortable travel in
the air and we are much concerned
about cheap tickets but we are nct
concerned about the danger that we
are subjecting our families to in our
taking to this air travel. When any
accident occurs it is an accident which
in the words of Byron is: “Rome and
her ruins are past redemption’s skill;
there is no way to retrieve the danger
that is caused to the human being.”
S0 some compulsory insurance must
be made on the lives of the rersons
that take to airways. I request the
hon. Minister to consider this matter
very carefully. This would heip the
people feel safe and even if there are
any accidents, there is no danger of
their families going adrift and that
will help to increase the sale of the
tickets on these Alirways.

Shri Jaipal Singh (Bihar): When
the Ministry of Communications’ de-
mands were being debated last
Monday my hon. friend said that he
could rot refer to Aviation i1aatters in
detsil, though I had raised them,
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because there was to have been a dis-
cussion today. Today the report of
the Inquiry Committee is before us
and I regret to have to say that the
hon. Minister has adopted verg~unfeir
tactics as far as the House is concern-
ed. He has not told us what decisions
he has taken. so that having presented
them before the House, the House
might have been in a position to give
its opinion on those decisions, whether
the House as a whole favoured them
or opposed them or had certain modi-
gcations to make. That has not been
one.

Shri Kidwai: May I point out; will
there not be an objection raised,
‘What is the use of comin, before
this House after taking firm ecis.ions?’

Mr, Chairman: All the same, the
hon. Minister was pleased to tell us
when he started his speech .what were
the tentative proposals of his depart-
ment and those are being considered
by the House now.

Shri Jaipal Singh: I regret to note
the view you take about it but
in every particular matter there has
been dissatisfaction. For cxample,
take the question of the Himalayan
Airways. It was only after an inter-
ruption he let out the information that
he had decided to take away this
night service and allocate it to the
Deccan Airways. That was very im-
portant information which he withheld
at the beginning. Otherwise he would
have reserved it to the end of his
speech when the Hopuse would nct be
in a position to say yes or no. 1 say
it is very unfair to the House. In
his introductory remarks he said that
if there was any change in major
policy, the House would always Ue
consulted. I ask you, is that the way
to take the House into confidence? As
far as I am concerned, while
I do acknowledge with great apprecia-
tion the amount of work the Com-
mittee has put in collecting very im-
portant data which had not been
available to the general public before,
but I cannot go further than that.
The Committee’s p.oposals are three-
legged. There is nothing siraightfor-
ward. They were given certain de-
finite terms of reference. They were
to have enquired into the entire Afr
Transport industry. That they have
not done. All that they have done is
to see what recommendations they
could make in regard to the Alr
Transport Companies. The Air Trans-
port Industry is not merely the
Air Transport Companies. They have
not looked at it from the rational
point of view at all. There has been
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a purely commereial, angular outiouvk
on the whole subject, a very important
subject. May I join my other hon.
friends in agreeing that Civil Aviation
is the second linc of defence and that
is the one factor which the Committee
has completely ignored in its exami-
nation. My hon. friend thinks that by
taking over the Deccan Airways, he is
going to improve Civil Aviation in
this country and I can only say that
he is building castles in the air.
shall see how he is going fo run his
night service. We shall see if he can
run it. If he succeeds, I will be the
first man to congratulaie him. The
year before last he came and told this
Parliament that he had persuaded a
party to come to the rescue of the
Government, when the rest of the
operators had refused and now he is
playing the role of a traitor to that
very scheme. There is no polite word
to use about it. I have no oktjection
to Government taking over the Deccan
Airways and if his proposal is that
this service should be eliminated—
that is what he means, although he
has not told us in so many words, we
would like to know what he intends
to do, whether he has plans for them
besides eliminating them. The Hima-
layan Aviation have built up a raarvel-
lous thing and have shown to the rest
of the world that India can do it and
now my hon. friend comes and says:
“We have done it. I will take over
and you go elsewhere.” That is not
a business proposition. That s
not the way Government is
going to inspire confidence in this
country.

Quite apart from that, what did my
hon. friend tell us? Last time. be
spoke about this particular scheme.
If he likes, I would like tn read some
of his words to remind him. He has
too quickly forgotten them.

Shri Kidwai: I would like to be
reminded.

Shri Jaipal Singh: In reply to Mr.
Rohini Kumar Chaudhuri’s private re-
solution on this subject, «n 30th
November 1949, this is what my hon.
friend said: -

“I do confess my wenkness that

I giid not want to injure Air

ndia

That was the first confession. Then
he said various things. What s re-
levant to my argument is this:

“Why should I discontinue a
service that is carrying 100 rer
cent. 1nad and which is very pcpu-
Jar and which i3 prepared to ex-
tend their service if we ask them
to? Only yesterday, their General
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Manager came to me and said that
they had only a provisional licence
and therefore they are not prepared
to invest money. They said that
if they were given a term licence
like other companies, they would
arrange to import at least two
four-engined planeg to operate on
the Calcutta-Bombay route, not
only Skv-masters, but new French
planes that will do the Calcutta-
Bombay trip in 34 hours end
which will carry a larger number
of passengers and a greater load
of mail. They will be more eco-
nomical to operate than the pre-
sent Dakotas. Naturally they are
not prepared to invest. money so
long as this controversy .is going
on and they dc not know whether
they will get a term licence or not.
But, I have asked them to put in
their application now for a term
licence before the A.T.L.B. if
they are satisfled with their werk-
ing why should they refuse them
a term licence?”

The verdict of the Committee is
unequivocal. They say that from the
operation point of view, Himalayan
Aviation have been excellent. The
word ‘excellent’ appears only ouce in
this particular connection, in the
whole of the report. Now, my friend
has the impertinence to come and tell

8, “Now they must get out.” That is
the point before us.

Shri Kidwai: That is what the Com-
miitee say.

Shri Jaipal Singh: I haye slso been
a member of a number of Committees;
T have been a signatory to some of the
reports and I know exactly what
the Government say. When it suits
them, they say that the report Iis
good. Is it only the Himalayan Avia-
tion that must go out? Why is not
the same done to the Kalinga Alrways,
which is also in the list cf services
that must go out of traffic? He is
not doing that. .Just like a bombshell,
as a result of an interruption. he tells
us this, without any other galternative
proposition, to eliminate people who
have come to his rescue. 1 say this
is breach of faith. A person two
yvears ago a hero is now a traitor.
That is all that I can say about it.

I for one am not a great admirer of
this report because it has not gone
the whole hog. The Committee were
charged with the definite -vork of
recommending to the Government
how the Air industry as a ‘whole could
be made more secure, could expand and
could be developed. The figures are
there. The total route mileage at the
present moment is, according to their
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figures, 22,800 which is operated by
about nine companies. Of these nine,
three were recommended that they
should disappear from their operatio-
nal side. My friend is retaining the
Kalinga Airways. I do not xnow,—it
is for him to say—the considerations
for retaining the Kalinga Airways,
although in this report they say that
the Kalinga Airways did not have
even their accounts to submit. That
is the type of company my Iriend is
supporting. The other one, which has
excellent encomiums, he wants just to
dismiss and eliminate. That is the
type of behaviour that I personally do
not understand. If we see that there
are too many operators in this country
to my mind, it is a purely arithmetical
proposition. If there are too many,
reduce the number. Why do you
stop with Himalayan Aviation? Why
not make the number less? Why not
have three only? My friend has not
worked that out yet. If we really be-
lieve that our country’s national inte-
rests would be better served by reduc-
ing the number of actual operators,
whatever opinion I may have about
A.B.C. or D, I would support my hon.
‘firlend. That, he is not prepared to
o.

Shri Kidwai: How do you know
that?

Shri Jaipal Singh: Obviously, you
are withholding information from the
House. Only last Monday, my hon.

friend did the same thing, gave mis-’

information as far as my friend Prof.
Shah is concerned. If my hon. friend
Prof. Shah were for total nationalisa-
tion, I am at one with him.

Prof. K. T. Shah: I have asked for
that.

_Shri Jaipal Singh: I would urge on
him not to be impatient. We have
given our Government plenty of
opportunities to show their efficiency
in the conduct of the nationalised in-
dustries. I think the time has cer-
tainly not come to nationalise civil
aviation. The private operating com-
panies, the Tatas and others are
doing a very good job. I know many
* Members on the floor of this House
have had their tirades against Air
India and various other companies for
profiteering. My hon. friends forget
that aviation operational economics is
something very different from the
economics of runnirg buses snd rail-
way trains. You better nationalise
vour bullock carts Yefore you nationa..
lise civil aviation. Civil aviation is
not a thing you can play about with.
Last Monday, I pninted byt that non-.
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technical direction was taklng s
headlong down-hill to serious danger.
Our Government should give them
a little more time to enable them
to build up. To remove -the petrol
rebate is utter nonsense for people
who do not know how civil aviation
is- run in other countries. In what
country in the world is civil avialion
carried on without Government sub-
sidy? India does not even produce
its aircraft. Civil aviation, as far as
this country is concerned is a war
baby. All these aviation lines that
have come into existence have been
able to take shape entirely because cf
the fact that we had war disposals
which made available to us 480 Dako-
tas at ridiculously low prices. Hon.
Members who have taken the trouble
to study the future of civil aviation
in this country will realise that this
state of things cannot go on. The
moment that our war aircraft come
to an end, the moment they become
obsolete and no longer safe and air-
worthy, the air industry is going to be
faced with a very serious problem in
this country. It is one fhing to buy
a Dakota for Rs. 30,000 and spend a
lakh of rupees in overhauling and
making it available for air traffic:
it is another thing altogether to have
to pay something like 6 lakhs or 19
lakhs or 15 lakhs for a new aircraft
to replace them.

I would urge on my hon. friend who
wag critical about the fares, that I
myself do not like to pay high fares.
Why should T pay higher fares if I
can travel safely at a cheaper fare?
But, the fact remains that the fares
cannot come down. On the other
hand, the fares should go up. That
is my contention. The fares cannot
possibly go down unless the Govern-
ment comes to the assistance of the
operating companies, whether it is in
the form of petrol rebate or anything
else. The basic truth is that the Gov-
ernment must enable the companies
that are vpermitted to operate to
build up their resources. I notice
that in the case of one Air company.
that is the Bharat Airways, the Com-
mittee says that it has no deprecia-
tion fund at all. That is the type of
company that my friend likes. My
friend comes to the House and asks
us to give six lakhs tn this company.
The excuse he puts forward is that
we want to encourage external ser-
vices eastwards. He does not téll us
what expenditure that particular
company had incurred because of
prematurely imported Skv masters,
Tt was not a auestion of encouragiug;
it was a case of clearing a debt that
had mounted up on account of ground
gharges and other charges. He comes
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to the House and says, “We want to
go eastwards; let us give six lakhs.”
Only this morning, he comes with the
explanation that he 1is watching. I
contend that the House is entitled to
have fuller information on these
matters. We do not grudge my friend
having all the money he wants. The
only thing is that we want to know
that the money is being utilised pro-
perly. That is what I have to say
on the report. My friend Mr. Masani
will be able .to talk more technically.
But there is just one thing which I
would like to......

Shri Kidwal: Is he more technical?

Shri Jaipal Singh: I think he s
more technical than my hon. friend
himself. At least he has certainly
more faith in technical men than my
hon. friend has. :

Well, as I said. I have one thing
more to say about the revort and it
is this. It has very little tn say about
labour. As a matter of fact. some-
thing like 15.000 people are emploved
in the air transport industry. The
Committee did see one or two of the
leaders of these people. I believe. But
as to what the condition of the labour
is and what should be done so that
we have always the required strength
and standard of our technical person-
nel jn times of emergencies such as
the Kashmir operations. the Assam air
lift and so on, these things the com-
mittee has almost comnletely ignored.
That is one of its failures.

Another is with resard to bilots.
You can have the verv best .aircraft
on the ground but. unless there are
competent pilots. all your wonderful
sircraft would be absolutelv useless.
The report™does not produce any
scheme whereby we may be able to
maintain the same tvoe and same
hich standard amongst our pilots
that we had only a few years ago.
Their standard bhas now considerablv
deteriorated. unfortunatelv. due to
the laxitv of my hon. friend. The
fieures of accidents are there and I
need not say anything about it.

Shri Kidwal: Most of them in flying
clubs.

Shri Jaipal Sinch: The flyin® clubs
have done extremely well. My hon.
friend has been harping upon _his
marvellous ecivil  aviation training
centre at Allahabad. I have the
figures here and I can......

Shri Kidwal: No accidents in their
case,
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Shri Jaipal Singh: The other day he
tried to tell me that his trainees
were in demand.. But may I know
how many of his trainees, turned out
of the Allahabad school, have been
taken by any air company? Nobody
wants them. That is the fact. No B
licence-holder will be taken unless he
has so many thousand hours of flying.
So many flying hours in fair-weather
alone would not do as they have at
&H?‘l’:abad. Can my hon. friend deny

at?

Then there is this problem of how
we stand in this country vis-a-vis
other countries. I think we would
have been in a better position to under-
stand our comparative position if
comparative figures of civil aviation
in other countries had been given
here. Then we could have known
whether we are in the right direction,
and whether we are right in criticis-
ing the present position or whether we
are wrong. But at present we have
just the Indian figures and therefore
we know only our own standard. We
should aim at the very best standard
possible, such as the type that has
been maintained by Air India Inter-
national. We should aim not only at
being good enough. Only the very
best should be good enough for us.

Then I had hoped that the Com-
mittee would have told ug something
about the financial situation of the
various companies. It is not merely
the amount of capital that is employed
for the operation of the air lines.
Not merely that. There have been
companies in the pasl for which vast
sums were raised, but the money was
not used for aviation purposes. I do
think that my hon. friend and the
Government owe it as a duty to the
country to tell us about these adven-
turers. I need not mention names. But

- year bhefore last, I think, one of these

ventures was started and within two
days the shares dropped and the
whole thing ended. That is adventure,
In a matter of this sort it is the duty
of the Government to see that public
money is protected.

And there is the question of the fly-
ing clubs. I know my hon. friend
and myself feel quite differently about
this subject. but I have to maintain
that the Committee has completely
ignored these flying clubs. After all,
they are part of and ancillary to our
air transport industry. I do not
think he can deny that. but nothing
has been said about them. There are
nine flying clubs in which annually
somethine like Rs. 30 lakhs have been
spent. That Is not a small amount.
And there sre about 384 traineeg
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under training. This question of co-
ordination of training and the main-
tenance of standards, specification of
qualifications and so on and so forth,
all these things, I regret to say, the
Committee has completely ignored.

That much for my criticism of the
report.

Now for some general observations.
The hon Minister wants, as much as
I do, the very best for the civil avia-
tion. But I would urge him not to be
brow-beaten by powerful interests.
Let him have a clear picture in his
mind as to what he wants to be done
and let him rnot run away with the
idea that he can ignore the Defence
Department. If civil aviation is to be
our second line of defence as has been
the case in the past and as it is al-
ways bound to be, and as has been
universally accepted and proved in
this country abundantly only a few
years ago, then I say that for any
big policy changes he must consult
the Defence authorities. It is not
enough for him to say that he has
taken the advice of his technical ad-
visers. That may be good. As a
matter of fact if he had a few technical
men in the place of some of the non-
technical men, he would have been
better off. But that is for him, I
am only giving here my views. Any-
way, the country will not tolerate this
sort of bluffing and eye-wash of the
type that we have been subjected to
this morning in his introductory
remarks.

[SHRIMATI DURGABAI in the Chair]

Dr. S. P. Mookerjee (West Bengal):
The last speaker has dealt with the
various aspects of the problem before
us in a very forcible manner.

Shri Kidwai: Does the hon. Mem-
ber envy him?

Dr. 8. P. Mookerjee: Yes, partially.

T would like the House {o consider
this question as dispassionately as
possible, bearing in mind the supreme
vart which civil aviation has to play
in the national interest, whether we
look at it from the point of view of
defence or from the peculiar geographi-
cal position in which India is placed. or
for the internal requirements of the
rountry. either in peace time or dur-
ing times of emergency. There is
absolutely no doubt that we must be
in a vosition to maintain civil aviation
as efficiently as possible. I have nol
been able to go through this volumi-
nous renort in its entirety. But I shall
not hesitate to pay my tribute to the
good work which on the whole, has
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been done by the authors of this re-
port. There may be difference of
opinion with regard to some of the
conclusions reached, or there may be
some objections raised that the report
did not contain some more details. But
here at least for the first time we have
before us an authoritative survey of
a very difficult and complex problem.
It indicates how the present unsatis-
factory condition of. affairs has arisen
and also suggests some remedies,
Now, what is the principal finding
which the Committee has arrived at?
It says that even excluding the assis-
tance which the Government is giving
them by way of rebate, none of the com-
panies to-day is running at a profit.
That is a conclusion which is of
a somewhat alarming character. If
you include the rebate which Govern-
ment is giving, then one or two com-
panies are running their affairs profi-
tably and others.are nof. The total
deficit comes up to nearly one crore
of rupees per year.

The Committee " has also indicated,
taking into account certain standard
costs which it has prepared, how the
expenses which are of a high order
in some cases can be avoided. In fact
barring perhaps one company it has
not spared any existing company and
has pointed out how either the over-
head charges are too high, the stores
which have been kept are too big for
the purposes required, or there are
a number of surplus aircrafts kept or
a bigger organisation has been set
up than was perhaps necessary. But
the chief objection which the Com-
mittee has pointed out is that, taking
into account the total requirements of,
the country, the load which is placed
on each of these companies is not of
an adequate character. Here let us
ask who is.responsible for this? It
will not do for Government to absolve
itself of full responsibility in this mat-
ter. Why did Government allow so
many companies to come into exis-
tence? Why were new routes given to
new companies? Why was not this
rationalisation done by Government
through its own agency? That is a
very important factor not only for the
purpose of apportioning blame—which
is now of an academic interest—but
in determining what our future policy
should be. When, therefore, the hon.
Minister today announced that he has
decided, contrary to the recommenda-

. tion of the Committee, to make an

experiment with the coach class ser-
vice I felt somewhat perturbed. If you
open this sort of service which the
what dangerous to make an experi-
Committee has thought may be some-
ment upon......
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Shri Kidwai: They have not opposed
it on account of danger.

Dr. 8. P. Mookerjee: Danger means
that it may have an adverse effect on
the existing companies.

Shri Kidwai: It will be operated by
one of the existing companies.

Dr. 8. P. Mookerjee: I know my
hon. friend is very optimistic right
from underground activities up to
sky height. In any case sometimes one
has to be a little cautious. I do not
mind what he thinks with regard to
underground affairs but when |
comes to doing sornething in the high
sky I would like him to be a little
Jess optimistic, because there he |is
‘playing with human life.

The Point I was trying to develop
was this. At present the main charge
which has been brought is that the load
.which these companies can and should
carry is more than what is actually
allotted to them.

Shri Kidwai: That is not a fact.

Dr. S. P. Mookerjee: At any rate
that was. not contradicted by the
Minister in his opening speech. 1 am
proceeding on the basis of his report
and if the Minister......

Shri Kidwai: On the other hand
what the hon. Member has said is
quite different from what is in that
report.

Dr. 8. P. Mookerjee: Perhaps the
hon. Minister has not read it or read
it with less care than I have done. In
any case the report makes it perfectly
clear that more load should have been
taken by these companies and if that
had been done then perhaps they
could have been run on a more econo-
mic basis. If the Minister wants to
contradict it......

Shri Kidwai: No, no.

Dr. 8. P. Mookerjee: He should be
a little more patient; he will have
plenty of time to reply. He need not
be jumping up and down.

So far as this is concerned we have
- to consider how we are to reorganise.
Here a committee has made a
recommendation, that we should take
for granted that the six companies
which have been given a long term
lease, lasting for about ten years
beginning from 1949, should not be
disturbed. That is an amazing recom-
mendation for which I do not find any
justification whatsoever. The Com-
mittee takes it for granted that the
companies
own report, have not fared very well
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or might have fared better with regard
to their own administration, should be
kept in perpetuity and on that basis
reorganisation is to take place. That
is a part of the recommendations of
the Committee which I have no lesi-
tation in adviging Government to
reject.

Shri Kidwai: I have not accepted it.

Dr. 8. P. Mookerjee: I am very glad
you have done one good thing. The
whole position should be ex ed de
novo. You have these six companies
which are now functioning. You have
two other companies which have been
given provisional licences—the Hima-
layan and Kalinga.

When this Himalayan controvers;
took place in 1949 I am frank to admit
that I myself was doubtful as to whe-
ther this scheme was going to be a
success. But then I was a party to it
inasmuch as the decision was taken
by a Government of which I was a
member then. But I am quite frank
to admit, after having seen how this
scheme has worked during the last
one year or two, that this experiment
which my friend Mr. Kidwai has made
has proved a success.

Shrli Kidwai: You see how my
optimism works out!

Dr. S. P. Mookerjee: For once it
succeeded. Anyway whatever success
was achieved by the Minister, he
should not retrace from it.

Shri Kidwal: I will not retrace it.

Dr. 8. P. Mookerjee: I have myself
travelled along this route. I bave
travelled perhaps along all the
routes during the last few years and
at least many dozen times. I have
travelled on the Himalayan Airways....

Shri Kidwal: I have not yet travell-
ed on the Himalayan Airways.

Dr. 8. P. Mookerjee: Perhaps the
hon. Minister travelled by Air India
night service and there was a resgon
for patronising Air India. In any
case there is no cause for regret:
rather we should congratulate those
who brought into existénce an organi-
sation at such short notice. ’

Comments have been made that
there was a sort of conspiracy in
which the participants were the exist-
ing companies. and they wanted to
bully the Government or put the
Government into difficulty. I am not
making such an allegation. Perhaps
these companies honestly felt that this
scheme could not be worked by them
and therefore they wanted a guar-
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antee. But the fact remains that a
company did eome forward, did not
ask for any guarantee and was pre-
pared to work the scheme and has
done exceedingly well. That fact is
there. We are not interested in any
company. We are interested in serving
the requirements of the public. From
that point of view when 1 find that
for the reason that these six existing
companies enjoy a long term lease and
therefore they should be kept in per-
petuity and the rest should be knocked
down, that is a proposition which is
completely unwarranted.

Shri Kidwai: I agree:

Dr. 8. P, Mookerjee: I was trying
'to make the flnancial calculations
given in the report. What the Com-
mittee says is this. If all the sugges-
tions are given effect to on the basis
of standard cost and reducing other
expenses and so on, even then the ex-
tent of loss of the existing companies
—they will number five. and not six,
because two of them will be amalga-
mated,—will be much less. And if
the Government finds that these com-
panies are running efficiently and some
sort of temporary help is to be given
to them for the purpose of enabling
them to carry on their work, that is
a matter which the Government may
consider separately. But no case has
been made out in the report on the
facts stated for the drastic recom-

mendation that the licence granted to.

the Himalayan Airways should be
withdrawn and the route should be
transferred to one or more of the
existing companies. That is a point
of view which I would ask the Gov-
ernment to consider.

Then the question may be asked,
what about the future? 1[I tried to get
from this report some indication as
to whether there was any room for
expansion of air travel in India.
At present there is no night airmail
service running in north India, say,

between Calcutta and Delhi.

-Shri Kidwail: There is one between
Calcutta and Delhi, the Himalayan.

Dr. S. P. Mookerjee: By north
India I am covering Bihar and U.P.

'I‘;ais area remains completely uncover-
ed.

Shri Kidwai: Let us hope you wit
get it.

Dr. 8. P. Mookerjee: The possibilit
of development of that area may S‘e’
taken in hand. Then, the possibliities
of extending our air activitieg in the
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east are also immense because that
area now with Pakistan in between,
is not easily accessible, and although
some development has taken place,—
I know the hon. Minister himself is
keen on it,—perhaps this aspect also
may be explored. In any case, we have
te keep this in mind, that the future
readjustment which we make will be
80 made as to give a sufficient mini-
mum load to each company so that it
will become economic without disturb-
ing any one of them which has done
its work efficiently. How that should
be done is & matter of detail which
cannot be discussed on /the floor of
the House, but I would very much like
the Minister to accept this principle.

Shri Sidhva: You have to disturb
the existing companies.

Dr. 8. P. Mookerjee: Whether any
adjustment has to be made is a matter
of detail into which I do not wish to
go, but what I certainly urge is that
there is no cause for taking out a
particular company from operation
simply because legally there is a con-
tract with the other five who, for
whatever reason, have not been able
to perform their work as efficiently
a(sj1 otherwise would have been expect-
ed.

Shri Kidwai: I agree.

Dr. 8. P. Mukerjee: If there is any
legal difficulty......

Shri Kidwai: There would be no
legal difficulty...... .

Dr. 8. P. Mookerjee: Yes, there would
be no legal difficulty. My friend the
Minister can pass Ordinances or any-
thing he likes. Short of changing the
Constitution I think he can do any-
thing, and if that also is necessary I
do not think he will hesitate to do it.

Now. what can Government itself
do? That is what I have been think-
ing. In a country like ours where -
our resources are so limited, why
should we not be able to pool our
resources for common  purposes?
These companies are allowed to func-
tion in a manner that they may be-
come economic and serve a particular
zone which may be allotted to them,
but so far as their common require-
ments are concerned they may come
from a common pool—for instance,
the spares or the training facilities
or the requirements for future deve-
lopment. They may be all organised
under Government aegis, but not
departmentally, in a manner which
will enable representatives of each of
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these companies to come and say that
so much saving may be effected in
the course of every year. I was very
glad to hear the hon. Minister
announcing that twenty or twenty-five
surplus aircraft will not be allowed to
be sold but if the Companies so agree
they will be kept on a care-and-main-
‘enance basis at the ccst of Govern-
1nent. That is a very desirable step
Lecause we should not allow these
planes to be sold now; there is a great
demand in -foreign countries now and
we may also require them in our coun-
try for use in emergent circumstances.

Shri Sidhva: Use them now also for
ordinary purposes.

Dr. 8. P. Mookerjee: Yes, you may
require them for ordinary purposes.

Lastly, this question of nationalisa-
tion. So far as this is concerned,
theoretically it may be the desire—it
ought to be the desire of every Mem-
ber of this House and of every Indian
—that such important services should
be nationalised. but I doubt very
much whether such a step will be
desirable just at this moment. Frank-
ly speaking, I do not like this idea of
the hon. Minister making an experi-
ment of naticnalisation by homoeopa-
thic doses. He starts with Deccan Air-
ways. On the basis of this report the
Degcan Airways will not be able to be
run economically unless something else
is done. For Government to take a
particular Company and nationalise it
and run it uneconomically will
obviously be undesirable. It may bgz
done inefficiently—that is his privi-
lege, his prerogative—but his attempt
to run it uneconomically will not be
tolerated by the House. And why
should Government be anxious to take
one particular line on? It will be
very difficult for Government to play
the role of Dr. Jekyll and Mr. Hyde.
Government will be a direct participa-
tor in the running of 8 company, at
the same time it will be in the position
of a supervisor in respect of the work
of the other companies, and all sorts
of complications may quite conceivably
arise. What purpose will be sarved
by taking over one company? I know
70 per cent. of the shares of the Deccan
Airways are held by the Hyderabad
State, but that is a matter which can
be adjusted in so many ways. I see
no reason whatsoever why the Gov-
ernment of India should saddle itself
with the responsibility for taking over
only the Deccan Airways. If the Gov-
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ernment of India decides to nationalise
the air services and makes an experi-
ment, I can understand it, but there
also I should certainly warn and souad
a note of caution that this is just not
the tfime when you - should disturb an
organisation which on the whole has
worked satisfactorily. There have been
difficulties, no doubt. Difficulties have
been pointed ouj—let us remove those
difficulties and let the Government
supervise without meticulous inter-
ference. Because after all you cannot’
have it both ways— if you leave it to
the private sector and go on interfer-
ing at every stage then things become
worse; you do not take responsibility
for what is happening, at the same
time you do not allow the private
sectors to function properly. So
far as the overall supervision, that is
laying down of policy, routes, fares,
etc. is concerned, and seeing that no
abuses take place, by all means let
Government exercise its powers but
then allow the private companies to
function. In fact, I would suggest
that apart from the Air Licensing
Boad a small advisory council may
be attached to the Ministry which
shoyld include a representative of
each of the companies so that on every
important matter there can be no
question of being misunderstood or
passing orders which may not be rea-
dily acceptable, but. Government and
the -private sector will act together in
the closest possible harmony in &
fleld where such common endeavour is
both' possible and necessary.

So far as the actual working of
these companies is concerned, natural-
ly so far as Air India International
goes it is our common experience to
meet people coming from differem¢
parts of the world, and it does mane
us feel proud when they say that here
is a company whose work is consis-
tent with the highest and the most
exacting standards adopted in the ree.
of the world and has done its work
creditably as a whole. That is a
great compliment; whether the work
was done by a private agency or not
is of little importance, but that with.
Indian leadership and Indian manuge-
ment in the course of just a few years
such work has been done is certainly
a great compliment to the country.
Similarly with regard to some other
companies also, like Airways (India)
I would, therefore, suggest that you
either bring the sword down, apply the
guillotine and nationalise—then peo-
ple know where to stand—or take the
sword away. To keep the sword
hanginF and to come out with thyeats
of nationalisation occasionally lps

nObod’L e e mm e I
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Shri Kidwai: No sword is hanging.

Dr. 8. P, Mooker;lee I know your
sword is still .concealed.

Shri Kidwai: They have got a ten
years’ licence.

Dr. S. P. Mookerjee: But the hon.
Minister explained how to circumvent
the law and make it completely
nugatory. In any case, we must take
this decision: we wan{ civil aviation
to develop in a. particular manner;
bearing in mind some of the difficul-
ties pointed out in the report, we
should give full opportunity to private
sectors to play their part and Govern-
ment should not give the appearance in
the least that it favours any particular
group, however big, however powerful
it may be. If it is to be private en-
terprise, let there be: free play for
private enterprise. Today you can go
by Himalayan Aviation from Delhi to
Calcutta paying Rs. 125/-. That is a
fare not offered by any other company.
Why should Government interfere?
Why should Government be angry? I
am really amazed at the attitude of

other compapies in this matter. They
took up a very strange attitude, be
cause they had grounds to believe so,
and they predicted that this venture
would be a failure. But if one pri-
vate company has come forward and

made a success .of the job the normal .

corollary is that you. admire it. On
the other hand, here is the reverse ot
it—you want to try and dish it
it not a process in which the Go
ernment should be taking a part at a¥l

In conclusion, I would assure the
hon. Minister that this is a matter in
which not only every section of the
House, but the entire public are keenly
interested and we should be able,
sitting together, to evolve a policy
and a lne of  action which will not
only redound to the credit of the
Government and the country but will
benefit . civil aviation to  the, utmost
possible extent.

Shri Masani (Bombay): I have no
desire to joln in this debate with a
speech, but I think there are one or
two points arising out of the very briet
statement. made by the hon. Minister
this morning on which I am sure this
House would benefif if a little more
light were thrown; and I have only
risen, .to ask a question of the hon.
Minister and to make a suggestion for
his consideration,

The questicay that T want to ask
arlseg out of his remark made this
morning that he proposes to deviate
from the report of the Committee of
Inquiry on one major point, and that
is In running the Deccan Airways by
the State or through the State Now,

BV v e ee
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I would like him to clarify that some-
what, because I think this House
would be interested to know what his
exact intentions are in that regard.
As 1 understand the policy of this
Government, it is that whenever the
State takes over the ownership or
management of an industry or a con-
cern, it believes In doing so, for the
purpose of proper functioning and
efficient service, not departmentally
but through an autonomous Corpora-
tion, That has been the declared
policy of this Government generally
in regard to so-colled nationalised en-
terprises, and indeed the Report of
this Committee itself has something so
pertinent to say on the point that I
will take the liberty of reading a few
sentences from it to the House. At
the top of page 187, paragraph 361,
the Commitiee say that in case Gov-
ernment disregard their decisions that
there should be no nationalisation,
the following considerations should
apply:

“Should, however, Government
decide as a matter of policy upon
State ownership of air transport
services, we are strongly of the
view that their operation should
be entrusted to a statutory Cor-
poration. Operation of air ser-
vices as part of the departmental
activities of Government would
not only be inefficient, but would
on a long term view be detrimen-
tal to development. The rigidity
in procedure to which we have
referred earlier would then have
full play and the limitations of
departmerttal budgetting would
have their strangulating effects
on this specialised activity. Even
with a statutory Corporation we are
persuaded that it is most important
for the success of the enterprise
that (a) an outstanding man of
business and administrative abi-
lity and drive, preferably with
sufficient exp.rience of air trans-
port, should be appointed as
chairman of the organisation, and
(b) the Corporation should be
given complete autonomy and free-
dom from departmental control
except in regard to the main. po-
licies to be followed as laid down
by ‘Government.”

This is an excellent statement of
general principles with particular
application to this public utility ser.
vice, and I would like to know from
the hon. Mnmster. and I am sure the
House would 1 to know, wh
he proposes to be governed by the
sound principles laid down here In
regard to the running of the Deccan
Airways as and when it is taken
over. That, Madam, is my question.




6862 Motion re Report of

As regards the suggestion, it also
arises out of the situation that would
be created in regard to Deccan Air-
ways. That situation was referred to
by the previous speaker, Dr. Syama
Prasad Mookerjee, during his excellent
contribution to this debate. He
referred to the position in which Gov-
ment would now be placed of having
‘a dual role of being itself a competitor
and also supervising the regulation of
that competition. That hag its bearing
on the constitution of the Air Trans-
port Licensing Board. The Com-
mittee’s Report on page 149, paragraph
279, makes certain proposals which
are on their merits excellent in regard
to the constitution or re-constitution
of this Board. It suggests a judicial
chairman, with two members, one of
whom should be the D.G.C.A. In the
background postulated by the Com-
mittee, namely, no nationalisation and
no State enterprise, that would be in
my view a correct ‘decision. But the
decision of the hon. Minister, tentative
as it is, creates a situation which the
Committée had refused to deal with in
detail, namely, of Government enter-
ing the field themselves. And I would
like to suggest for the consideration
of the hon. Minister and Government
that this in turn calls for a modification
of the proposed personnel of the Air
Transport Licensing Board, or what-
ever other autherity would carry out
the functions of that Board. My own
suggestion to the hon:. Minister would
be that once Government enters the
fleld, an Alir Transport Licensing
Board of this particular nature would
no longer be appropriate. What
would be required would be a judicial
authority or tribunal which would
carry out the functions that otherwise
the Air Transport ' Licensing Board,
with the presence of the X .
would have had to carry out. The
suggestion {hat I would make is that
just as the Committee suggests a
judge of the High Court or the Sup-
reme Court or somebody else with
similar judicial experience being called
upon to sit as chairman of this Licens-
ing Board, a tribunal may be. set-up
with a single judge of the Supreme
Court or of the High Court. We do
not want a full-time man with all the
implied burden but a.judge of the
Supreme Court or one of the High
Courts in India.might be directed by
the Chief Justice to perform the func-
tion as a Tribunal for this purpose
and, if he so desires a couple of asses-
sors who may have the necessary
technical knowledge to contribute to
that judge might be put on thig tribu~
nal

.Shri KLidwai: What would be the )

functions of the tribunal?
Shri Masani; The functions would
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be more or less the functions of the
Air Transport Licensing Board as they
are today. I am suggesting

change in the Air Transport Licens-
ing Board for this reason, that once
Government itself is a competitor and
enters into the fleld with others, it
would be proper that the adjudication
of these riwal interests should- be

_entrusted to a judicial authority free

from administrative personnel. As I
mentioned, in the present set-up the
presence of the D.G.C.A. on the Air
Transport : Licensing . Boa would be
perfeclly in order, but once Govern-
ment becomes one of the operating
Companies, either through a statutory
body . or -otherwise, then it is .appro
priate that these functions, which an
quasi-judicial, should be judicially
administered and therefore my sugges
tion for the consideration. of.the. hon.
Minister would be that a further modi-
fication of the personnel and c L3
sition of the Licensing Board or Tribuw
nal, whatever it is called, is called for
by the departure that the hon. Minis
ter proposes to make in the findings
of the Committee. '

Shri 8. V. Naik (Hyderabad): The
Hyderabad State was really anxious
about the Deccan Airways. The
Finance Minister of Hyderabad in his
note on Budget for 1951-52 says on
Page 12:

“One other concern in which
Government has. considerable hold-
ings ir the Deccan Airways. Like
most other air lines in India, it
has continued to show a heavy
loss. . Beyond effecting certain eco-
‘nomies...Government were unable
to take any action pending. ecom-
pletion of the enquiry and orders
of the Government of India there-
on. Now that the .enquiry has
been completed, Government is in
consultation with the Government
of India as to the future of this
air line.” -

The Deccan Airways is sustaining a
loss of about Rs. 27 lakhs. Its original
volume of assets tas about Rs. 38
lakhs,, Out of the total depreciation
of Rs. 26 lakhs which it ought to have
allowed it has allowed only a depre-
ciation of Rs. 13 lakhs. In 1950, it
has shown a loss of Rs. 18 lakhs.
Taking the total loss, it comes to Rs.
27 lakhs. That is why the Hyderabad
Government was very anxious that
something shoulc! be done. I am glad
that the Government of India has
made an announcement that it has
taken over the Deccan Afrways and
would run it as a State concern. The
point on which I have a doubt is this.
Would it be run through the Hyderabad
State Government or would :the Gov-
ernment of India run it on its own?
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Shri Sidhva: What about the liabi-
lity?

A\ J
Shri Kidwal: It is suggested liability
will be of Central Government and
Hyderabad Government will manage
it. ’

Shri 8. V. Najk: The total paid up
capital is Rs. 55'71 lakhs and the loan
it has taken is Rs. 5'02 lakhs. The
total capital is therefore Rs. 61 lakhs.
Out of this, there is a loss of Rs. 27
lakhs and 70'5 per cent. of the share
capital is owned by -the Hyderabad
Government. I would like to know
from the hon. Minister whether the
70‘5 per cent. of the capital that the
Hyderabad Government has invested
will be taken over by the Central Gov-
ernment. The other 295 per cent. of
the shares are dwned by Tata Sons and
by the public. What will be the fate
of thase shares? Will Government run
it as a company concern, and allow the
Tatas and the public to enjoy the
benefit of their shares? This point
needs clarification at the hands of
the hon. Minister.

dr, M,

As T said. Sir. I am in favour of
nationalisation and all our key indus-
tries should be nationalised. But I
do agree with the flndings of the
Inquiry Committee’s revort that the
time is not yet ripe for it, particularly
in view of the numerous schemes and
projects that are already taken on
hand by the Central Governemnt and
also on account of the flnancial strin-
gency. Another reason given by the
Committee is that if at this particular
junction the Central Government
takes a decision in favour of nationali-
sation, it would dishearten the indus-
trialists of the whole country. That
is & point that has been stressed too
much. I have, however. to submit
that I do not agree with this view.
The policy statement issued by the
Communications Ministry, or the
industrial policy statement of Govern-
ment on July 1947 that it would allow
private enterprise does not prevent
the Central Government from nationa-
lising this key industry.

. Another point which I would like to
submit to the hon. Minister is in
regard to subsidy. He should know
that in no part of the world. whether
1t be America, Britain or Australia,
has any air company been able 1o
make any profit of its own accord.
except through subsidies.

Shii Kidwal: In India one company
has done it. )
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Shri S. V. Naik: That is only in its
external service. .

Shri Kidwal: No, internal.
lt"Shri S. V. Nalk: Which company is

Shri Kidwai: It is Airways India.

Shri 8. V. Naik: I have got flgures
of Airways India's working. ’

Shri Kidwai: The hon. Member may
not have those figures, because that
relates to the latest year's working.

Shri 8. V. Naik: My own informa-
tion is that almost all the companies
are working at a loss. I would read
the figures for the information of
the House.

-
The gross loss sutfered by the Indian
National Airways was Rs. 4'5 lakhs;
the fuel rebate it got was Rs. 5'6
lakhs. The Air India suffered a loss
of Rs. 29-34 lakhs; it got a fuel rebate
of Rs. 9'47 lakhs. The Air Services
of India suffered a loss of about
Rs. 4:05 lakhs; the fuel rebate it
got was Rs. 0'56 lakhs. The Deccan
Airways suffered a loss of Rs. 1714
lakhs as against the fuel rebate of Rs.
4:33 lakhs which it got. In regard to
Airways India its profit was Rs. 2'79
lakhs; the rebate {t got was Rs. 4:24
lakhs. In regard to Bharat its loss
was Rs. 3'19 lakhs and the rebate was
Rs. 808 lakhs.

The point I am trying to make is
that the small mercy shown in the
form of a subsidy is not enough. The
Aijr Transport Inquiry. Committee has
suggested that from 1953 onwards the
rebate should be stopped: for the
first year, that is 1951 the rebate
of 9 annas per gallon of petrol should
be continued and for the second year
it should be reduced to 6 annas per
gallon. As will be seen from the
figures I gave. not one company is
working at a profit. Now the Air
Transport Inquiry Committee wants
the " industry to fird up its loins.
Now, really s.eaking even the nine
annas per gallon rebate is not much
of a help, particularly after the deva-
luation of our rupee: and the import
dutv that is charged on petrol almost
nullifies it. In actual, fact is the
companies are made to stand on their
own feet.

Now the Air Transport Inquiry
Committee have fixed standard rates.
based on different factors. If the
coronanies  cannot wmake up that
break-need value gap, Government
should come to their assistance. Gov-
ernment does not give any promise
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or assurance that they would be
giving help to these companies. On
the other hand the Committ@e. has
suggested the curtailment of the sub-
sidies. My humble submission is that
not only should Government continue
these subsidies, but in view of the
efforts that they would be making to
fall' in line with the standard rate,
Ehtley should be entitled to further
elp.

No doubt Government have taken a
decision to take over the Deccan

Airways. It is in a way a good sign,’

I may say, because the Central Gov-
ernment itself would be one of the
parties which would be conducting an
air service. It would realise the diffi-
culties of running a concern success-
fully and at the same time bringing
down the cost. That will be a con-
solation to other companies, because
they will have a chance to point out:
“If you cannot succeed, how do you
expect us to do?” From that point of
view it is a good sign. The Air
Transport Inquiry Committee has
pointed out the injudicious manner in
which power has been exercised by
the Air Transport Licensing Autho-
rity. Sometimes where they should not
have granted the licences they have
granted them and in that way dupli-
cated the services and reduced the
loads on each and every service.
The hon. Minister says in his announ-
cement that he has not considered vet
about the night services at all. But
when Mr. Sidhva was talking about
this he said that the night air services
would be taken, on the Madras-Delhi
route, from the Himalayan Air Service
and would be given to the Deccan
Airways. But what I would like to
submit is that when the Air Transport
Inquiry Committee has definitely
stated that there is no proper load
for any of the six scheduled compa-
nies the Government should take a
final decision that they should not
renew the provisional licences at all—
whether it Is in respect of the Hima-
layan Air Service or the Kalinga Air
Service or other services. My friend
Mr. Sidhva pleaded very strongly for
the Himalayan Air Service. But may
I humbly point out to him that the
rate of Rs. 3 per ton mile demanded
by all the companies for carrying out
the night.services was not-a threat,
really speaking, to the Government
of India or the hon. Minister. It was
the figure accepted by the hon. Minis-
ter himsclf. What they plecaded at
that time was “When you accept the
cost of Rs. 3 per ton mile as the run-
ning charges, then please say why
we should not be given that guarantee
of Rs. 3” And, as stated by my hon.
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friend Dr. Mookerjee, that he was
himself in doubt whether night service
would be successful at all. Under
such circumstances to plead that the
Himalayan Service came handy and
useful to the Government of India,
and from that point of view the
Himalayan Service should be conti-
nued. is not correct. If we want to
improve the air industri as an indus-
try itself. we should bhe definite in
our policies and we should see to it
that no provisional licences are grant-
ed and that no duplicacy of service
is allowed. We should see that the
two services, Bharat Airways and
Air Services of India. which are
running on the Delhi-Calcutta line
do not duplicate and similarly that
the Air Services of India and the
Decran Airways do not duplicate
between Nagpur and Delhi. While
granting licences and permission for
flights Government should see to #
that such duplication of services dces
not occur.

I would also plead the same point
with regard to the non-scheduled
services. 1 know that the Air
Transport Inquiry Committee has
pleaded in favour cf the non-scheduled
services. If I remember aright there
are about six non-scheduled services.
The A.T.I. Committee has stated that
the flights that these non-scheduled
services have made—they have made
in all 24,000 hours of flight—ne
doubt in comparison to the hours of
flying that the scheduled services
have made is a very small number,
At the same time, when we know
deflnitely that even the scheduled ser-
vices do not get proper load and pro-
per amount of service, it is not fair
for the Government either to grant
or continue the provisional licences
or grant licences to the non-scheduled
services at all. So T do feel that the
Government should give due considera-
tion to this. Of course I should
congratulate the Government on tak-
ing a decision that they would bear
the maintenance and upkeep charges
of the surplus aircraft of each and
every company, because the main-
tenance of each Dakota would cume
to about Rs. 10,000 a year, and for
the Viking and other aircraft it will
be still more. In view of the national
asset involved, the decision that the
Government has taken is a very wise
and useful one.

There 1s one more point to which
I want to refer in respect of the
Deccan Air Service. It has made all
eflorts—I may say that it has made
a heroic effort, really speaking—to
cut down its overhead expenses,
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Whereas in 1947 the cost was about
51'6 annas per mile, in 1948 it rose
to 67'8, in 1949 it rose again to 68:8.
but in 1950 it has brought the cost
down to 589, and I think it is the
lowest throughout India. There can-
not be anything lower than that. It
has seen to it that all overhead
expenses are cut down as much as
possible. That way, if the Central
Government takes it over, it will really
be an experiment fovr the Central
Government to show that a concern
can be run profitably under the cir-
cumstances that are existing. That
is why I say that the other services
should feel themselves satisfled that
the Central Government is taking this
service and is going to run it as a
national undertaking.

Mr. Chairman: Shri Amolakh
Chand. I would request the hon.
Member to precisely close by 4-30 as
Itvzisla to call upon the hon. Minister
at 4-30.

Shri Amolakh Chand (Uttar Pra-
desh): I  will not take more than
seven or eight minutes. :

The story of civil aviation as dis-
closed by this voluminous report is
a sad one. The civil aviation poli:y
is only four years old, but if we go
through the recommendations .of this
Committee we will find that on one
ground or the other the Committee
has condemned each and every air
company—for various reasons, whe-
ther the Dakotas are more, or whether
the S.O. 95’s are more than what are
actually required in India, we further
find that some ¢nmpanies have also
got spare parts which are not being
used. As such the whole story of
this civil aviation is rather very sad.
What I want to impress is that natio-
nalisation of this aviation would be
in the best interests of the country.
We all know that in these days avia-
tion is propagated in all the countries.
We have nationalised railways. Road
transport has been nationalised in so
many States. Water transport which
needs greater attention has not yet
been nationalised. And then we find
aviation is one which should be
nationalised as early as possible. At
present what we find s that the
Government of India is subsidising in
one way or the other these air com-
panies. They are eiving rebate iIn
customs duty; they are giving 37 per
cent. of mails to these companies—
particularly to Himalayan Airways.
In these circumstances the sooner
they decide on nationalising them the
better. T am glad that the hon. Minis.

ter hag taken a right step in pat-

ronising Deccan Airways now. The
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whole capital of our country in this

.respect is involved to-the tune of Rs.

10 crores but with no particu'ar
results. What I suggest is thal we
should try to nationalise on a no-profit
no-loss basis. In aviation we know
the cost is much and it is not easy
to have technical assistance and all
that, and it is very possible that for
a. few years we may not have any
dividend from this enterprise. So to
begin with, I think, it would be much
better to start on a no-profit no-loss
basis. Further, we find that the fares
of these companies are too high In
India, as aviation is a new . thing,
people are much interested in having
cheap air journeys. .

I would not like to go into the
details about the defects of one com-
pany or the other, but what I would
like to point out is that the Govern-
ment too has been blamed by this
Committee for not granting licences
at the proper time. The interest cf
the consumer has been overlocked
altogether 'and taking all facts into
consideration, I would suggest_ that
Civil Avlation should be nationdlized.

o Twwrew feg o @A
wgredT, st s g fr oft sane
frram g dar......

fo wadw : 2fad, a0 N @
fime & g s &0 @

T RAreraw fag ;g qa
o ¥ w3, dfer ¥ age fw wEm
fe & gt @i7 agm o=t ama
wx§ 1 gt zw fefrzwravin (time)
& aga d, ST ey 76 O mfgd
N A wg @ a1 fF AR By s ammie
fog At arga d muw f | a fr
N frfey w=ria & 78 o | 9w
g A AT ¥W AT A DA
fir qor o 9z 1€ foig w3
T I favia & o 6T A oree awe
R &1 T, a4 T WY & @mAd w9k
gy | agdiw g fr fow faeeq o
frofa &Y, 2 fote v e & & o
ToRTe I9 froia A o [T wT A,
AW EW I ¥ ASYT GWRR | Ig WW
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gadniaf § fr o w1 froig
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g 8 wgar § f5 9w ) gafafeay
¥ a1 &% w fear o, ogr 9T AF
TR & w g Qrar Al I ¥ A
# i o o )

fRodacia: o w1 W @
mar

1y TRATigw fag: o g, e
FITFH AT qwT R AR AT

o wootn: v fufe & &w
g |

Ty aHATan feg: oF faee
ad, &, A e F1 qwa fear 9w )
fro waciw : fak uw firme

wy o fegc e A s
wafqdr (subsidy) 2% t war &,
ATt fY, AVww w1 fade wTaT g )
7g &1 wofY A @ wifgd | afew &
M ag w1 § F fow saaamq M e
' ggradl [T O, I HEAE W
FETC & *4) 7 Javw FT A TF &
e 9 a<g & fr sqaar{ W 9w
N g@Efda a8 § fegear
fa® ar 99 w1 g & € 8 fRar o,
fiea ag o Fafidy 3 v aw §, 9@
& 7 qar g

Farfy oft, an ol & £F 9930
& ar § Ry (Sugar Indus-
try) ®t & ¥ s wY, SEwRA
(protection) faar o @ §, ¥
oy o ag TR wdi gan € o,
wfgd A, i S ¥ Q¥ (Aot &
A & 7, 7 TEF T AWML T
afl g wfgd | @ gafedt @ W
grow # I QY =ifgd |
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. S
_(Engliin translatice of the abwe
speect.;

Babu Raumnarayan Singh (Bihar):
Madam, just now when our hon.
ifriend Shri Jaipal Singh was spcak-
NE.....vovvve -

Mr. Chairman: Please remgmfer
that you are given only ten iinutes
to finish your speech. i

Babu Ramnarayan Singh: Please do
not enforce the time-limit so rigidly
though I will try to finish my epeecit
in the minimum possible time. 1
agree that ten minutes time shouid
ordinarily be quite. sufficient, yet to
impose the time-limit so rigidly is no
good. Anyway, 1 was rvteferring to
the indignation of my hon. frieud Shri
Jaipal Singh with hon, Shri Kidwai
for the latter’s failure in bringing up
a specific Bill. My own reaction with
regard tQ this particular issue is that
there is no need at all for the Gov-
ernment to come before the House
after they have already taken a dcci-
sfon in a matter which to them is
unalterable. It- is but proper that all
decisions are taken in the House and
the Governmeni execute the same
blindfold. It does not augur well
that the Government decisions are
taken prior to the matter having hLeen
moved in the House when all amend-
ments tabled by us are thrown out
and everything said by us is rejected.
1, therefore, like the procedure initiat-
ed by Shri Kidwal in this behalf.
The Government may place beforo the
House their ideas on a certain subject,
but the final decisions should rest
with the House alone and should wnot
be taken by them beforehand.

I disapprove of the anxiety that 1
should finish my speech earlier so as
to enable the hon. Minister to reply
to the Debate at 4-39 p.m. and, thus
to give him more time for thut pur-
pose. That idea does not appeal to
me. Why are the Ministers given
so much time? 1ls it necessary that
their speeches should contain' a reply
to all the points raised by all the
speakers participating in the Debate?
Irls not obligatory on them to do
80. The Ministers’ hands are full of
many things; they may simply rise to
state that they have to do this o1
that work and finish with it. Why
should they, after all, make so lengthy
speeches which they can well avoid”
I{,eles only for the Members to speak.

All that they have to do is to state

th various issues which have a de-

mand on their time—and as for us,:

we have to accept that statement.

Many points have been touched in
- report and air lights on the
whole appear to be much fascinating

81 PS.
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indeed. Al this is right, but there
is one thing which we have tc em-
phasize upon the capitalists and the
Government of our country and
which they ought to ccnsider. A few
days past, I had expressed my wish
to see the whole sky buzzing with
our aircrafts. So far it is correct. I,
however, do not wish inat. these
airrrafts shculd be of foreign miinu-
facture. I would suggest to the
Government and Shri Kidwair that
the number of aircrafts imported from
abroad should be confined to the
minimum necessary.  The imported
aircrafts should be used for defence
purposes only. They should not bé
purchased f{rom foreign countries,
rather we should set up as many
factories as we require where all
kinds of tractors and aircrafts should.
be manufactured. The country and
the Government should spend maxi-
mum possible amount for this purpose
and help opening these factories which
should be fully equipped to manufac-
ture all kinds of machinery. All
imports «f machinery should be
stopped. Our countrymen will have
to give a serious thought to the
enormous wrong being done in spend-
ing crores of rupees annually for the
import of foreign machinery. We
should have our own arrangements
for the manufacture of all kinds of.
machinery and we should open facto-
ries which in the next few yegars may
so develop as to make ‘it possible to
stop all imports from abroad.

So far as the slogan of natiznaliza-
tion is concerned, I am quite in favour
of the idea. I, however, want. it to be
considered with due seriousness and
that, keeping in view the present
trends it may well be postponed for
some time. Nationallzation augurs
well only when workers of our various
national organisations have a clear
sense that they are working for. the
Nation and the Nation alone sand that
they have,to live and die for their peo-
ple. Nationalisation will prove benefi-
cial only when such conditions have
been created in this country. It sounds
alright to say that all ccmpanies and
concerns run and managed by the
capitalists in this country should be
nationalized. But along with this we
have to be cautious to see as {o -how
far the persons to whom we propose to
entrust  the management of those
natlonalized. concerns, are competent
to handle that task. 1 will rather be
excused to say that we should alsp
take into consideration the advantage
o: profit that we stand to reap by
entrusting that task io .those people.
In my opinion the task.of uatk'mal&t‘-
tion should be deferred till the general
character of our people comes up.to
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the requisite standards. Further ocur
Gowrnment should give all ble
encouragement to the people for the
promotion of the private enterprise in

this country When. therefore, all .

u& in respect of nationali-
on tuve been

time for it is opportune and the need
for the same established, nationali-
zation can be forged- ahead after

those people have been paid full °

compensation and their incomes are
fully assured. I, however cannot
understand the justification for this
slogan in' the present context ot

.. situation. Madam, we know.
sorts of criticism regarding
ency .and incapacity was .
against 'the Government
were censured on varioug m
the. course of the Ge ’
of ‘the Budget. Why
tional burden on
maintain that first we
at lmt any one

tooﬁu 1t the Governmen
themselves unablé 1g.
may.well be entru K
lists. It will s . Gover
mn...:?:f“cgmf the
en (4}
/we i note a lack of
over to thé e
ry should be i
chicases.

Mr. Chairméa: ym tite is nvor

Babu ' an | Singh: Yes
Madam, but dy kindly exten
it by a few 3, mote.

m le oné
!Mluu mote o . mw

bul:‘z?éew m mmﬁmm

Plr MOMV one . thinute

more!

tion o
It )t:. bé w rked Instead
o( MiVing  sitbsidles, \he Government

- fteet
t intends to subsidize &hd the
x? or or the proprietors should be
td eithet i t on theit capital or
. In case these

al tives Aﬂ not_acceptable, they

A e
e

Mm ol mill;ddles is

!ﬂ'h!l 1 regmrd 1t
ed ohe.

midugn, ‘you are awasq that
since protection l:’\du x’van
to the dun of this country.
That partieular in ustry is not firee
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't‘rom protection even now. You may

well ‘consider how far it is a just
practice to enrich the capitalists at
the cost of the masses. That prac-
tice should be stopped and, at any
rate, the system of subsidies should
be abolished.

Mr: Chairman: The hon. Minister.
wia o Areeaw fag o0 ol @
L-mrr g g -

Babu Ramnarayan slnxh Ia
r‘ludm my spée?hy] e it

o Qo . 7 7 fafreee g
Yt g forar £ 1 :
(Mr. Chajrman: I have called the,

’ bon Minister.]

Shri Kidwai: I had stated  very
briefly what we proposeé to do on the
récommendations of this Com-
1 was 'purposely
vague, because I' thought I should
not commit the Government definite~
i‘y till the views of this House are
nown, and if possible, ‘we may take
guidance from the House. I am giad
that the debate has been’ very help-
ful “although one-sided.

In my opentng remarks. 1 had suid
that~the ‘ Government has accented
the estimabes of the cost of operatich
by Committee, thoug they
conudorqd them' higher than actually
achieved in this country. I may
give an illustration. In 1949 Air- |
wuysxndhhadn ually ‘a profit of
R 10,000, while, if calculated

ng to the formula laid down

by iﬁh Committee, they should have
wﬂét.d a loss of 1,95,000. Similarly
. 1950, although the complete
ounts are .not available, the
Director of the company

has informed us that this year they
have earned a profit of more than: 11
lakhs w?ilc according to the esti~
mnt? Committee, the profit
% d not have exceeded 6  lakhs.

e  achlevement . of Airways India
is remarkable. They got a .  subsidy;
but if we take away the subsidy,
they will still he. left with a profit
of 4 lakhs on a capital of only 21
lakhs. Similarly, there are the re-
ults of the other -companies . also.

cases of the '‘Deccan Airways,
Himalayan Aviation and Kalinga
Airways, it is seen that the estimates
of cost operation  that
Committee has calculated are' more
gu‘? xtinoae ‘ctul.uyt achlec\;elcdu haere
ut, for purposes of our ons,
we have accepted those estimates,:
and have nreed that whatcver fares
they have suggested, we will accept:
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‘With ‘one modification. They have
said that the operating. companies
should not be allowed to accept fares
lower than what has been laid down
by them. This. we are not prepared
to accept. If some companies . can

lE»erate with lower cost of operation, °

ey should be allowed to pass their
savings to the passengers, and they
- should be allowed to accept what-
ever fare they think 1is reasonable.
Every operating company will be free
to fix their fares up to the maximum
‘that has been suggested by this
Committee; but it will be open to them
to accept a lower fare.

v

3

.+, Shri Sidhva: Unless there is com-
tition. nobody will accept a lower
are. . :

:8hri Kidwai: There is hardly any
competition except in one or two
. routes _ Y

*, - . } LaeXo

Shri Sidhva: I say there uhould be
competitlon

- Shri Kidwai: But there is none.

The second recommendation was
about re-organisation of certain Air
lines, The Committee has
that the number of operatinf compa-
nies should be reduced hile they
have pleaded for the retention of the
. operating companies which were being
run at a loss they have ad-
vocated the elimination of a company
that had shown both ciency and
profit. But, if we examine the position
closely, we will find that re-organisa-
tion proposed will also not help us.
Take the case of Airslndia. The Alr-
India is the foremast .ffr eompa!
this country. They are v effi L
(Shri Nazirudd#e Almad: te Yightty
The hon.. Member is always ashamed
of efficiency. Air-India is being run
very efficiently. It is a well-managed
company. The Committee has recom-
mended that as they now operate

t-  one-fourth of the . m

able (An Hon. Member: "
tourths)  they should not be gl 'y
any additional ro¥ 1. :
dny reason why they should not
given any additional routes . if they
can start a new service between two
¢ities. Within their sphere it is,
they who can operate -such. routes
economically.  You  cannot . expect
Airways - India”’ from Calcutta, 0

operate a service between Amritsar
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and- Jaipur Pur. It is  Alr
India w can erefore, I
have not aecopted ‘recommenda-
tion that Air-India should not be
given any new route.

The Committee has suggested that
Air Services of India and Deccan
Airways should be merged. That
also is not understandable, because
they are operating in two different

spheres. There is no tion;
there is no common route. How will
this -merger - effect any savieg xce’t

=

a few lakhs on the
organisation? One of the

the other a loss of 15 la

20 30 {
will not help. Besidec althouxh'
Air Services of India were keen.on
the merger, the Deccan Airways were
not prepared to accept that. “There-

" fore, it could not be effecjed.

" A third proposal about re-
tion is that Himalpyan mcn
should be eliminated, that the night
service between Madras and Jelhi
should be given over tp Deccan Air-
ways, and the night gervice Fetween
and Bombay should be
ven to Airways India. Airways
ndia, as I have almdy mentioned
were operating both efficiently and
profitably. They did not need a new
route badly to justif: { the ellminuﬂon
of Himalayan Aviat
some justification for the e!lmlnatlon
of the Hlmnlayan Aviatlon if the
route was given to chc n
ways. I will exphin why : hnw
agreed to the cnncellttlon ‘of the
licence of Himalayan Aviatiem,

Originally, before this night seivice
was introduced, I wanted to operate
the service by a company run by the
Government. I had made this pro-
posal at that time, thnt the Govern-

ment of India should take over fhe
Deccan Airways and at they should
operate the new se The

ral Manager of the - A
was by himself propnod operate
the night service on btmhthlt
were onerlng there
am’o!t

en formed Ai;

ciation and aa that Association: h
pitted itself against night

had-to decline. ¥ was he Who f
suggested to me that cheapor fa
would increase air traffic apd bring
profit to the compdny. That was his
idea and therefore I had at that time:

4 “l? e D,
h '%{’an Arw“a?'s% opé“rkate tln“
nlght service with that company.
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But at that time it was thought
“ by our flnancial experts that it
would be a losing service and there-
fore, it was not agreed upon and I
gratefully  accepted the offer of
Himalayan. They were given a pro-
visional licence. As my hon. friend
Mr. Jaipal Singh has read out I had
said that their licence would be made
a term licence. But before their
. application for term licence could be
considered, we decided to appoint
this committee and in the pendency
of this committee, it was not pendency
to issue any term licence. Therefore,
all licences issued in_ between, have
been .provisional licenses. The term
of the Himalayan was extended from
time ¢ time till the Committee’s
recommendations were made avall-
able. Even then I proposed, while the
discussions were ‘going on, that if
I am allowed to take over the Deccan
. Airways, the State service would get
preference. 1 had explained to the
managemen{ of the Himalayan also
that they will get the term licence in
spite of the recnmmendation of this
-inquiry committee, if these routes are
‘not operated by the State air sarvice.
That is the only justification for my
‘réfusing them a term licence.

. Babn Ramnarayan  Singh: What
will _.you do with the stock of the
-Himalayan Airways?

Shri Kidwai: I am not prepared to
send them out of operation. They
are a chartered company and they
are prepared to work lines. I have
assured ' them, and the speeches in
the House. have strengthened me in
my resolve that the Himalayan will
be given some . alternative routes.
They will continue as schedule
operators. :

Shri Kamath
Which route?

Shri Kidwai: That cannot Lé said
here, because these routes have o be
allotted not by this Governmernt but
by the Licensing Board. I have said
that they should apply for alterns-
‘ive routes and they will ger the
support cf the Government.

snrl Kamath: You have
sllotied routes to the
Alrways and other companies.

Shri Kidwai: They will get other
{nutes. There are so many cities to
¢ c:inected, any number of them.

Dr. 8. P. Mookerjee: If these routes
are run successfully. will they be
unded over to the Deccan Airways?

(Madhya Pradesh):

already
Decean
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Shri Kidwal: You yourself were
doubting about the success of this
route. Therefore you are doubting

.the success of every route.

Shri Kamath: How many accidents
had the Airways of India?

Shri Kidwai: The other proposal in
this reorganisation is that the
Kalinga's provisional licence should
not be renewed. I have not been
able to appreciate this. The Kaunxa
is not carrying any passengers. t
a time when it was difficult to send
our mails across between Bengal and
other places, the Kalinga offered to
carry all our mails and letters and
parcels and at a very chea rate.
That is why we gave a licence to
carry the mails and that is the one
service they are operating. There is
so much goods traffic, freight traffic,
between Bengal and Tripura and
Manipur and Assam and all the
lanes available are being utilised.

hy should their licence be can-
celled? If that is done, the only
effect will be instead of flying direct
from Calculta to Manipur they will
have to go through Indian territory
round about. So the :avre the
licences are applied for, the 1aore 1
am prepared to issue.

The other suggestion was that the
Patna-Khatmandu route should be
given -to the Bharat and I think.that
is a reasonable suggestion. But be-
fore this report was received, the
IN.A. had explored the possibilities
of having u service to ¥Xhatmandu.
They had taken two expeditions and
therefore provisional ligence was
given to them. These are the fropo-
sals regarding reorganisation.

Now there is this guestion of
subsidy. The Committee has recom-

.mended the continuance of a rebate

of 9 as. per gallon for the first year
and 6 as. per gallon for the second
year and then they have suggested
some other formula for subsidy ccn-
necting the margin between the in-
come and the expenditure, to a certain
extent. This rebate of 9 as. was cal-
culated on the basis of a certain price
of petrol. Since the recominendation
was received the price of vetrol has
gone down by 2 as. 9 pies per gallon.
Therefore we calculated that the re-
bate justifiable would be 6 as. 3 ples
and-not 9 as. In the meantime wec
received- information about the report
of the Airways India’s Finance rcsult
of 1950. It was found that althouzn
that company had carned a profit
of Rs. 4 lakhs, we had to give them
a subsidy of Rs. 8 lakhs. This 1s
not a desirable form, of subsidy. You
have to subsidise where there 18 a
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loss. You are not to subsidise where
there is a profit. Therefore we had
10 think of other ways. -In the mean-
time, I asked the Department to work
out the working cost for. the 'yesrs
1847, 1048, 1949 and 1950, of these
companies-as laid down by the Com-
mittee and the ' results’ - were.. very
tevealing. - o e

Iy Trwreraw feg : firg 81 oY g8
W § 9 A AT wW 9 T

v afewrc g ?

{Babu Ramnarayan Singh:- .What
control do you exercise over the.in-
come and expenditure of the companies
which you subsidise?)

shri Kidwai: ¥ sfeer< adi § [No con-
trols]. As I said, the results were very
revealing. The Air India Ltd. in
1947 had a profit of Rs. 14,95.000. If
the expenses had been according  to
the estimates and the formula-laid
down by the Committee, the profit
would have been Rs. 57,08,000. Simi-
larly in 1948 the profits of the
Company - were Rs. 102,000 and
according to the estimates of the
Committee the profit should be Rs.
61,00,000. In 1049, the profits were
only Rs. 4,000, but according to the
estimates of the Committee the. pro-
fits should have been Rs. 46,59,000.

In the current year. although we
do not knpw what profit or 'ass their
balance sheets show, according to
the estimate of this Committee the
profit should be Rs. 30,80,000. So in
four years time the profits would
have been a little less than Rs. 2
crores on a capitul of one crore
and 40 lakhs. T .wonder why pecple
say that air scrvices cannct be pro-
fitably operated. In India there is
so much scope for air services. and
if we can keep control over expenses
the profits are bourd to grow. There-
fore 1 found that we have to revise
out notions of subsidy, and we are
thinking of introducing a new system.
1f there is .any gap between the
income actually earned and the ex-
penditure which the operating
ccmpany would incur under the
Committee’s scheme. we would pay
the difference to make up the loss.
This scheme. as I said, has not yet
been finalised, because  there are
some o‘her aspects to be considered.
Some companies cannot be expected
to bring down their cust of operation
so low within the time thal - has
elapsed.. T ‘erefore we may modify
the formula to some exten:. It is under
consideration.

Dr. Deshmukh: I hope you will not
penalise efficiency.
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Shri Kidwal: I do not know if the
Committee has penalised efficiency.

~ ‘Shri Sidhva: If the companies do

..not agree to this Committee’s opera-
"..tion ¢harges, then what will happen?

. . Shri Kidwal: They are not bound’

to- accept our. subsidy. Are they?
As regards .the Air licensing Board

_we. have not finalised it. We are
. .considering its constitution on the
Jines suggested by the Committee.

.My friend Mr. Masani thinks that
now that ‘we are taking over the
‘Deccan Airways and  (Government
would be operating that company, it
will enter as a competitor with cther
-operating companies. Therefore the
licensing board should consist of im-
partial men. I do not know what
they have to judge. Under the exist-
ing rules of licensing progress is not
els{ in civil aviation. The :rules are
such that if all the companies are
operating two-engine planes no com-
pany should be allowed to use four-
engine planes, because it will affect
adversely the other companies’
operation. If these rules continue
surely we will require a Judge to find
out whether any new venture by one
company would adversely affect the
carnings or profits of other compa-
nies. But if you want that civil
aviation should advance, as it is d-ne
in' other countries then we_ will have
to ignore the interests of private
firms and encourage others to brin
in new lanes. When Bhars
brought the Skymasters they suggested
that they should be allowed night ser-
vice by Skymasters. They are four-
engine planes and it would have been
safer to operate the night services by
Skymasters. The operation cost
comparatively per passenger seat
would have been lower and the fares
also would have been lower. But it
would have affected the Air India’s
earnings and the earnings of Indian
overseas services. They said arnd
rightly said when a four-engine plane
is operating who will travel by a two-
engine plane?” That is why licence
could not be given. But would you
llke us to stick to the rules and not
change them? If we change those
rules no judicial officer will neces-
sary. He has not to judge between
one company and anofher. A licens-
ing board has to see that the applicant
has the necessary equipment, technical
personnel and can operate the service
efficiently. If we are to look to all
other interests then no p s Is
possible. Still whatever my friend Mr.
Masani said I will consider.

The other point which Mr. Masani
wanted to know was how we will
operate the Deccan Airways, whether
departmentally or by a corperation,
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1 hold ‘the same view as ‘the Com-
mittee has recommended. - In ‘the
 department the financial rules hinder
our . progress. Thereforg when the
department opened a telgphone factory
in Bangalore we entrusted the manage-
ment to a corporation on which some
of the departmental officers . and
private businessmen are Directors.
Similarly we had three workshops
for which only last month we have
appointed an autonomous managing
board. Likewise the Deccan Airways
will be operated by an autonomous
board working just. like the board of
directors of any private firm.

“Mr., Nalk wanted to know what we
are going to do with the shares of the
Hyderabdc. Government and those rof
other individuals. Hyderabad State
~owins 68 per. ¢tent. bf the yhéres amd
the Railway ‘Board owns " 10:2 per
cent. We will take ower the §lydera-
bad Government shares and. will ©
according to the agreement. If: pri-
vate individuals' want to 'sell - thei:
shares 'they are free to do so but if
they want''to retain ‘them for sthe time
‘being we ‘will''not force them to sell.
If we find any hindrance in the work-
4ing of the company we willvreconsi-
der as to. whether we should anquire
them or send the company . into
lignidation hnd purchase the stock:
But, for the present we will be contert
with | taking over the . deenb‘qd
shares, X b *.Xp

- o dyperr iy fat eTeR
o) werdt e oy @ Swd (S
g a7 ERSR R A
{Babu Ramnarayan Singh: Will {here

be some change in the operation of
various routes by companies?] 'rx

st fiwgad - anfY, anw ¥wg
fir FYE 07 GIGA ATHT JAHY TH HFTA

{Shri Kidwai: I have just now told -

ou that it ‘will be decided by some
?T'udze who will be appointed for the
purpose. ] :
Mr. Chairman: The hon. Minister
hag only two minutes more and let
him not be interrupted.

Shri Kidwai: Even if I read out sll
the poiris it will take mote than
two minutes.

Mr. Chairman: The hon. Minister
may go'on.

"Shri. Kidwai: My  triepd _ Dr.

l;!erje‘e ‘spoke* about™ 'h!?idr
regarding my optimism. When he

of. the
_came- to lise:_their difficulties. and
felt that ma: i

FER:

was speaking I found that he a
with most of the. points that had
In mind except that in the end he
spoke about the private operators
and that we should keep in mind
their interest. I may inform . him
‘that in 1947 when I was put in charge
of this department the question of
uationalisation of the air services was
pending. Licehces of the operating
' companies ‘were being renewed -after
three months or ninety . days.

every
:'When I todk over antl fliscussell the

matter with some rs 1
, they got a term licen-
ce they would, not be able to intro-
duce improvements in their services

-and they would: not like to ' invest

more money in equipment and cther
things. Therefore, ‘/'we ¢ecided to
issue ‘them rten-year ' licences.  Mos
iof; the operators possess today ten-
year licences; ; , ~ ' ka4 gt
\',, Al . 5
-s'f' M ¢ad : 5 M
‘The other point which Dr. Mookerjée
made was regarding inging about
;some ‘sort .of ,co-ordipation /4o ( sgve
;expenses, -1 tried  to persuade these
operating .compapies ;fo form an -air
transport jation. .. I -agdvi
them fto utilise this association for
common’ services. For instance,’ ' in
Delhi four or lve companies' are
‘operating. Each.‘one has got its cwn
‘booking office, each one has got its
iown transport, each one has got ifs
‘own ﬂround ‘officer. T had suggested
‘that7iif ‘an air transport association
takes up this ° work then a largé
amount will be saved. Similarly. #t
every dother station.. 'But there was
so much rivalry, between; tite compa-
nies that they decided not to;'lo it
They, said ythat every ropgrating sconte
pany has got its own standard “of
efMciency and they asked why they
shguld- be | %5 thought that
he ; most  effic . can raise the
) da&:‘. of the least:  efficient to its
own gtandard but they did not agree. I
will again try to persuade them be-
cause that is one way of aifecting
economy, but so long as the private
interests prevail it is difficuit to per;
suade ‘them to agree to it. R4

v Aoe
Mr. Chairman: I would like !
knew from the movers of amqndmena
whether they would  press, their,
amendments. PR ey

Shri A. C. Guha:"Fhbugh the reply,
of the Minister i8 ‘not quite ronvine-
ing. I beg to withdraw my amend-’
ment. W e SR ' ‘

The amendment wWasy by.-leaveii-4
withdrawn,
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Mr. Chairman: Then Prof. Shash's maintenance of aireraft in offi-

amendment. He is not in the Houre, clently airworthy condition, be

so [ will put it to the House:
The question is:
That at the end of the motion the

nationalised; and accordingly re-
uests Government that imme-
fate and effective steps be taken
tQ acquire and take over the tieet,

v ! equipment, spares and other
following be addea: accessories, and appurtenances,
“and having considered it, this rights and title of the existing

House is of opinion that the time
has now arrived when the entire

r Transport Companies operat-
ing in or from India, with such

Air Transport Service, and the compensation for the fAeet, equip-
industry making and supplying ment, spares, m""?&' “’g
flying machines, parts, spares i‘"’“"“t“mc“t'h T i o
and accessories. including the me‘:: S, as the Coustitulion may
arrangements for training of requ

pilots and other members of the
crew, as well as ground staft
needed for the proper operation
of the Air Transport Service,
and the repair, servicing and

The motion was.negatlved.
The House then adjoumed till

Quarter to Eleven of the Clock on

Tuesday, the 17th April, 1951.

a



